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REJOINDER TO REPLY BY AKSHAY
JAGTAP FILED
DATED O8-JUNE-2026

1. I, Mahesh Kunkulol, age about 46 years, working as
Group Head - Real Estate & Infrastructure for Bajaj Finserv
Limited duly Authorised by the Resolution passed by the Board
of Directors dated 24/04/2024 of Bajaj Finserv Ventures Limited
(a Wholly Owned Subsidiary of Bajaj Limited) to represent Bajaj
Finserv Ventures Ltd and submit as follows (Respondent No.7)

hereafter referred to as “R-7/PP1”,

A. PRELIMINARY SUBMISSIONS

2. This Rejoinder is filed by Respondent No. 7, the
Applicant in Interlocutory Application No. 221 of 2026, in answer
to the Reply / Objections filed by the Appellant. The contents of
Interlocutory Application No. 221 of 2026 are reiterated and
reaffirmed and are not repeated herein for the sake of brevity.
Save and except what is expressly admitted herein, every
averment, allegation and contention contained in the Reply /
Objections which is contrary to or inconsistent with the case of
Respondent No. 7 is denied as false, misconceived and

unsustainable in law and on fact.

3. At the outset, it is submitted that Interlocutory
Application No. 221 of 2026 is a threshold objection to the
admission of the Appeal resting on two independent and self-

sufficient grounds:

» first, that the Appellant is not a bona fide litigant and has
approached this Hon’ble Tribunal not for any environmental

cause but to pursue a private commercial grievance arising

1 pp: Respondent No. 7, M/s Bajaj Finserve Ventures Ltd. - Project Proponent

2
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from his failure to secure excavation / works at the project

site; and

» second, that the Appeal does not raise any "“substantial
question relating to environment” within the meaning of
Section 2(m) of the National Green Tribunal Act, 2010,

» the subject matter falling for regulation under the MRTP Act
and the UDCPR and not under any enactment specified in
Schedule-I to the Act.

4. The Reply / Objections does not meet either
ground. Instead, the Appellant has, on the one hand, sought to
characterise the contemporaneous documentary record of his
own conduct as “collateral”, “irrelevant” and “defamatory”,
while conspicuously failing to deny the determinative facts; and,
on the other hand, has impermissibly imported into a reply to
an admission-stage objection an elaborate set of merits
contentions — concerning the adequacy of the hydrological
appraisal, an alleged “suppression”, and the impleadment of
group entities — which find no place in the Appeal as originally
filed. The very fact that the Appellant has been driven to
construct, for the first time in reply, a case of environmental
“deficiency” out of Respondent No. 7’s own annexures is the
clearest demonstration that the Appeal as filed disclosed no
substantial question relating to environment, and that the

Appellant is now endeavouring to manufacture one.

5. Without prejudice and by way of abundant caution,
Respondent No. 7 expressly reserves its right to file a detailed
reply on the merits of the Appeal, including upon all questions
concerning the Environmental Clearance, the hydrological
assessment and statutory compliance, as and when the Appeal
is taken up for consideration. The present Rejoinder is confined

to the limited question arising in Interlocutory Application No.
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221 of 2026, namely the maintainability and admission of the
Appeal, and nothing contained or omitted herein shall be

construed as an admission on the merits.

B. THE APPELLANT HAS NOT DENIED THE FACTS
DETERMINATIVE OF HIS BONA FIDES

6. It is respectfully submitted that the bona fides of a
litigant, once seriously and substantially put in issue, cannot be
ignored, and the Hon’ble Supreme Court has in terms so held in
State of Uttar Pradesh v. Uday Education and Welfare Trust. The
Appellant’s Reply, stripped of its rhetoric, does not deny the
facts upon which the objection of want of bona fides rests; it

merely seeks to re-characterise them.

7. Solicitation of works preceding any
environmental process: The Appellant does not deny that he
addressed the communications dated 12 / 13 April 2024
(Annexure-L to the Interlocutory Application) to Respondent No.
7 / the Project Proponent. His explanation that these
communications were a mere enquiry into the Project

4 A\Y

Proponent’s “publicly proclaimed” sustainability commitments is
belied by the documents themselves and, in any event, is wholly
destroyed by his own chronology: on the Appellant’s own
showing (the List of Dates in the Reply), the Terms of Reference
were applied for only on 26 July 2024 and granted on 12
November 2024. The Appellant’'s approach to the Project
Proponent in April 2024 thus preceded the very commencement
of the project’s environmental appraisal process. There was, at
that date, no Environmental Clearance, no public consultation
and no environmental cause to espouse. The inescapable
inference is that the Appellant’s interest in the project
was, at its inception, commercial and not environmental, and

that the professed environmental grievance is an afterthought

4
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conceived only after the works were not secured.

8. Withdrawal of Appeal No. 523 of 2025: The
Appellant admits that Appeal No. 523 of 2025 was withdrawn on
4 November 2025 (Annexure-A). His contention that no
document of “settlement” has been produced misses the point.
Respondent No. 7 does not rely upon any written settlement; it
relies upon the conduct itself — an appeal instituted in person,
withdrawn through an Advocate engaged for that very purpose,
with liberty to re-file sought and thereafter never exercised.
Such conduct is consistent with a grievance that stood resolved
or abandoned, and is inconsistent with the genuine and
continuing environmental concern the Appellant now

professes.

9. The Speciality Landmarks proceeding: The
Appellant admits, in substance, that he instituted the Original
Application of 29 October 2025 against M/s Speciality
Landmarks Pvt. Ltd. (the “Mantra Magnus” project at
Mundhwa) and did not pursue it. What the episode does
establish is the very pattern complained of — the
institution of proceedings against developers, followed

by their abandonment.

10. The pattern of RTI enquiries followed by
complaint: Respondent No. 7 does not, and has never sought
to, curtail the Appellant’s statutory right to seek information
under the Right to Information Act, 2005, and the order of the
High Court of Orissa relied upon by the Appellant (concerning
restrictions imposed upon a frequent applicant) is therefore
wholly inapposite. The objection of Respondent No. 7 is not that
the Appellant has exercised the right, but that the
documentary record discloses a recurring sequence — the

filing of wide-ranging RTI enquiries, followed, upon the



1300

contract not materialising, by a complaint devoid of any
pleaded substantial question relating to environment. It
is this pattern, and not the mere number of applications, that
bears upon motive, and that this Hon’ble Tribunal is entitled to
take into account under the test laid down in Uday Education

(supra).

11. The following chronology, none of which the

Appellant denies, illustrates the foregoing:

Date Event Relevance to bona
fides
12/ Appellant’s e-mails to R-7 / Project | Solicitation of works
13.04.2024 Proponent soliciting excavation precedes any
work (Annexure-L). environmental process.
26.07.2024 ToR applied for by the Project Project’s EIA process had
Proponent (per the Appellant’s not begun when the
own List of Dates). works were solicited.
16.07.2025 Impugned Environmental Cause of action under
Clearance granted challenge.
(EC25B3813MH5661182N).
13.08.2025 Present Appeal No. 529 of 2025 Filed after the works
(WZ) filed. were not secured.
02.09.2025 RTI Application -
29.10.2025 Original Application against M/s Pattern of file-and-
Speciality Landmarks Pvt. Ltd. abandon.
filed and not pursued.
04.11.2025 Appeal No. 523 of 2025 Withdrawal without
withdrawn; liberty to re-file adjudication;
sought, never exercised abandonment.
(Annexure-A).
12, For the foregoing reasons, the Reply /

Objections does not displace, and indeed confirms, the
facts upon which the objection of want of bona fides is
founded. The re-framing of these facts as “collateral” or

“defamatory” is itself an attempt to deflect scrutiny from
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conduct which the Appellant has been unable to deny.

C. THE APPEAL RAISES NO SUBSTANTIAL QUESTION
RELATING TO ENVIRONMENT

13. It is settled that the jurisdiction of this Hon'ble
Tribunal under Sections 14 and 16 of the Act is attracted only
where the dispute raises a “substantial question relating to
environment” as defined in Section 2(m), and where that question
arises out of the implementation of an enactment specified in
Schedule-I. The burden, at the threshold, lies upon the

Appellant to plead and prima facie demonstrate

(i) a direct violation of a specific statutory

environmental obligation, and

(ii) that the community at large is affected or likely to
be affected, or that the gravity of damage to the
environment or property is substantial, or that the
damage to public health is broadly measurable. The
Appeal pleads none of these with the requisite

particularity.

14. The subject matter is the relocation / canalisation of
a minor watercourse (a nala) lying within a privately owned plot.
Such canalisation has been permitted by the Pune Municipal
Corporation under Regulation 3.1.1(ii) of the UDCPR, upon
a detailed study, subject to the conditions that the natural
alignment, inlet and outlet of the nala shall not be altered and
that no obstruction shall be caused to the natural flow — the
canalised flow being led to the river, which lies barely 100
metres away, through an underpass already provided by the
Corporation. The widening, straightening and smooth
canalisation of a watercourse, with its inlet and outlet preserved,

by its very nature maintains or improves the gradient and

7



1302

conveyance of flow. This is a matter governed by the MRTP
Act, the Development Control Rules and the UDCPR, and
is precisely the kind of municipal town-planning permission with
which this Hon’ble Tribunal, in Ajinkya Dilip Barne v. PCMC,

declined to interfere.

15. The Appellant’s invocation of Section 24(1)(b)
of the Water (Prevention and Control of Pollution) Act,
1974 is misconceived in an Appeal. That provision is
attracted where a person knowingly causes or permits any
matter to enter into a stream so as to impede the proper flow
of the water in a manner leading to a substantial aggravation of
pollution. A canalisation that preserves the inlet, outlet and
alignment of the watercourse, and which is designed to convey
storm water more efficiently to the river, neither “obstructs” the
stream nor aggravates pollution; nor has the Appellant alleged,
much less prima facie established, the entry of any pollutant,
effluent or matter into the watercourse. The mere incantation of
the Water Act, divorced from any pleaded act of pollution, does
not convert a development-control matter into a cause arising

under a Schedule-I enactment.

16. In the absence of any pleaded statutory violation, of
any measurable damage to public health, and of any material
demonstrating substantial damage to the environment or
property, the Appeal does not satisfy Section 2(m); and the
principle in The Auroville Foundation v. Navroz Kersasp Mody —
that where no substantial question relating to environment
arises and no violation of a Schedule-I enactment is alleged, the

Tribunal cannot assume jurisdiction — applies with full force.
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D. THE APPELLANT’S RELIANCE ON THE
HYDROLOGICAL / HYDROGEOLOGICAL REPORT IS
MISCONCEIVED AND SELF-DEFEATING

17. The Appellant has built the centrepiece of his Reply
upon the Hydrological / Hydrogeological Report annexed by
Respondent No. 7 itself (Annexure-K to the Interlocutory
Application). With respect, the reliance is both misconceived and

self-defeating.

18. The Report was placed on record by Respondent No.
7 to demonstrate the very opposite of what the Appellant
contends — namely, that the drainage and storm-water regime
of the site was the subject of a dedicated, detailed and
competent technical study, that was placed before SEIAA also,
before the grant of the Environmental Clearance. The Report
assumes and identifies the contributing catchment (of the order
of 37.74 hectares), examines the topography, soil
characteristics and runoff behaviour of the site, computes peak
storm-water discharges for various return periods, and, upon
that analysis, designs adequate engineered conveyance — an
open channel of the order of 2.5 m x 1.2 m, or alternatively a
Hume pipe of adequate diameter — to carry the post-
development flows safely to the river. Far from disclosing any
failure of appraisal, the Report is itself the appraisal. The issue
that has been considered by the experts and is admittedly
in the authority of PMC as per UDCPR, can’t be raised in

appeal before Hon’ble National Green Tribunal.

19. The figures upon which the Appellant fastens — that
the carrying capacity of the existing nala is of the order of 0.70
m3/s at entry and 2.48 m3/s at exit, as against an estimated
peak discharge of the order of 3.0 m3/s — are design inputs.

The very purpose of computing the carrying capacity of the
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existing section is to determine the size of the conveyance
required; and the recommendation of an adequately sized
channel or conduit is the engineering answer to that
computation, not an admission of environmental harm. To read
a design calculation as a confession of illegality is to
misunderstand the elementary purpose of a hydraulic study. The
further recommendation of detention / retention storage,
emergency overflow, energy-dissipation and other safeguards,
and of periodic review against changing rainfall, reflects
conservative and climate-resilient design — is again, mitigation,

and not violation.

20. At its very highest, the Appellant’s case on the
Report amounts to a difference of expert opinion upon matters
of hydraulic design — whether the assumed runoff coefficient
ought to have reflected post-development conditions, whether
the recommended conduit diameter is correctly sized, and the
like. Such a difference, even if it existed, does not raise a
“substantial question relating to environment”; and, in any event,
this Hon’ble Tribunal cannot, consistently with State of Uttar
Pradesh v. Uday Education and Welfare Trust, substitute its
own assumptions for a technical assessment duly carried out
and placed before the expert appraisal body, absent any
demonstration of illegality, irrationality or procedural
impropriety. Significantly, the Appellant has not tendered a
single contrary hydraulic study, hydrological model or
expert opinion; his bare assertions that the Report “fails to
assess” various consequences cannot displace a study which
was, on the Appellant’s own showing, placed before SEAC-III at
its 215th Meeting and before SEIAA.

21. The Appellant cannot be permitted to approbate and
reprobate — to rely upon the Report to assert that a substantial

environmental question arises, while ignoring that the self-same

10
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Report records the very engineering safeguards designed to
answer the apprehension he raises. The Report, read fairly and
as a whole, demonstrates that drainage and storm-water
management were comprehensively assessed and provided for,
and thereby negatives, rather than establishes, the existence of
any substantial question relating to environment. The whole
purpose of the sanctioned building plans from
Corporation and EIA, EMP and conditions of EC is to

ensure safeguards for the protection of environment.

E. THE APPELLANT’S RELIANCE ON RESPONDENT NO.
7’'S OTHER ANNEXURES INVERTS THE BURDEN OF
PROOF

22. The Appellant’s treatment of the Consent to
Establish, the Minutes of Meeting of SEIAA / SEAC, the SEAC-III
215%™ Meeting presentation, and the communications of the
Storm Water Drainage Department / Pune Municipal Corporation
suffers from a single, fundamental error: it inverts the burden
of proof. Respondent No. 7 placed these documents on record
to demonstrate that the project was appraised and permitted at
every successive stage — by the Pollution Control Board, by the
Expert Appraisal Committee and by the State Authority. The
Appellant’s repeated refrain that none of these documents
“conclusively” proves compliance, or does not "“by itself”
establish the absence of environmental consequences, reverses
the settled position: at the admission stage it is for the Appellant
to plead and prima facie establish a violation, not for
Respondent No. 7 to re-prove the legality of an Environmental
Clearance which carries a presumption of regularity. Taken
together, these documents evidence the application of
mind by the statutory authorities; they do not evidence its

absence.

11
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23. The communication of the Storm Water Drainage
Department, and the reference therein to Regulation 3.1.1(ii) of
the UDCPR, far from assisting the Appellant, confirm that the
canalisation was considered and permitted upon the express
conditions that the alignment, inlet and outlet of the nala be
preserved and the natural flow not be obstructed — the very
safeguards the Appellant invokes. That the existence of the nala
and the proposal for its canalisation were squarely before the
authorities is not a matter of concealment; it is a matter of

record, and was appraised.

24. As regards the e-mail correspondence concerning
M/s Godrej Properties (Annexure-D), Respondent No. 7 placed
it on record not upon any environmental issue but upon the
discrete question of the Appellant’s credentials and commercial
orientation. The Appellant’'s own explanation — that the
correspondence pertained to “vendor evaluation” and “vendor
qualification” — itself confirms that his dealings with developers
were directed towards securing construction-related work,

which is the precise matter going to his bona fides.

F. THE JUDICIAL PRECEDENTS RELIED UPON BY
RESPONDENT NO. 7 APPLY SQUARELY

25. Ajinkya Dilip Barne v. PCMC (O.A. No. 138 of
2025, Order dated 21.11.2025): The Appellant’s attempt to
distinguish this decision in fact concedes its application. The
Original Application there was declined because the
applicant produced no material to show that the nala formed
part of an official drainage system, established no statutory
prohibition against the permitted relocation of the nala
within the plot, and did not challenge the municipal
permission authorising such relocation. Each of those

features is present here: the Appellant pleads no specific

12
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statutory prohibition, tenders no contrary technical material,
and does not challenge the Pune Municipal Corporation’s

permission for the canalisation. The decision is on all fours.

26. State of Uttar Pradesh v. Uday Education and
Welfare Trust: The decision assists Respondent No. 7 upon
both limbs — first, that the bona fides of a litigant approaching
the Tribunal, once seriously raised, cannot be ignored; and
secondly, that the Tribunal may not lightly disregard, or
substitute its own view for, an expert technical assessment. The
Appellant’s reliance upon the “judicial review” observations is of
no avail, for he has demonstrated no illegality, irrationality or
procedural impropriety in the appraisal — only a disagreement
with it.

27. Subhash Kumar v. State of Bihar: The principle
that a proceeding instituted not in the public interest, but to
advance the litigant’'s own personal or commercial interest
under the guise of an environmental cause, is liable to be
dismissed with costs, applies directly. The Appellant’s
protestation that he “seeks no commercial benefit” is answered
by his own antecedent solicitation of works from the
Project Proponent; his denial is a re-characterisation of that
solicitation, not a denial of it. This crucial relevant fact was

deliberately supressed by the Appellant.

28. The Auroville Foundation v. Navroz Kersasp
Mody: For the reasons set out in Section C above, no substantial
question relating to environment arises and no violation of a
Schedule-I enactment is alleged; the assumption of jurisdiction

in such circumstances would be untenable in law.

13
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G. THE PLEA FOR IMPLEADMENT OF GROUP ENTITIES
IS MISPLACED AND IRRELEVANT TO THE PRESENT
APPLICATION

29. The Appellant’s contention that the four other Bajaj
group entities named in the Executive Summary of the EIA
Report must be impleaded is misconceived and, in any event,
irrelevant to Interlocutory Application No. 221 of 2026.
Respondent No. 7, Bajaj Finserv Ventures Limited, is the Project
Proponent and a proper and sufficient contesting respondent for
the purpose of defending the Appeal; the description of the
clearance issued to “Bajaj Finserv Ventures Limited & Others”
reflects co-applicant group entities and creates no necessity for
their addition in order to adjudicate the maintainability of the
Appeal. The contention, raised in a reply to an admission-stage
objection, is procedurally misplaced and does not cure the
threshold defects fatal to the Appeal; it is, if at all, a matter for
the consideration of this Hon’ble Tribunal at the appropriate

stage and upon a proper application.

H. THE FRESH MERITS PLEAS ARE DENIED AND
IMPERMISSIBLY RAISED

30. The averments in the Reply concerning an alleged
“parallel proposal” and “suppression” of the pendency of the
Terms of Reference, and the "“List of Dates and Events”
constructed in support thereof, are denied as false and
misconceived. These are fresh pleas upon the merits, neither
pleaded in the Appeal nor germane to the maintainability
objection, and are sought to be introduced for the first time in
a reply. Respondent No. 7 reserves its right to answer the same
in detail in its reply to the main Appeal; their very introduction

in the present proceedings only reinforces that the Appeal, as

14
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filed, lacked any substantial question relating to environment

and that the Appellant is endeavouring to construct one in reply.

I. FINAL SUBMISSION IN CONCLUSION

31. For the reasons aforesaid, the Reply / Objections
filed by the Appellant neither answers the want of bona
fides nor establishes any substantial question relating to
environment. The Appellant has not denied the determinative
facts; he has sought to re-characterise his own conduct, to
invert the burden of proof, and to manufacture, out of
Respondent No. 7's own documents, a merits case absent from
the Appeal. The twin objections taken in Interlocutory
Application No. 221 of 2026 remain unanswered, and the Appeal
is liable to be dismissed at the stage of admission, with
exemplary costs. There is no tenable explanation given to

deliberate suppression of relevant facts in Appeal.
PRAYER

32. It is, therefore, most respectfully prayed that this

Hon’ble Tribunal may be pleased to:

A. Reject the Reply / Objections filed by the Appellant to
Interlocutory Application No. 221 of 2026;

B. Allow Interlocutory Application No. 221 of 2026 and dismiss
Appeal No. 529 of 2025 (WZ) at the stage of admission as
not maintainable, the Appellant being a non-bona fide
litigant and the Appeal raising no substantial question
relating to environment within the meaning of Section 2(m)
of the National Green Tribunal Act, 2010;

C. Hold that the subject matter of the Appeal falls for
regulation under the MRTP Act and the UDCPR and not under

any enactment specified in Schedule-I to the Act;

15
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D. Impose exemplary costs and / or penalty upon the
Appellant as prayed for in Interlocutory Application
No. 221 of 2026; and

E. Pass such further or other order(s) as this Hon'ble
Tribunal may deem fit and proper in the facts and

circumstances of the case.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT NO. 7
SHALL, AS IN DUTY BOUND, EVER PRAY.

W :
Date 06/07/2026 DEPONENT - Respondent No. 7
Place Pune Bajaj Finserve Ventures Ltd.

EXFIRY DT,
11012028

16
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VERIFICATION & AFFIDAVIT

[, Mahesh Kunkulol, aged about 46 years, working as Group Head
- Real Estate & Infrastructure for Bajaj Finserv Limited duly
Authorised on behalf of M/s Bajaj Finserv Ventures Limited
(Respondent MNo. 7) by the Resolution of the Board of Directors
dated 24 April 2024, having office at 5. No. 20B/1B, Off Pune-
Ahmednagar Road, Viman Nagar, Pune, do hereby solemnly affirm
and state on oath as under:

1. I am the Deponent abovenamed, am well acquainted
with the facts and circumstances of the case, and am
competent and authorised to swear this Affidavit on
behalf of Respondent No. 7.

2. I have read and understood the contents of the
foregoing Rejoinder, and I state that the same are
true and correct to my knowledge, based upon the I.’_y""ﬂ v =\
records, the Environmental Impact Assessment ‘| . % & ';'-

Report and the statutory approvals obtained. 'L v

3. I state that the annexures relied upon and produced
along with Interlocutory Application No. 221 of 2026
are true copies of their respective originals.

4, I state that the Rejoinder has been filed bona fide and
in the interest of justice, and that no material fact has
been concealed therefrom.

Verified at Pune on this Monday, 06 July 2026, and 1 sign

hereunder.
W‘ ™

A
- PUNE E_JEEDRE

aecn. NO. DEPQNENT - Respondent
67911394 Bdjaj Finserve Ventures

'_l-'.Q'l nt.
i 111 '?u?i"

A, ; YED
ADVOC

b JUL 2026 STATE OF MAHARASHTRA
PUNE

Date 06/07/2
Place Pune

Neted & Registere
A

Al Sr, No.!
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Item No.4 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

APPEAL NO.523 OF 2025 (WZ)
Akshay Sunil Jagtap
..... Appellant

Versus

SEIAA, Maharashtra & Ors.
....Respondents

Date of hearing: 04.11.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Appellant : Mr. Viraj Pawar, Advocate along-with
Appellant in-person

Respondents : Mr. Shubham Rathod, Advocate and
Mr. Rahul Garg, Advocate for R-5/PMC

ORDER
1. Learned counsel for the appellant has made a request to withdraw
this appeal.
2. The appeal stands dismissed as withdrawn.

Sheo Kumar Singh, JM

Dr. Sujit Kumar Bajpayee, EM

November 04, 2025

P.Kr

Page1of1



1313 Ax _ B
Bar Couneil of Maharashtra & Boa

2nd Floer, High Court Extension, Fort, Mumbai - 400 032 @) - 6838 1033/ 6838 1037

SHIIJ'EIJ‘::'— iﬁ'ﬂgﬁf B.Com.. LLB.

SECRETARY '3
Ref No.: D 3050 .I'EDE:;_ Date ‘EI le—-Jﬂlr"SH‘
To,

Adv.  Raghunath. phalchandna  Mahabd)

™MUYS) bau s .

Sub: PE.No__ D FD of 20405~

]
_&'Sﬁb%_imb]__\]%daf .. Complainant

Versus

—Reghuradth O -moahabal g Respondents

Sir / Madam,

The Petitoner, Mrims. A - & . Jogdanp

has filled a complaint on affidavit against you with Ihis Council for alleging professional

or other misconduct under the provision of section 35 of the Advocates Acl, 1961,
| forward herewith a copy of the said complaint. You are requested lo forward your
“Say on affidavit”, with 2 extra coples (please put index with page Numbering) within
15 days from the date of receipt of this letter.

Note : Please Mention your EnrollmentNo. & '
Enrollment Date in Your Affidavit Yours faithfull

Encl : as above SECRETARY
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COVERING LETTER
T,

The Hegistrar,

National Green Tribunal, Western Zone Bench,

New Administrative Duidding, Near Council Hall, Camp,
Pune = 41100K. Mall: pgi-weii gov.in

Subject: Filing of Oniginal Application under Soctions 14, 15, 1% and 20 of the NGT A, 2000
agnnst envingnmental vislatsons by M's Speomiiy Landmarks M. Lid (Projecs: ~Mamma
Mumus", Mundhwea, Pune, Mahorashta)

Respecied Sir/ Madam,
L. Akshuy Suni] Jagtap, the emdersipnad, am filing the endosed (rghsl Apphication sl
Sections 4, 13, 1K and 20 of the Xatkonal Green Tobupal Act, 2000, i the capasity o F Party-me-
Person, against Al's Specality Landmanks P, Lid (developer of the “Manira Magnas” prmect o
5. Nos. 53, 55, 34, Mundhwa, Punel. and various staiutory authontees, remarhng;
«  Musrepresentation ond suppresswon of et o Envereimental Clearsnee (BECHL MPCTLE
Conzent to Exahlich (CTE), andl RERA, filings
e lllegal excavation and road construction on the adha buflia poor o ohsinmg stasony
consenls,
o Unnuthorieed develapiment and public enviredamental haeard witlin the MW Nt
+ Suppression of project sonetion reconds under BT A, 2003
The present Application seeks wpenl imervention of this Hon'ble Tobussl oo ey inonment. !
protection, enforcement of the Pafliter Pays Principle, snd accountibility of pubhc authorite
for stasutory lopees,

Enclosares:

I, Onginal Application ((3.A ) with Affidavit in Suppeor
2. Sclf-Represcmation Statement {Party-in-Per=ea)
1. Index of Documents & Annexures
4. Copaes ol
= Enviropmnental Clearance { 26000 2025 & 1607 2025
s  MPCB Consent to Establish (09,05 2024)
o Mrchiteet & Enpinoer Certificates (April 2024)
o Goeogle Earth & On-site Molos (2022-2025)
o RERA Registration Detwls (Phases 1-3)
o PMC Layouts, RT] Applications & Replacs
o Tremafer Deed Index 2 (0306 2024, Rep o, [03400 2024
o Chegue & UP payment proofs, Booking documents

¥ {’/:

Date: 207 107 2025

Thanlkimg von,
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Refare the Hon'ble National Green Tribunal, Western Fone Beneh, Pune
Indles OF Docnmenis Aas] Annesures

i the maniier of  Akehay Sumi! Jegtap vi SELAA Maharashirg & O

Orkginal Application No. ol 2025

transfernng DP Road land 10 PMC

| Pigw Mo
Anesure
LT T Parviculars {From- |
N .
Ta) |
- Slain Dcamenis 1
| Covering Letter addressed 1o The Registrar, NGT N
| Westertn Zoise Benehh, Pune
3 g Indlex. OF Decuments And Annexures - 24
| S:I'Fll'.cprm- esent _'“F‘.-iunmmu { Pumny-in-Ferson 5
3 .
Declaration) |
3 Affidavit i Support of Original Application - [X]
. Ol Applacatien under Scetions 14, 15, 1 S.and 2001 | | e
) the NGT Act, 2010 T
A Environmental Clearance and Related Permissions ‘ |
Copy of Enviconmental Clearance (EC 1D
Aamennre
b EC23BO3SMM 151 353) dated 2607 023 issued by e 36 |
| SELAA Maharashira
| Copyof Amended Evvimonmental Clearnce dsted | Ammeawre
16,07 2% % B
N ; ) MPCR Consent o Establish (CTE) dated 09053022 | Anmexure l e 1
=3
(LAN No, MPCB-CONSENT-0000138105) A=}
Exidence of pre-CTE :umuu:ﬁn — Anchitoer’s T '
Anpesure
i Centificite dated 0004 2024 (Mitesh Sidhpura £ o 5050
Associates, Reg. No. CA/Z010:48850) ’
Engineer’s Certificate dated 12.04.3024 (Ravi Rawal, T
Crwil Engineer) showangg cost incurred [ 25+ crare
. | Annexure
0 A Promoter's Acceptunce / Sign-off on shove 7186
Certificates (Sandesh Gupta, Director, Speciality | -
_ Landmarks P Lisd.)
‘B Land, Layout, snd Construction Evidence
- o | Annegure
11 PMC Sanctionsd CC and Lavoul Plin dated 26002023 s 857-92 l
| Trmnafer Doed Index [l cxciubed on 03062024 B
| . Annevure
11 | {Repistered Mo, 1034072024, Havel: | 1, Pune) g Ui.nd ]

/
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 Google Farth Images (12.11.2022, 33102003,

13 11.02.2024, 28.02.2025) showing Mgl excaviation und el 0508
foid copstmiclion near odla i
L = On-site Photographs dated 13 08 2125 showing odha | Tp— .
! encroochment and murr filling B-4
| I$ Master Layour — s
l -5
c | MPCB, PMC, Fire, and RT1 Records
| R Appiication % PMC Bukling Permission Depasmecn
I & their reply order tejeating information under Sections "“_E“H [ [TES T
S(1HL, {eh, () of RTI Act, 2005 U
i RTI Application 1o Fire Departmentd their reply order& | Anncsure | e
sent circolar dated 14.10.2019 ca | B
e MPCB reply documents & note imposing finc ] U4,675 | Annexure | FEa
foor unnuthonzed work iCa3 S
| % Applicants reply to MPCHE by inail I Al::““ {25030
|
i D 3  RERA and Consumer Evidence =
o MahaRERA Registration Details: Phase 1 1o & “':_':“" 131-138
3t Extracts from RERA portal showing miscpresentation. | Annesure -I.J-'i-l i
ard fragmented phasing for same projest -2
12 Applicarits Booking Docuiners (Flat B:901. Duplex) | '“::'m 143152
r T Payment Proofs - Cheque copics (Nos, 050754, 030787, | Pr— L
213 07735, 079738 chenead) aned UPD transfer I 900000 14 b 150.] 5
Jan 224}
54 Developer's Message | Email cancelling booking on false | Anuexure | _1_“ i
pretext D-5
E (‘.‘mmpmde and Miscellancois - I
o " Complaint Copies submitted o Collector. MPCR, and
Al i
25 SEIAA (dated 15082025 and oflers) by mail and by - I5h-152
heard
= Complaint Cepies Submitted To Exceutive Engineer. P
26 MSEDCL Reganding Unasthonsed Electriciey Use Dated i | 53184
1 0k 2025
Complaint Copies Submitted to Sub-Divisional Officer, ! - 1
17 rune regarding 1llegal excavation and transport dated | By 1851 86

I7.09.201%

= 3
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Seli-Representation Statemciil As Pariy-In-Ferson
rUlinder Ruthe ¢ 5 of the Narionn! Green Triwmad (Practice and Procediene) Rudes, 20011

In thi matier of:

Ohrigingl Application Mo of 2033
Akshay Sunil Jagiap — Applicant (Party-in-Person)
Viersis

state Level Environment Impoct Assessment Authority & Ors, - Respondents

1. Akshay Sunil Jagtap,

wee 172 years, Oocupabion: sell amploved,

Resiben of Muondiowa, Pune = 311006, Maharabra,

Femal phshaviggtopl 17 gmailoami Mobile TTTO0812)4,

da hn:n.'h!. atate @k Tollows

That 1 am the apphicant im the above-nthal Ongmal Applscatson and wish to sppear, plead
und sct in person hefine this Hon hie Tribunal.

1 That | am fully camversant with the ficts, records, ond documients of the ense and o
wisnpetent to conduct ihe proceedings persopally.

i That 1| undentake o obide by the directions of the Hon ble Tribunal, mmntain decomnm,
andd comply with the niles peverning party-in-persodn nppearances

4. That all plesdings sl commuonications in this matier may be served al my address wmd

eniaal given bilow.,
*.mn.u:r'e um ! Pary-in-Person
.-F-"L-"‘:I

Iﬂlli' '
it 20 ) 10 2005

Place: Punie

[ ¥

5 s
S
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V% INDIA NON JUDICIAL
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Before the Hon"ble National Green Tribunal, Western Zone Bench, Pune

AlTlavin In Suppeort OF Original Application
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L. Akshay Senil Jagiup, Age: 32 vears, Oceupation: Self Emploved. Resident of Mundimaa, Fune
11 I, Emabl EMM# Blohile: T7T60B1234, U Applicamt b the
asoiipaiing Originad Application, do bereby solemnly affirm and state as ander:

Fhat | oo the Applicant in the acoompanying Crigimal Application filed befiore this Hon'ble
I ritumal againss Ay Specialiny Lamdmarks Por. Lk (Fropect: Sanrra Magoas, Mundivva, Py
prud otber oty nuthorities, and am fully conversang with e fects and chroumsiances of the

was, Hlemoe, 1 am edanpetont to-swear this affidavi,

2 Fhit the sternents mnde in paragraphs of the accompanying Originad Applicstion ase e io
iy persenal knowledpe s based on official documents, site inspectsan, RT1 mmuu.uaé‘ F"L

public reconds, which | belleve to be 1rue ond comrest ¥
' i

3. That the facts stated in the Orniginal Application show that: ?:J :
et

= [lw progeet proponents have commenced excavalion and construichion prior o abuimng
statulory codsents umder the Water (Prevention and Control of Pollution) Act, 1974 wnid
fuir i Prevention and Contro] of Pollmion) Ao 1981.

o Dhe Fwvimsnmental Uléaraisce (EC) oblained on 2600002023 (EC 1D
ECZIA0EERM TSI 53 and e amcadmend on [W072025 were baved on [alse,
misleading. and suppressed informatbon. purticularly conceming the odha {natusal Eming.

#  Fhe MIPUH Coneent 1o Establish (CTE) dated 09052024 was pranted post-facto despile
prood of llegal excavalon { Architest & Engineer Certificates dated April 2024}

» e propect has encroached upon the odha bufTer, constrocted nn unathomzed road, and
imasusesl lnd desigmnted for o T Road

»  The promoter has also misrepresented foets in RERA flings. split EC-covered project
it multiple RERA phoses, and cancelled my boaking (Flat B-901 ) arbitrerily afler |
guestioned their statwory complince:

o TV applications to MO, Fire Diepanmen were wiongly rejected, demonsirating
suppression of public environmental redonds,

4. That the documents anpexed to the sccomgpanying, Appbeation are true copies of their
s live argiiaals, obtained from official sourees, BT m‘ﬂh wor ol caabieal fromy
authenticated wobsites {PARIVESH portal, MahaRERA portal, and MPCB consent system)

5 That the present Application his een iled bonu Gde and in ihe imerest of eavironmental
protectiot, public beilth, and enforcement of siatutory environmental monms.

EEFOR
P
:

Dhepemen
B £ et jﬂ
@ il Jaztap

Herem ST
% «.} v’ NOTED AND HEGIE.TEHEDE* T 0CT Mos
A —— ..ﬁ’.ﬂu.u e AT @C@IAL WIOMRER T"li_ T nO0T S
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Refore the Hon'ble National Green Tribunal,
Wesiern Lone Bench., Pune

Original Application No. of 2025
{Under Sections 14, 15 18, and 20 of the NGT Aet, 2000;

In the manter oft

Akaliay Sunil Jagiap

Age: 12 vears, Occupation: Self Employed,

fohdresa: 211, Mundhwa, Pune - 411030

Email. ghshayiagtap] 7@ gmeilcom | Mobile: TT76081 23 mmminrmrresreacas voeeApplicani

Versus

1. State Level Environment Impact Assessment Authority (SELAA) Mabarashira,
through principle seeretary, 2
Room Mo 217, 2nd Floor, Montralays Amowx,
badame Cama Road, Nariman Point,
Mumbad — 400032, Maharmshtrn.
Emall : peg envidmaharsshifegoin | Phomne: 022-22026710
Ministry OF Environment, Forest And Climate Change (Moef&CC)
through The Seeretary,
Inddira Parvavaran Bhavan, Jor Bagh Road, Sew Delhd - 110003
Email: secyr-moefinicin | Fhone: (1 1-20819308 0] 1-208 19408
A Mabarashirs Pollation Control Bogrd (MPCB) (hrough its member seerciary,
Ralpatar Point, 3nd & 4th Floor, Opp. Cine Planet,
Mecar Sion Cirele, Seon (East), Muonihod — 400022
Email ; mapmpeh.gocin | Phowe: 022-24000781 £ 24010437
4. Maharashira Pollution Control Board {(NMPCB) through Reglonal officer,
Jug Center, 3od floor Mumba Pune Raoail,
Wakdewash. Pune - 311003,
Email: ppunedimpeb. pov.in | Phone: 020258 10222
5. Pune Manlclpal Corporatiom (PMOC)
Through the Hon ble Munigipal Conmmissioner,
PAAC Main Building, Near Mangala Theatre, Shivajinagar, Puse - 411005,
Email: peofEpunseorpotitiinasg | Phose 020-25500 103
i. MoEFOU Heglonal Office through Reglonal Oificer,

Giround Floor, East Wing,: New Seerctarmat Building, Civil Lines Nagpur-34ii00{, > fi&i <

Emausl: gpey foentral-ngp-metiwgman | Phone: 0712-2331318 :’;

T. Pune Callector OiTes mﬂ-l.l-l.h Distrier Culleetor, Pune I\._.-"
mew Collector Ofifice Buibding. $ih Floor. Mune Siation Road, -
Agorkar MNajgat, Pune = 41 1041

Emnuil: gollecton pupsr@moharashtng govan | Phone: 020-26123370
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®. Town Planning Department, Pune Division

Through the Joint Director of Town Planning.
Niew Administrutive Building. Camp, Pune - 411001,
Emafl : dirtpvd pumeiimaherashira govin | Phowe: 020-261 22076

9. Chiel Engincer, lrrigation Department, Fune
Sinchan Bhavas, B-Wing. 3rd Floor.

Opp. PMT Building, Shivajinagar, Pupe - 411011,

Email : gospopl punewndiimahamabtm goy dn | Phome: 020- 28530001 25830002
1L Executive Engineer, Khadakwasla Irrigathon Hviclan

Sinchan Bhavan: Shivajinager, Pane =41 100},

Email : gekidpuneiegmul.com | Phone: 020-26] 27304,

11. Maharashira State Electricity Distribation Co, L, (MSEDCL) throagh Exccutive
Engineer, Near Bishop's S¢h o, Saint Memry Stores Compound, Pang — <1 1001
Email : gehundgardenm gaill.com | Phane: TRTST6T016

11. Tahslidar, Pune Clty
Tahsildar Office, Shukmwar fFeth,

Pune — 411002
Emuail ; tahsildarpunecitvia gmailcom  Phone: 020.2837371 2

13, Central Fire Officer. Pune Municipal Corporation {Fire Department)

Fire Brigade Headquarters, Mahatma Phule Peth,
Timber Market, Pune - 4§ 1047,
Emall : prcifireofficefpunccorporptionong | Phone: 020-261 24618

14, Execintive Engineer, Zone 4, Pane Muanicipal Corporation
Buildmg Fermassion & Constiructhion Depa.,

PMC Zone & Office, Shivajimagar, Pune - 41 1103
Email : zoncdexecutiveengineerdy gmail.com | Phone: 020-23501 311

15 MahaRERA (Maharashira Real Estate Regnlatory Authoriiy)

House Na. 1, Sector-6, Bandra-Kuria Complex (BRC),
Pandra (Exst), Mumbai - AD0GS51,
Emall ; legalady 2 moharer mahaonline gov in | Phope: 022-681 11612

L. Architect - Mitesh Sidhpura & Assoclates
fArchiteet Reg. Mo CAZO10/48530)

Pune — 410004,
Enail : mitesh 2000 gmail.cony | Phope: 9371 930515

17, Speciality Landmarks Pvi. Lid, (Project: Manira Magnos)
Through its Directors Mr. Sondesh Gupea and M. Bohil Ciupa,
Corporate Office: Manira Properties,

Office No. THTS, Metropole building.camsp, Puise - 411001

Email: specialitylandmarkiz gmail.com: saleshiimunirapropertiss.comm
Phome: 02 200KRRH

.............................................. coiirer . Respandends
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Submission of Original Application under Sections 14, 15, and 18 of the NGT Act, 2000,
comcerning illegal excavation, edha cacroachnent, enyironmental misrepresentation, and
pre-C TE construction carried out by M/s Speciality Landmarks Pvi. Lid. for the project
“Mantrs Magnus™, Mundbhwa, Pune — secking penalty to developer. restoration of
cnvironment, and refund of applicant™s pay nent a5 buyer with interest.

MOST RESPECTFULLY SHOWETH!

1. Jurisdigtion amed Maintainability
|| That this Hon ble Tebunal has jursshction o entertain and adjudicate the present
wpplicanon ander Sections 14, 15, and 18 of the Nutional Green Tribunal Act, 2010, as the
esies involved herein peram 1o substantial quesions relating to the environment and violation
of statutory environmental baws, including but not limited o

& The Environment (Protection) Act, 1586,

= The EIA Natifiention, 2006 (as ameaded),

s The Water [ Prevention and Conirol of Pollution) Act, 1974,

e The Air (Prevention and Control of Palludon) Act, 1981, and

o Uither commectid environmental and planning regulations.
|2 The presem Application rises substantial envirenmental questions reganding:
() Iegal excovation and construction activities carried oul prior 1o obtalming statutory
clearances and consents;
(1) Misrepresentation and suppression of material facts in the process of grant of
Emvirenmenial Cleamnee (EC) and MPPCB Cuiisent o Establish (CTE):
i« ) Encroachment upon the natural odha (stream) buffer, rosd fonmation within the flood-
sensilive 2one, and resultont environmense] degradation;

(] Suppression of public infermation and non-disclosure by public authonties under the RTI
Agt, 2008 and
ic} Fallure of statutory bodies such as SELAA, MPCH. lmigation, Callector,

I hsabibar MSEDCL sl PMC 10 eiforee cormplianes with mandatory environmasvial and
[lemming Lows

.3 The cause of action for filing this Applicaton has ansen entirely within the lerriosal

jansdiction of the Hon'hle Western Zone Bench, Pune, as the project “Mantra Magnus™ by
As Speciality Landmarks Py, Lid. = suuaced g Survey Mos, 82, 53, and 34, Mundhwa,
Tulukn Havell, Mstriet Pune, Maharashtra, and all impugned permissions, consents, and
actins have been issusd by aathoriees Ipcated within ths jurssdiction,

P violakions committad by the Projeat Proposeit and tmacteon of statutory authomties ane
conlinukag in nalure, is

L

The odha encroachnent and murum Giling contimue to obstruct watural drsinoge:
The illegal rosd and evcavation warks persist without restorstaog,

The environmenial damage hos not heen assessod or remodied; and
Aatharrities” fallure 1o act conbinies (0 vinlate stahstony duties ond pablic fghts.
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Henee, this cause of action remmns subsisting and recarring. squarely falling within Section
T4} amd 14{3) of the Nafioral Greern Trbuanal Act, 2010

1.4, Locus Standi and Aggrieved Person
The Applicant. Alkshay Sunil Jagrap, has directly suffered fnancisl snd environmsenta)
injury as:
# A resident and affected person of Mumdbwa kocality exposed o dust, food nsk, and
cenbogical domage;
s A homebuver whe beoked Fiat B=90], pmd 0 360454 10 the developer. ol was
subsequently deflfauded and devied refumid. wsd
= A chizen secking enforcement of environmenial law angd public accountability
T, the Applicant qualifies as o “person aggricved ” under Seotion 20mb read wath Section
IR{1) ol ihe NGT Act, 20010, with o divect and substontial merest o the subject matter

1.5, This Application is maimtainable under Section 14015 of the NGT Act, D010, a5 il concerns
w civil dispute relgiimg do She envronmesr and enforcement of begal nghits ansing from
envirenmental statutes. The Applicant s complied with all procedunl requiremients, incleding
submission of verified pleadings, affidevit, and requisite filing fee, and has seoved copies of the
Application upon sl concermed respondentts.

1b. The Application is filed bona fide in the ntenest of enmvironmental protection. eooliogicnl
balance, and enforcement of the Polluter Pavs and Precautionary Principles recognized mder
Section 20 of the MOGT Act, 2000 and Article 21 of the Constrmtion of fndia

1. FACTS OF THE CASE
1.1, Background of the Project
The Respondent No. 17, Mis Speclality Landmarks Pvi. Lid. throagh s Dwectors Mr,
Sandesh Gupta and Mr, Rohit Gupta, 15 developang a large real cstate progest titlesd *Monirs
Magnus"”, situated of Survey Nos. 52, 53, and 54, Mundhwa, Taluka Haveli, District Pune,
Alaharashira.
The propect comprises nyultiple residential towers (A 10 G and G, row ouses, clubbouse,
inglusive housing, end \l|.t|1'|1-|.'|rtir|.g_ infréstracture, with a proposed ial Bule-L'p Arca (BLIA)
excecding 1.70 lakh sg. m. b
1.2, Enviranmental Clearance (EC) and Misrepresentsation
The prgect obtained Environmental Clearance (EC) fmmm the State Level Ensiraamcni
Impact Assessment Authority (SEIAA) Maharashira vide EC 1D ECIIBOENIISI353
dated 26092023 for proposal number SIAMHEINFRAZAI41182025.
Later. an amended  expanston EC wos granted on 16072028 for proposal numbset
SIAMHIINFRAZSIIDEL202S, under which the developer:
#  Heduced the height of Bulldings I, E, and F from 11340 m to 69,95 m. X
+  Heduced Boilding G from 11540 to 9915 i
e Added o new Building Gi (helghn 990,15 m). and
o [aluced the votal BUA from 1L,96,72895 m' to 1, TR 48 m?.
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15

Howeves, the ECs and applications contain marerial misrepresentation and suppression of
fmets, nclucdang:

| Failure 1o dischise the preseisce of a natural odba (stormwater drain) and 1ts fhood

il e

Ealse declieation that nis construetion had commenced prior 1o EC grant.
Copscealmicnt of excovation ans! moud fommation activities shiwn in Goople Earth imidges
prvor o BC opproval,

4, Suppression of sccurate sile Wpography. odha sligmment, and fload nsk.

Further, the developer filed multiple EC applications for the same site on PARIVESH.
i ludang:

¢ SLAMIINFRAZAUSTTR 202D — TOR granted,

o SIAMHINFRAZIZII0IT - TOR granted.

o SIAUMHAINFRAZS2ISSN202S - Standard TOR granted,

besidies the two granted ECs moted above,
These parailel filings show an attempt to fragment and manipulate the environmental
appraisal process. contrary 10 Para 8(vi) of the EIA Notification, 2006, rendening the
Fis liable for cancellation

2.3, Niegal Excavation and Pre-CUTE Construction

[ e Mubarashirs Pollution Control Board {MPCB) granted Consent to Establish (CTE)

waily on 19052024 (UAN: MPCB-CONSENT-0000 1B 105).

Diespite this. the project had olresdy undergone substuntial work s per

& Architect's Certificare by Miresit Sulipura & Associates (Reg. Mo, CA/Z0] 0483500
dated 012024 showing:
Excavation completed: A — 100%, B - 3%, C - 90%, D - 20%

«  Engincer's Certilicate by Rivi Raval, Civid Engineer dated 12.04.2024 confirmang
Work dome: A+D - 36%, B-41%., D -3% i
st mncurved: [ 3% eroret (A=) combined)

Signed ard accepted by Director Sandesh Gupla of the developer company.
[Tese documents ¢learly establish that eonstruction commenced prior to obtalning MPCR's
consent, violatme Section 25 of the Water Act, 1974 and Section 21 of the Air Act, 1981,

e MPCE s subsequent imposition of a nominal fne (£ 94,678) = a post-Tacto regubarkeation
ol an illegal act,

N

24 llkegal Road and Odha Eneroachment @j
Satciline images (Google Eanh, dated November 2022 to February 20235) and site photos { Awgust -

H02E ) shoow that the developer legally constructed & conerete rosd and Alked maram within

the odha buffer The PMC-approved layout dated 26.09.2023 provided for only o femetre

pathway, which 13 not wehicular and remaans son-functional even today, However, ihe
developer converted this into 8 road by encroaching wpon the odha buffer and matural

dranage. A Transfer Deed dated 03.06.2024 (Reg. No. 10340:2024) exvouted betweoen Ashok

Miveulll Rodie & Dihers | throuph POA — Speciility Landninrks Pyt Lid) and PFMO

shows trunafor of DF Koad land from Sorvey Nos. 52 and 54 anly, Yea. the constrected rond
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extends it Survey Neo 53, confirmme wnmsthorized encraschment amd violation of (he
odha hufler zone,
This vipdates:

o Sectbonis 44 & 45 of the MBETP Act, 1966 (unauthoreed consiruction),

«  Section J2IHv) of the Environment (Froteciion) Aet, 1986, and

+ Regulation 3.3.1 of the PMC DCPR, 2017 imandatory buffer some protecton)
1.5 Later Inelasion of Survey Numithers and Pre<-EC Wark
Survey Nos. 532 (CTS 1937751, 5%E (TS5 19377, and 537 were added only during the EX
expansion dated 16072025 bl construction and concrele roadworks weie aliciidy
campleted carber a5 per satellite tmagery. This constitites vielation of the EIA Natification,
2ibibh 15 o prior eavirenmental clesrance existed for those linds, Furthenmo e, the Bades-11 o
the 2024 transfer deed proves land from Survey Moo 53 was nol transferred 1o PMO even
though the road was already bult,
Lo, Multiple and Fragmeated HERA Registrations

Despite o sngle compodate EC, the doveloper obtoined separate RERA registrations for coch
phiase, mamely:

Phase | RERA Regitration No. | Hemarks .
! Phase | | P52 100054558 T Mantra Magnus Phase T Amesad certificate)
Phase 2 | PS2100054373 Manira Magnus Phase 2 Amnexed certificate) |
[ Phase 3 | PS21000S4483 | Mantra Magnus Phase 3 Annexed cotificate)
: Phose 3 | PR21NG34231 Mantra Magnus Phase S{Annexed certificate)

[ Phase 6 | PSZI00054T42 hlantra ."-iue;,mu-i Phase & (Anncxed certificate)

Phase T | PS2100055623 Mantra Magnus Phase T Amesed vertificate]

Phase & | P52100055885 Mantra Magnus Phase 81 Annexed certificate)
Phase 9 | P321000TRRS ] Manitra Magnius Phase B(Annexed cerificate) |

Each regastration refers to the same EC, which 15 impermiissible under Sections 4. 7, and 11 of
the RERA Act, 2006, and constitutes regalatory evasion and misrepresentation
All RERA cemificates are annesel. iy

2.7, Reduetion of Feighis and Possible Man Manipulation *-L .
In the EC expansion. the drastic reduction of tower heights and additson of a new building G
raises concermns that the first sancticned plans (dated 23,1 1.3023 by PMCOC) were (Hegally
approved. The 6 m pathway shown was never functional, making (e lavous lre-salets mi-
complinnt. The Fire Depanment and PMC Building Permussmm Departinent’s velusal wotder
RTT (Sec. SB(IHdjiekiiy wmdicates collusion amd suppression of planming  mfarmtion,

suppcsting manipalation of BUA am! layoul sanction

2.3, Complainis and Mon-aetion by Autharities

The Applicant submined a detailed complaint dated 15.08.202% 1o all concerned authorines
SELAA, MPCH, FMT (Zone 4 and Fire Depl.), Town Plannimg. Collecior, Imganon Departmer,
MEEDCL, and Tahsildor — hnih by hand and emol. Copees of the conplamt and mail proafs
are anmexed. Mo action has been taken to date. Furiher complaints melude
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o T SDO, Pune (17.09.2025): regarding illegal excavatlon and transport beyoasd
permtted 10,000 brass; oo nesponss
«  To Exccutive Engincer. MSEDCL Bund Garden Division (16.00.2025): repgarding
upnanthorized cleciricity use al gite. Bo besfronse,
Such deliberaie maction by authorines demonstrates systemic fadlure in envimonmental
ginermance and dereiction of duty under envirommental law.
1.4, Excess Excavation Bevond Permission
Ueveloper has done encess excavation agabist permitied 10,000 Brass.
Hicnee, exoess excavalion was carried out and transported illegally, violating Seethon 15 of the
Fuvironmeni {Protection) Act, 1986 and the Polluter Pays Principle under Goa Foundation
v, DO (2004) 6 SO 500,

200, Hoaking and Comsvumer Deception
[ e Applicant booked Duplex Flai B-901 in the sad progeet and made payments Uwough:

= Chegue No. 12050734 for s LODODOD. dated 07122023, sssued to Specalin
Lenndmark Pvr Ll (lezarad )

«  Onling UPH payment of | 99,000 on 14 January 2024 at the time of project Launch

«  Further cheques S18869 of shi bank dated 1502024 for Rs, 37363 to speciality
Bondmarks vt d, 12059737 of union bank of india dated 23272024 for Hs, DMV,
(179728 of sbi bank dated 2322024 for . 64,091/, and 079735 of shi bank duted
TR0 Tor Fs M0, 0HK- {clearad sucoessTully)

o by chegues 79736 and 079737 dated both 28272024 were not deposiled by the
developss and heos werg ot cleared.

When the Apphicant requestod uq'n-n of BC and statutory PMC docunients, the develaper
cancelled the banking comg noo-payimen o false pretexy o harass asd sibeece the

comiplaimant. This constiutes unfair trade practice under Sections 7 and &0 of the RERA Al
20kl

L0, Denial of laformation under RT1 L_/
RTLs filed before FMC Bailding Permission Department and PMC Fire Department secking
sancthioned plans, FC, and NOC details were wrangfully denled wider Sections 841 dy(ebj) of
the RTI Act, 005 Even the First Appellate Offlcer upheld the denial, vielating the

imanbatory disclosure duty under Section $(1)(b) of the Act. This deliberate suppression prevents
pruiblic scrutiny asd obstrudts environmental tansparency.

AL Non=Action und Administrative Fadlure

Dt inulbiple complasms, site evidence, end stabutory violations, no elfective acthon has becn
tnken hy:

¢ SEIAA Muharashira,

¢ MPCH (Head Office & RO Pune),

e PMIC [(Commissioner, Pone 4, and Fire Offcer),

»  Collector & Tahsldar Pune City,
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¢ Executive Engineer (MSEDCL), and

Thos ongoing inastion constituies gross derelbetion of statutory duty, resuling w contrvnng
environmenial domage and violation of de Precautionary Principle and Polluter Pays
Princliple recognized under Section 20 of the 5 GT Act, 2000,

A SYNOPSIS

The present Original Application is heing filed under Sections 14, 15, 18, and 20 of the
Matiomal Green Tribumal Act, 20010 rasing sabstantial guestions  relating o the
eavironment, scology, and statufory complisnce concermng the large-scale constrsction
project *Mantra Magaus®™ swated st Survey Nos, 51, 53, and 54, Mundhw o, Pane, dos elopaed
By M Speclality Landmarks Py, Led. through its direciors M, Sandesh Coapita and M,
Rohit Gupta.

The progect, granted Environmental Clearance (EC 1D ECZIBOXEMIIISIAS3) on 26.0.2023%
and an amended EC on 16072028, hos been found o be fraudulently obtained through
material misrepreseniation snd suppression of facts, and hos cavsal serions envirommenial
vielalians invalving:

I, Miegal exeavation and pre-CTE construction bafore abtaping statutory sonsent umder
the Water and Adr Acts:

Encroachment of the naturpl odha (stormwater drain) and dlepal soad fommanon
within the buffer zone;

1 Multiple EC applieations for the ssmé site o PARIVESH, misleading SEIAA,

4, Fragmeated RERA registrations (Phascs 1-9) e ome comgesate EC progect
aImEAInLING o regulatory evaseon;

5, Suppression of sanctioned layout and fire safety detnils by PMO and Fire Department
under RT1;

6, Excess excavathon leadimg 10 seil loss and dust pollubon;
Innction by SEIAA, MPUBR, PMC, Collector, Drrigation, and MSEDCL depic
written complaants and evidence,
8 Manipulation of bullding heights amd BUA reducibon to regulanee (legnl works
throwgh EC expansion; and
4 Consumer deception and harmsment of the Applicant (Flat B-4R0 parchaser) sl
ralsed complinnee quenics.
The Applicant hos filed multple complaints dated (8082025, 17092025, wwxl DoHLIDZS b
SEIAA, MPCB, PMC, SDO, MSEDFL, and other statutory authonties — by homel and email
but no effective action bas been talien till date. The prcsent matter therefore ratses guesthons
of environmentsl governance and accountability, as public suthorities have Tailed 10 enforce
compliance, despite visible violations supported by Google Earth imagery, architeet/ engineer
ceriificates, RTI denials, ond regisiered decids.
The project propenent’s acts constifute violations of
= Environment (Protection) Act, 1986
+  EIA Notification, 2006
= Water (Prevention and Control of Pollutbon) Act, 1974
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«  Afr (Prevention and Contral af Pollution) Act, 1981

= MMETE Act, 1966

v Hesl Esiate (Regulation and Development) Act, 2006

¢ Wight to Information Act, 2005
and bresch fundamental emvironmental principles under Article 21 of the Constitution and
Spetion M oof the NGT Act, 2000, numely the Precautiaiary Principle, Siestaimale
Dievelopment, and Polluter Pavs Principle. The Applicant seeks miervention of this Hon'hle
Inbunsl w reveke the EC, stop oogoing illegal comstruction. order envirommental
restoration, direct action  agaimst  responsible  officials, and impose  environmenial
compensation apen the propect propaicril.

4, LIST OF DATES
Date — ' Event | Development
1772021 MOEFCC 1sswes OM. slantying o post facte ECs are impenmissible.
20093023 SEIAA grants Environental Clearance (ECZIBOSAHI S 1353) for .
Mantra Mognus™
IL002023 | PMC issnes first layout | plan sanction — suspected irregularities. i
W72 | Applicant pays booking amount via Cheque No. 059754 1o Speciality
Lomdmnrks Pai Lid
Jan 2024 | UPl payment of [ 98,000 made by Applicant o project launch event. |
0L | Architect (Mitesh Sidhpura) cortifies excavation 100% (A building) & 9% |
(C butlding)
1242024 | Engineer (Ravi Rawal) centifies [ 28+ crore work done pre-CTE. |
05, 2024 | MPCB grants CTE (post-facto). Construction had already begun. |
03062024 | Transfer Deed evecuted (Reg No. 1034072024 for DP Road (S.N 52, 54
| onlyl. I ~
16.07.20258 | SEIAA grants EC exparsion (SIAMH/ INFRA 2533054, 2025} with alterad
building heighis and pew G 1ower
IKOK2035 | Applicant sends detailed complaint with evidence 1o SEIAA, MPCE, PMIC, ‘ X
Ermigatun, &g, by hand & eminil (Bo sction aken), | afﬁ
16092028 | Complaint 1o Excoutive Enginoer, MSEDCL Bund Ganden Division for Y
utasthonzed dectncity usige
TA9 225 Complaint to SDOP Purse for Hegal excavation & transpon heyond
permitied 10,000 brigs.
”‘#T On-site photographs taken showing odha buffer road encroachment. ll
Presemt LA, | Applicant approsches Hon'ble NGT for environmental justice, 1
Filed - 2025 |
= — — —l
QUESTIONS INVOLVED

I Whether the ECs dated 26.0%.2023 and 16072028 were abtained by misrepresentation.
rendlening them void under Para 8{vi) of the ELA Notification, 20067
Whether pre-CTE excavation aml construction violate the Water and Adr Acn?

-
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3. Whether the illegal road formation within odha buffer and alterataon of nataral drasnage
constitule offences under the EFA, 19867

4. Whether SETAA, MPCR, and PMC failad 1o discharge their statutory duties under
environmental laws?

5, Whether multiple RERA registrations and EC applications constitule delihernte
regulatony evasen”

& Whether environmental compensation and sestoration must be onbered undes Palluder
Pays Principle”

& LEGAL GROUNDS

£.1. Violation of the Envirenment {Protecthon) Act, 1986

(2) The Project Proponent (Respondent Moo 15) has violated Sections 3, 5, and 15 of the
Emvimonment {Protection) Act, 1986 by commencing excavahion and construchion aciivities
before  obtaiing  standory.  envimsmental - awd pollubion comired  permassians
(t) The illegal moad construction within the ndha buffer and morum filling consfifute direct
cotravention of Section M2Wv) and ure pamshable weler Secthon 153 of the Act
(&) Authorities such as SELAA and MPCB, being “delegated unencies™ under Section 3(3), have

failed 10 exercise due diligence, amd.anting to admisiciratne geeligence in enforcemen of the
At

&1 Violation of the E1A Motiflcation. 2006 (a5 amended)
() The Environmestal Clearance (EC [D ECIIBOIEMHISIIST doted 260090 00%
amendment 16,07 2025) wis obtained by suppression and midsrepresentation of matera] fscls

i Formi-] and conceptual plan, vielsting Para Bivi) of the MNotification, which manidates
cancellntion of ECs obtained by false statemenis.

(b} The Proponent filed muktiple ECTOR proposals for the same land (Mos. S05TTR 2022
42204472023, 4241 IR2023, IIIFSLI0DE, 53040250 1o emslead SELAA—thEs pracige
vilisgdes the apprissal process.

(e} Construstion pnor to EC approval on extendsd survey numbsers (SN 532, 838 51T
attracts Hshality For ex-post-Tacte énvironments] clearance, copressly held impermiailide by

the Hon'ble Supreme Court in Fonaokekti v Union of fadie (SLP 125652004, Onder
O7.05.2025).

53 Vielation of the Water (Prevention and Contral of Pollation) Aet, 1974

{a) Umber Seetion 25(1} po person shall establish or fnke steps b0 establish ony esbusiry o
process  Jikely w  discharge  cfffvent  without  pror consem of  the  Boand
(b} The Architect and Enganeer centificates dated 01042024 apd 1204 3023 show that
excavation and construction were completed before MPCB gramed CTE on (8052024

i<} Hence, the project violatied Section 25 & 20 and s liahle for proseeution usder Section 41 of
ihe At

24, Violation of the Air (Prevention and Control of Pollution) Act, 1951

\
it i |

| ':.l:hll'
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Comnpetcng eavy excavalion and congreting without prioe consenl under Sectlon 21 caused

dust, wir, ond particulate emissdons affecting the loea] environment of Mundhwi. The st aitrocis
pemialiees under Sections 37 and 39,

S5 Viedagion of the Maharoshirs Regional and Town Plunning (MRTP) Act, 1hon

ial Construction of 4 concrete road within the odha buffer and deviation from the approved
layeut dated 26,09.2023 constituie unauthonaed devielopment under Sections 44, 45, and 52 ol
ihe Auci

ik} The Transfer Dead (03.06,2024, Reg. Mo, 10340/ J024) evidonces that land from 5.4, 53 was
nid part of sanctioned development, et physical works exist thereon

i) Such acts sttract dernolibon end restoration orders onder Secilon 33(1) of the METP Act

A Violavon of the Real Estate (Regulation and Development) Act, 2006

{a} Splitting & single EC projest into ting separaie RERA registrations (P52 100054558, 54373,
S44M3, B30, B4, 5623, 35355, TRES]) amounts 1o misrepresentation of project scope
und defeats public vansparency under Sections 4(21{INC) and 11{1 s}

ihh Such frogmentation hides the shored envirsnmental infrastructure (STP, OWC, EY charging,
slublyeuse), mislesdiag buvers and violating Section T{1)(b)}—grounds for revocation of
Pegisaralon,

(¢} Cancellation of the Applicant’s booking after secking praject docunvents also violates Seetion
il [ false statemenis by promoter)

&£.7. Violation of the Right ta Informathon Act, 2008

fa) PMC and Fire Deparment regectod RT1 quenes uder Sections 301 d) (el withou
pustification, although tee miormation perains o envinonmental and pablic-safcty apyrovals.
(b Sk denial violstes Sectbon (1) (mandaory soo-mot disclosare) and obstricts
ervironmenial transpanency gearaniesd wder Arthele 21

4 Violption of the Fuumhmr:.,'r'nlhln‘-h}m gnd Sustalnpble-Development Principles
Ltisler Section 20 of the NGT Act, 2000, this Hon'ble Trihunal must apply these principles. The
Hespondent’s astisns—exems exeavation, odha encroachment, and llegal road Formation—have
catsed imeversihle emvitommental degradation and must afrect compensation amd restomation
orders in line with Forward Fomndarion v, State of Karnaraka (2019 5 5CC 1733

B0 Judicind Presedents Supporting the Applicant
I Hanuman Layman Avoskar v, Unioo of Todis (2019 15 S0C 400 - EC obtained by

concealment i vid

&1

Kumar residents CHS v, Knmar Urban Development Lud, OA, 662009 (WZ) -
Conatruction hefisre CTE is illegal.

Kombay HC W.P. Ambil edha - Odha encroachments in Pune ordered 1o be removed;
I% mn buffer mondasary,

4 Goa Foundation v, Undon of India (2014 6 SCC 590) - Polluter-pays principle for

il leea] ey ation.

5 Vannshakti v, UDH (SC 2025) - Ex-postsfacto EC impermissible.

oS
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£.10, Libility of Statuiory Authorities

{a) SEIAA, MPCB, PMC, Town Planining. aml lmigation Depanment failed b0 prevent or act
agasnst chear violations, anracting directions under Sections 14 & 15 of the NG Aer, 2000 fop
remeidial and preventive RIS,

(b} Such insction amounts to doneliction of pabilic duty

£ 11. Conthnuing Cause of Action:

The illegal construction, odha encroachment, and ongeing sale of s constitute eontinuing
environmental injury, therefore, thes Application is within limitation under Section i3y of
ihe MGT Act, 2000

512, Relief Under Section 15 of the NGT Act

Given the magnitode of ecological and statwtory violations, this Hon'ble Trbunal is enspowerad
under Sectlon 1501 Jnj={d} o

«  Provide compensation to atbected persons aml envitonment,

»  Oirder restitution of the anca. and

s lssue prohibitory and remedial dinections 1o the respondents

£.13, Constitutional and Fundamental Rights Violation

The unchecked sctions of the Project Proponett and adintinstrive foilure of regulatery bodics
violate the Appllcant’s fundamental right tn & clean and healthy environment under Arthele
21 of the Constittion of India. reasd with Articles 484 and S1A(g).

fi. ENVIRONMENTAL AND FUBLIC IMPACT:

.1, Impact on Natural Drainage (Odha) and Fleod Risk

ia) The profect site directly abits o nateral odba (stormwater draim) that forms o sub-
catchment of the Mulp=Muihn River basin, which 1= under the junsdiction of the Chief
Engiacer, Irrigation Department, Pune,

(b} The illegal construction of a concrete road snd muram filling within the edha builer
#one hos altered the natural Qow ond reduced the earrving capacity of the stream

{c) Google Earth imagery from 2022-2025 clearly shows that the odha aligrment was narrowes
and obstrucied by carth filling, in violagon of Ruale 3.5.1 of PMC DOCPR 2007, wisch manslaies
mafnimaim 1530 metres of balfer on cither side of suy natural watercourss

(b This obstruction poses an immineyt arban Mood badard to dowpstoeam seas of dendhsa,
Keshavnagar, and Kharadi, espeaally duning momsoon discharge cvents

(¢} The illegal road copstruction amd culvert obstrsction are contrary o the directions of the
Bombay High Court In W.P. No. 23452021 (Order dated 16,09.2023), which direeted PMC
to identify and remave all odha encroschments n Pane City (R

6.2 Impact on Groundwater and Soil Integrity
{a) The project carricd oul deep excivation cxceotding permitied quantity removing appros.
more than 20000 bross of soll without proper disposal plan or seuse secord

i) Such massive extraction has disturbod natural strata, exposed groundwater 1ahle, and
increazed nak of subsidence in sdjoming lands,
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(o) The wregulated ransport of muarum has contnbuted to airborne dust, nolse, and erosion of
sail cover, adversely alfecting the local micro-goosysten.

i3 Air and Mo Poliotion
{0} Constructhon activities undertaken withaut prior consent under the Alr (Prevention anid
Controd of Pollution) Act, 1981 led 1o
o Continuous cevission of PMO O and PAME LT dost from excavation,
+  Vehicular emisshons from eavy equipenent and trucks, and
+  Nobwx lkevels excoeding 75 dB in residential areas,
i) The absenes ol MPCB-approved mitigation plam, dust-suppressson measurnes, or

barricading has endangered tht health of ressdents in Mundhwa and Ghorpadi,
particularly claldren and the elderly

ich Such violutions constitute direct breach of CINCE Guidelines: for Construction
Enulssion Capirsl {2007

B4, bmpact on Urban Ecology and Vegelation

(b Thee v illing and road fommation over the odba comdaor resulied i loss of nataral
riparian vegetation and destruction of green cover slong the dreinage path

() The PMC-sanctied layout (26,00, 2023 cngimally marked this anta as open grecn space
aiedd b mi pathway, but satellive and photograploc evidence show complete coneretization of the
inabural surfnce

(&) This has climineted percolation zones and reduced lvcal proundwater recharge,
cxscerbating wriban heat island efMeet and stormwater runafl.,

5, Impast on Pabile Infrasiracture and Fire Safery

() The onginal & m pathway shavwn in sanctioned plans i3 non-aperational for vehilcular use,
ohatmcied by trees and grass, yet fTalsely declared as a fire aceess road in compliance

s ES s,

ib) Thas nod-fumsetionil socess poses severe Tire safery risks 1o fusure residents and neghbourning
s,

i¢i The Fire Deponrent’s refusal o disclose inspection reponts. under RT1 conceals these

defloemier sod violates Secthon 36 of the Maharashira Fire Prevention and Life Safcry
Mlemsares Aet, 2k

bt Socio-Enviremmental lnpoct and Public Deceprion

fa ) The project was heavily marketed to Gizens, including the Applicant, without disclosing that
construction commenced hefore abtaining cnvironmental permissions.

ib} Homebuyers wene made to sign “Expression of Inerest”™ and pant with substuntial payments ) o
il several lakhs ) wnder false pretence that all approvals were in place, \éjt"‘?l}
1) Such deceit amolnts 1o eonvaner aid environmental fraud, undenmiiing public I ad

confidence in environmental regulation und eroding the right 1o informed consent guaranieed
under Artiche 21 of the Constitution

1dp Repeated RT] demals and departmental silence fmther evidence collusion between the
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developer and pablic oficials, defeating the purpose of transparency envisaged by the Right 1o
Information Act, 2008,

6.7, Cumulative Impact of Regulatory Failure
il The SELAA. MPCR, PMC, Fire Deparviment, and Trrigation Department have all taled o
perfonm statutory duties despite formal compluits dated 180820258, 16091025, and
17.00,.2028 {annexed).
i) Their inaction has resulted in continuing envirenmental degradation. which s a civil
wrang of continuing natare under Section 14(1) of the NGT Act, 2010,
() The cumulative failure o erlorce laws has erested o dangerous prevedent allowing post=facte
regularisation and institutional complicity, contrary o the rulings of:

o Homeman Loxmian Aroakar v, Union of Bidie (2019 15 SCC 401 ),

o Vanashake v. Union of India (SLP 128652024, SC), and

e Forivard Foundation v e of Karmanaka (2009 5 5CC 171

8. Risk to Life, Property, and Pablic Health
{a) The iliegal namowing of the odha and absence of Mosd buffer expose hundreds of familics in
Mpmidhwa to podential Mash Mooding and property loss, cpeaally dumng mensoarn
ie1 Adr and dust pollution from anregialated excavation thresten puablic health—cmsong
respirebory ailments, asthma, and chronie exposure nisks.
(€1 Fing-safety mon-compliance in hlﬂi"hri-'l-l: buildings endangers future occupants and violabes
fundamental rights to life snd safety.
6.9, Cumulative Environmenial Damage
Basail on excavation data, site unapgery, and activily reports, the cumulative eoviroismental
damiage includes.
* Soil loss; ~6.850 Brass (approx. | 3.4 crore environmental value),
«  Destruction of vegetation: ~0,45 ha of green cover lost,
= Flood-ritk incresse: 4004 reduction in odha widih,
= Ambicnt air pallutien: M4 rise esfimated by 0120 jpim® disring active wirks
These losses anc quantiffable and recoverable under the Polliier Pavs Principle amd
Section 15(1)¢) of the NGT Act, 2010,

6. 10, Long-Term Urban Environmenial Consoquences

{a) The unchecked construction, odha encroachment, and excess excanvation set @ precwabent for
simidlar violatbons scross Pune city,

{h) It undermines the PMC*s sustainable urban drainage plan, causes long-term groundwater
depletion, and coninbuies io localized heat and pollution loads

(c) Unless remedinl orders are passoed, these impacts will permanently alter the coological <
character of Mundhwa, contrary to Arthele 484 (State's duty o prodeat fhe envinonment) amd
Artiche STALR) (citizen’s duty W safeguard nature).

0 1. Need For Immedinte Judictal Intervention
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Civen the seode and continamg nature of vicdations, intervenison by this Hoo Ble Tribumal is
easerbial 1o

= Prevent further evodogical horm;

e [istore odhn and open green buffer sones;

= Ensure accountability of regulstory ambonies; smd

= Reinstate the princples of enviromneitol justios and mule of Taw,

7. PFHAYER & INTERIM RELIEFS

i wigw of the facts stated hercinabove, docaments aanesed, amd groumds wrged, e
Applicant most respectfully prays that this Hon'ble Tribunal muy be pleased to;
A Mlain Relbels:
| Declore that the consmuction sctivities undemaken by Mis Specisliy Landmorks Pve, Lid,
for the progiest ~ Maatra Magries ” o Sarvey Noa. 52, 33 & 54, Mundbwa, Talaka Pune city,
[hstrct Pane, hove boen camied out in violstion of:
The Environment (Protection) A, 1956,
The E1A Notifiewtion, 2006,
The Water (Prevention and Contral of Pollution) Act, 1974,
The Adr i Preventlon and Contrel of Pollaton A, 1981,
The METE Act, 1966, and
The NGT A, 2001,

[ =]

Declare that the project propoient’s muliiple EC applications on PARIVESH iMNox
JORTTRANZZ, 42304473005, 4241182033, 52355072025, SI3054/2025) constitube
fromdulem sphimng and concealment under enviroamenital law and direct SEIAA w0 conduc
o conmpinchensave reappragsid of the entine progest
Huld amd dbeclare that the constreciion, excavation, and conerdle works underioken prior o
SMPCHE's CTE (00,05 2024} are illegal, and direet the Maharashtra Pallution Contral Board
f initate proscewtion and penalty procecdings under Sections 25, 26 & 41 of the Water
Act, 1974 gid Sections 21 & 37 of the A Act, 1951,
4 IHrect the Pune Municipal Cornoration (PMC) and Chiel Engincer, Irrigation
D par miem. 1o
Condisct o jolnt demarcation sarvey of the odha (netural stream) adgoiming the
project site,
lelentify illegal construction, road, and murgm filling within the odha bufTer 2ome;
Kemove all encroachments sivd restore the natural drainmge to its ongnal
conditron witlin 4 tme-bound schdle.
Direct SELAA, MPCE, and PMC to condudt o joint environmental Jamage assessment

fur:

13

Unauthorized excavation beyond permitted limit; K.Iﬂ' ’
2

Lias of lopsail and vepetation: and [i-
Degradation of drainage and Moodpluin area.

Thie dasmage report shill be based on CPCH Environmenial Compeasation
Farmula and submitted before this Hon"ble Tribunal.



1336

fi. Impose environmental compensation and restoratiom cost upon MU Speciality
Landmarks Put. Ltd., in sccoedance with the Pulliwer Pavs Privciple under Section
IS0 of the NGT Act, 2010, for restoration of the environment, odha bufler, and sffected
CCORYSIEm -

7. Direct the Pune Municipal Carporation (Building Permission and Fire Depariment) i,

¢ Produce complete reconds of plan sanctions, fire NOCs, and layout approvals for
Mizmtra Magerr,
Comduct a re-verification of the sanctiomed plans vissjsvis EC gopditiom;

= Revoke or modify building permissions found to be basod on fulse or incomplete
information.

8 Direct the SEIAA, MPCB, and MoEFCC to evolve a unmiform protocol for avorling
miultiple or paralled EC spplications for the samwe site amd bo treat such conduct as Saudulent
dischamre punishable under the EFA, 1986

g, IMreet the Maharashtra Real Estate Regulatory suthority (RERA) w

Examine all nine phase-wise reglstrations (P52 100054558, 33573, 534443, 34251,
54742, 55627, S38ES, TRER1) of Mwriva Ungniny;

o Venfv their legality vis-&-vis the singhe ELC;
Suspend or revoke regisiratons oboined through misrepresentation bl
envirmismsmial complisnce is confimmied,

10 Direct disciplinary proceedings against the concemed officals of SELAA, MIPCB, PMC,
and Fire Department for negligence, suppréssion of public information, and mon-acton on
citizen complaints, under the supervision of MoEFOU

11, Direet the Project Proponent (5's Specinbity Landmarks M Ledlh o reffund the todal
amount of I 360450 pasd by the Applicant wnsards booking of Flai No. B-901, togethe
with interest at 12% per annum from the date of payment antll sevinal refand. withan
0 dave, os compensation for Ananclal loss, mental harassment, and consumer
deception. mvoking Secthonn 15010 and (€} of the NGT Act, 2000 read with Secthons 7
und 6 of the RERA Act, 2006

12, Grant such Turther and other reliefs as this Hon'ble Tributal moy deem i just, and

proper in the facts and circumstances of the case and i the interest of environmental justice
nnd pubhe welfanc,

B. Interim Reliefs :
Pending final disposal of this Application, the Applicant respectfully prays that thas T

Tribunal may be plessed 1w

I. Direct immediate stoppage of all consiruciion and excovation aetivitics at the Vo
Magnns project site until the completion of wint inspection by SELVA, MPOR, PMYC,
and Irrigation Department. |
Hestrain the prefect proponent from marketing. advertising, or executing any sale
dewds or aprevmients with buyers until envarormental legality is determinad
1. Appoint a Joint Committee comprising afficials from:

o MoEFCC,

|
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15

MPCB (RO Pune),
FMC | Lone 4, and
lrrgation Department, Pube,
to inspect ihe site. nssess environmental damage, and submit o status réport
within M daye to this Hon'ble Trabumnal.
4 Direct the MPCB and PMC w0 seal and seeure any illegal borewells, power
connections, or site offices [unctioning without consent.
5 Dhrect SEIAA to withhold any modification, expansion, or renewal of EC or TORs for
the said project uniill desposal of this Applicaiion
6. Dirget PMC Flre Department wocorry out gn independent fire-safery audit snd subimit
complance report reganding the won-functiomal & m o pathway, as caimed by the
developer
Darect that no Mﬂﬂ?ﬂﬂ:ﬂﬂrmm#lﬂhmﬂwlﬂwﬂ'
permassion and environmental clearance,

T. Verilication

I, Akshoy Sumil Jagisp, the Applicant herer, verify that the contents of the sbove application are
trug b my persunal knowledye and hased on suthentic documents, and nothing material has been
congeaded

Date: 29/ 10202S Flace: Punc

= -, I
| l

ﬁﬁlﬁ}'m{hﬁ.p
A Hﬂu;u.nl:
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Gl Outlook

FW: Quality Documents to be submitted

From Jagannath Kadam <jkadam@godrejproperties.com>
Date Tue 23-09-2025 1514
To 5SRO Pune 1 <sropunel@mpch.gov.in:

- Dear Sir,
As discussed, PFA the required details for your reference.

Regards.
Jagannath Kadam

9823313099

GPL-Public

From: Nikhil Bhalgat <nikhil.bhalgat@godre]properties.com>
Sent: 23 September 2025 15:09

To: Jagannath Kadam <jkadam@godrejproperties.coms
Subject: FW: Quality Documents to be submitted

* Fyi..
From: Akshay Jagtap <akshaviagtapll? ®gmail.com>
Saent: 06 September 2025 10:53
To: Manjunatha P § <manjunatha@godrejproperties.com>; subhasish pattanaik
<subhasish.pattanaik@gmail.com>; Nagesh Pawar <ppawar @godrejproperties.com>; Lokesh Jain
<lokesh jain@godreiproperties.com>; subhasish@godrejproperties.com; Naman Jani
<paman.jani@godrejproperties.com:>
Ce: Pankaj Dugar <panka).dugar@godrejpronerties.com>; Wasim Shaikh01 _
ewasim shaikh01 @godrejproperties.com>; Basavaraj Shiranalli <basavaraj,s@godrejproperties coms; Nikhil
Bhalgat <nikhil.bhalgat@godreiproperties.com>; Asmita Padwal <asmita padwal@gpdrejproperties.coms;
Vaibhav Sabale <yaibhav.sabale®godrejproperties.com>; Aditya M <aditya.m@gpdrejproperties.com>
Subject: Re: Quality Documents to be submitted

EXTERNAL EMAIL - This amail was sent by a person from outside your organizabion, Exercise caution when clicking
links, opening attachments or taking further action, before validating its authanticity.
v P —— -

Subject: Request for fair, documented pre-qualification decision and engagement of local MSME vendor (A.5.).
InfraProjects)

Dear Sir/Madam,

| write with reference to my interest in participating in construction work packages for your Pune
projects and the vendor code already allotted to my firm, A.5.). InfraProjects/influx Tn:hnulugif.-f .
{MSME). Despite multiple discussions, | have been informed orally that we are “not pre-qualified
due to turnover and quality concerns, and at other times that “vendor code is allotted but pre-

hmmmk.pﬁmm.mmmmmmnumwwmu-cﬂmnmmmmmﬁﬂﬂmmﬁmﬁﬂw“ﬂ 15
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qualification 1s pending.” For transparency El:ﬂ . | request a reasoned, written decision
against the notified pre-qualification criteria.

1) Request for a written, reasoned decision (natural justice & transparency)

Kindly share, in writing:

{a) the published pre-qualification criteria and documentary proof you relied upon,

{b) the specific gaps you believe exist in our submission (turnover/quality), and

(c) the appeal / re-submission window and any trial-work pathway (e.g., limited-scope package) to
demonstrate performance.

Providing written reasons aligns with best-practice vendor governance and avoids arbitrary or
discriminatory outcomes in private procurement.

2) Alignment with Maharashtra Government policy on local employment & local
enterprise engagement

The Government of Maharashtra requires industry to ensure minimum 80% local employment in non-
supervisory roles and 50% in supervisory roles. This flows fram the Industries, Energy & Labour
Department Government Resolution dated 17-11-2008, and is reiterated on the Directorate of
Industries portal. Your engagement of local MSME contracters directly supports compliance with
both the letter and spirit of this GR in construction projects that generate sizeable on-site

employment,

Further, the State’s Startup, Entrepreneurship & Innovation Policy, 2025 encourages collaboration
between large corporates and local startups/MSMEs, provides Maha-Fund facilitation and
departmental innovation budgets, and even envisages cash-flow support mechanisms against confirmed
work orders—precisely to help credible small vendors scale under big projects. Partnering local
MSMEs on appropriate work packages is therefore squarely aligned with this policy’s objectives.

) Gentealpelisies el sneouraRs fevendfnatbingiog on privats Srms) MSME inclusion

| appreciate that the Public Procurement Policy for M5Es (2012, revised) is mandatory for Central
Ministries/Departments/PSUs, not private companies. However, its principles—MSME participation,
relaxation of prior experience/turnover where capacity is demonstrable, and fair access—are widely
adopted by responsible corporates in their ESG/supplier-diversity programs. We request you to
apply similar MSME-friendly consideration in your private procurement to the extent feasible.,

4) CSR & ESG expectations (voluntary but relevant)

Given your scale, Companies Act, 2013—Section 135 CSR norms likely apply. Many leading
developers use CSR/ESG and supplier-development initiatives to mentor and onboard local MSMES,
improve quality systems, and expand inclusive value chains. If work award is not possible
immediately, we request;

* inclusion in any supplier-development/mentoring or pilot-package programs, or
* & time-bound roadmap to meet any remaining quality/turnover banchmarks.

5) My intent to promote local employment and economic growth

My primary objective in seeking work with your projects is to create sustainable employment
opportunities for the local workforee in Mundhawa and surrounding areas for your mundhawa,
keshavnagar projects. AS.). InfraProjects employs local skilled and semi-skilled labor, equipment

et fiautiock ofico 365 comimafinbaxialAMA G v TEIY TA 1 LWVIMDUINGI 1 OCOS00C1LTZIOT MM Y 2e2 DAAOAC % OBZ0EsGEEKysSTSD,, 215



Gi2aras, 343 PM Mail = SRO Pura 1 - Outiook

operators, and site supervisors, thus dire::tlﬂ:m;f to livelihoods in the community.
Awarding us work packages will ensure that your projects generate inclusive growth, and align with
state and central government focus on Atmanirbhar Bharat and local job creation.

6) Our readiness and proposed next steps

: E' g "
reasons (including the internal policy relied upon), so we can address any specific
gaps or close the file at our end,

We value Godrej Properties’ reputation for ethical business and community orientation. A written,
criteria-based decision—or a structured pathway (trial/mentoring) to qualification—will reflect that
ethos while advancing the State’s policy objectives on local employment and local enterprise
participation,

| look forward to your written response within 7 days with either:
{a) a documented set of gaps and a remediation path/trial-package, or
(b) a formal written refusal citing the policy and criteria applied.

Sincerely,
_ Akshay 5. Jagtap
Proprietor, A.S.). InfraPraojects (MSME)

Mundhawa, Pure, Maharashira

On Fri, Aug 29, 2025 at B:19 PM Akshay Jagtap <akshaviagtanll? @gmail.com> wrote:
Subject: Submission of Quality Documentation - Clarification on GPL SOP Requirements
Dear Manjunath ji,

This is with reference to your communication dated 28.08,2025 regarding submission of
additional quality-related documents for the Purva Aqua project. We respectfully place on record
the following points for your kind consideration:

1, Repeated Demands for New Documentation

Till date, our teamn has submitted documents on 7-8 different occasions in line with Godrej
Properties Limited (GPL) SOP requirements, including method statements, ITPs, test reports, and
checklists, However, after each submission, fresh demands for additional documentation are
being raised without prior intimation. This creates duplication of effort, delays in project
progress, and deviation from established 50P timelines.

2. Requirement of Uniform Apgplication of SOP

GPL's Standard Operating Procedure (SOP) is binding on all vendors/contractors working under
GPL Therefore, in the interest of transparency and uniformity, we kindly request you to also
share guality-related documents (method statements, ITPs, reports, toolbox talks, etc.) being
maintained and submitted by other vendors/contractors engaged on this project. This will help
ensure uniform application of quality standards and avoid a selective compliance app roach.

3. Action Taken Reports on Quality Violations

We further request you to kindly provide us with copies of Action Taken Reports (ATRs) / site
inspection reports prepared by yourself or GPL Quality Department with respect to quality
violations observed on site. This is important for ensuring accountability, for cross-learning, and
for us to align our corrective measures with GPL's expectations.

nmw.mmmhﬂfmwmLW]HDI.INEI1ﬂcﬁﬂ-ﬂt1LTE:DIJMM‘PJEEDMUWEEHGEEW'5‘U--- ans
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4. Legal and Contractual Obligation 1 341
As per standard quality management principles and contractual obligations, once documents
are submitted and approved, repeated demand for fresh documentation without specific
observations may be construed as an arbitrary process, We therefore request you to kindly
confirm in writing the final and comprehensive list of documents required under GPL SOP, 5o
that there is clarity and closure, avoiding repetitive requests.

We trust you will appreciate our concern and provide the required clarifications/documents by
30.08.2025, in the same spirit of quality assurance and project progress.

Looking forward to your cooperation.
Warm regards,

Akshay Jagtap
Mob: 7776081234

On Fri, Aug 29, 2025, 15:19 Manjunatha P § <manjunatha@®godrejproperties coms> wrote:
Hi Akshay ji,

As per site visit conducted dated 28.08.2025 at Purva Agua project, we have discussed in detail regarding
the GPL SOP and reguirements with your team member, below documents need to be submitted by
30,08, 2025 for further process:

1. Work method statement of all activities [ Excavation, backfilling, Dewatering, Blasting etc..)
2. Checklist to be followed at sive.

3. ITP (inspection test plan)

4. Test Reports if any,

5. Toolbox talk sheets of workers

6. GFC Draweing Files

7. And any other documents related to guality malntained at site during executing the works.

Regards

Manjunath

GPL-Public

FEREEER EL T L R T e Tt e}

DISCLAIMER: The information in this message is confidential and may be lagally privileged. It is intended
solely for the addressee. Access to this message by anyone else is unauthorised, If you are nol the
mtended reciplent, any disclosure, copying, or distribution of the méssage, or any action of omission taken
By you in reliance on it, is prohibited and may be unlawful. please immediately contact the sender if you
have receivad this message in arror,

GODREJ GROUP OF COMPANIES
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DISCLAIMER: The information in this message is may be legally privileged. It is intended solely
for the addressee. Access to this message by anyone else is unauthorised. If you are not the intended recipient,
any disclosure, copying, or distribution of the message, o any action or omission laken by you in reliance on it is
prohibited and may be unlawful, please immediately contact the sender if you have received this message in error.

GODRE) GROUP OF COMPANIES
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MAHARASKTRA  Maharashtra Pollution Control Board

@ AR Ugu™ ferism #igas

Online RTI Application

Public Authority Details of RTI Applicant / 000000000 000000O0OOOOO0 00000

Select Department/Public Authority/ 00000 RO-Pune
Personal Details of RTI Applicant / (000 000000 0000000CCCCO000 0000 00000CCC 0000000000
00000000 0oo00:
Unique Id MPCB-RTI-0000002748
*Name/ [0 Raghunath Mahabal
*Gender/J000 Male
A 202 Chandravijay,
*Address/J0000 Tilak Road,
Mulund East
Pincode/000000 400081
Country/000 India/J000
State/0J0000 Maharashtra
Districts/J00000 Mumbai North East
Tehsil/000000 Mumbai North East
Village/00 Mumbai North East
Location/J0000 Urban/0000
Educational Status/00000000 000000 Literate /000000
Phone Number/J0000000 0000000 7400116222
Mobile Number/J000000000 0000000 7400116222
Email-ID/0000-0000 mahabal60@gmail.com
Request Details/[J0000 00000
Citizenship/J00000000 Indian
*Is the Applicant Below Poverty Line ? /0000000 No
000000000 000000000 0Ooo 0o 2
Note:-/(JJ0:- Only alphabets A-Z a-z number 0-9 and special characters, .- ()/ @ : &\ % are
allowed in Text for RTI Request application./00000000 000000 000OCO 0000 0000000000, 0-9 000,
_ () /@ : &\ %0000 000000 0o00Co bootoo ooo.
1. How many RTT are filed by Akashay Sunil
Jadhav to the Regional Office Pune and the
*Text for RTI Request application/J00000 offices under that? 2. I want the copy of these
000000 000000 0000 0oooo RTT applications and the information rpvoded
under it. It can be given in the form of soft copy
also. Any fees payable shall be paid by me.
Payment Details
*Bank Name
*Amount Rs. 10.00
*From Account Number




*Transaction Number W}O\H 54KW

Application Date 02-09-2025

Payment Received On 02-09-2025
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: 24023516 HERTE and 4th floor, Opp. Cine
Website: http://mpcb.gov.in e Planet Cinema, Near Sion
Email: cac-cell@mpcb.gov.in “i’ Circle, Sion (E),

N Mumbai-400022

Infrastructure/ORANGE/M.S.I

No:- Format1.0/CAC-CELL/UAN No.0000245069/CE/2508003652 Date: 28/08/2025

To,

M/s. Bajaj Finserv Ventures Limited & i Y L

Others, S. No. 84 Hissa No. 3, 4A, 4B/1, 5, l-‘g.i I_|FE l?

6, 34, 35/A, 35/B, 35/C, 35/D, 36/A, 37/A, l\, il "3%‘:

38/G(p), CTS No. 1215, 1217, 1218, 1234, N B | ———
1257, 1258, 1268,1271(p), Mundhwa, Tal Your Service is Our Duty

Haveli, Dist Pune

Sub: Consent to Establish for IT/ITES/Commercial building Construction
project under Orange Category

Ref: Minutes of 6th Consent Committee Meeting of 2025-2026 held on
14/08/2025

Your application NO. MPCB-CONSENT-0000245069

For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 1,111l & IV annexed to this order:

1. The Consent to Establish is is granted for period upto commissioning of the
project or 5 Yrs whichever is earlier

2. The capital investment of the project is Rs.3112.5509 Cr. (As per undertaking
submitted by pp).

3. The Consent to Establish is valid for building construction project named as
M/s. Bajaj Finserv Ventures Limited & Others, S. No. 84 Hissa No. 3, 4A, 4B/1,
5, 6, 34, 35/A, 35/B, 35/C, 35/D, 36/A, 37/A, 38/G(p), CTS No. 1215, 1217,
1218, 1234, 1257, 1258, 1268,1271(p), Mundhwa, Haveli, Pune on Total Plot
Area of 71616.78 SqMtrs for construction BUA of 614387.19 SqMtrs as per
specific condition of EC dtd 16/07/2025 including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
1 |EC-dtd. 16/07/2025 71616.78 614387.19

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in CMD) Standards to Disposal
Nil NA NA

Sr No Description
1. [Trade effluent

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828

(28-08-2025 01:49:06 pm) /QMS.PO6_F01/00 Page 1 of 8
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z; Description Permitted Standards to Disposal
2. [Domestic 1763 |As per Schedule -1 [The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Stack No. Description of stack / Number of Standa{'ds to be
source Stack achieved
S-1 to S-18|DG Sets-18 x 2000 kVA 18 As per Schedule -lI
6. Conditions under Solid Waste Rules, 2016:
Sr Quantity & .
No Type Of Waste UoM Treatment Disposal
Through
1 [Non-Biodegradable Waste| 6238 Kg/Day |Segregation Authorised
Vendor
OWC followed by
. Composting or
2 |Biodegradable Waste 2673 Kg/Day Biodigestor with As Manure
Composting
3 |STP Sludge 1146.2 Kg/Day |Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 6000 |Ltr/A[Reprocessing -Fl;zpf‘rlézhe%géfd

8. Conditions under E-Waste Management:

SrNo Type of Waste  Quantity UoM Disposal Path
1 E Waste 10745.00 | Kg/Annum To Authorized Dismentler

9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

10. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

11. PP shall provide STP so as to achieve the treated domestic effluent standard for the
parameter BOD-10 mg/lit.

12. The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

13. PP shall install organic waste digester along with composting facility/biodigester
(biogas) with composting facility for the treatment of wet garbage.

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828

(28-08-2025 01:49:06 pm) /QMS.PO6_F01/00 Page 2 of 8
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14. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

15. The project proponent shall make provision of charging electric vehicles in atleast 30
% of total available parking area.

16. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

17. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SIA/MH/INFRA2/523378/2025 dtd 16/07/2025 for construction project on Total Plot Area
of 71616.78 SqgMtrs for construction BUA of 614387.19 SqMtrs as per specific
condition.

18. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance.

The industry shall create an Environment Cell by appointing an Environmental
Engineer / Expert for looking after day-to-day activities related to Environment /
Pollution control.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 | 6225102.00 [TXN2505004007 20/05/2025|0nline Payment

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828

(28-08-2025 01:49:06 pm) /QMS.PO6_F01/00 Page 3 of 8
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have proposed to provide MBBR based Sewage
Treatment Plants (STPs) of combined capacity 1940 CMD for treatment of
domestic effluent of 1763 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

I Purpose for water consumed USRI 3
No. P quantity (CMD)
1. |(Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 1953.00
Processing whereby water gets polluted & pollutants
3. L 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, oo . 0.00
are not easily biodegradable and are toxic
5. |Grandening/Other consumption HVAC - 890 m3/day

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828 Page 4 of 8
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

APC System

rce provided/proposed Height(in of Content(in Pollutant Standard
mtr) Fuel %)

DG
Sets-18
x 2000 HSD

> L PIKVADG | Acoustic Enclosure | 33.00 [334.9] 1 502 &S?DZ“:/

Sets-18 Ltr/Hr
x 2000

kVA

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter | Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828
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1350

SCHEDULE-III
Details of Bank Guarantees:
A'ZZ.Of Submission Purpose Compliance

No. O/C2R) Imposed Period of BG Period

Sr. Consent(C2E/C2

Validity Date

Compliance Upto Upto
1 Cé)srgebrlwitsrt]o IF_{askiz 15 Days |of Consent [Commissioning of | Commissioning of
Conditions the Project the Project

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of .. Amount of Reason of
Consent Submission Purpose BG BG

(C2E/C20/C2R) i Period of BG Forfeiture Forfeiture

Srno.

BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828
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SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk
consumer with multiple offices in a State, one annual return combining information from all
the offices shall be filed to the concerned State Pollution Control Board on or before the
30th day of June following the financial year to which that return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and

followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.

M/s. Bajaj Finserv Ventures Limited & Others/CE/UAN No.MPCB-CONSENT-0000245069/Indus-1d.248828
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Minutes of 294" Day — 1 (Part A) meeting of SEIAA held on 28" May, 2025

Item no. 09

Proposal No.:- SIA/MHB/INFRA2/523378/2025 Type of Project: EC
Subject- Environmental Clearance for Proposed IT/ITES/Commercial Building Project
Located at S. No. 84/3, 84/4A, 84/4B/1, 84/5, 84/6, 84/34, 84/35/A, 84/35/B, 84/35/C 84/35/D,
84/36/A, 84/37/A, & 84/38/G(part), CTS No 1215, 1217, 1218, 1234, 1257, 1258, 1268,
1271 (part), Mundhwa, Tal. Haveli, Dist. Pune, Maharashtra by M/s. Bajaj Finserv Ventures
Limited & Others

Project Details-

Mame of Consultancy | Element l'_"mﬁuiltanc;r Servi H:ti. Pune
Representative of Consultancy who presented before the Committee | Ms. Runa 5. Patil
Hame of the PP/ Representative of the PP who attended the meeting | Mr. Anand Sanghavi & M,
Mahesh Kurkulol

“Application made for Greenield Project.
Application made in Form -1{ab'c/) P23 1806710 01171213

Brief information of the proposal is as below:

1. | Peoposal Muimber | PARIVESH Proposal No. SIAMH/INFRA2/523378/2025
2. | Mame of Project Proposed ITATES/Commercial H-IJI!IZ]II'I_E Project Located at 5. MNo. 473, 84/4A, 84/4B/1,
B4/5, B4M6, B434, BAS/A, BASE/B, BAGS/C, BASBAD, BAGGA, BAMT/A, and
B84/38/Gipart), CTS No 1215, 1217, IE[S. 1234, 1257, 1258, 1268, 1271{part), Mundhwa
Tal. Haveli, Dist. Pune, Maharashira by M/s. Bajaj Finserv Ventures Limited and Others
3. | Project category 2 (b, Bl
4. | Twpe of Institution | Private
3, | Propect Proponent Mame M/s. Bajaj Finserv Ventures Limited and Others
Regd. Office address | Bajaj Finserv Limited, 5.No 208/1B, Off Pune-
Ahmednagar Road, Lohegaon. Viman MNagar. 411014
6. | Consultant Element Consultancy Services, Pune (NABET Certificate Mo,
NABET/EIAF23I26/A 0127, Valid vp to | 1/08/2026)
7. 1 Applied for HMew Greentield Project
8. | Dietails of previous EC | HA
9. | Location of the project | S.MNo - 8473, 8404 A, BAM4BI, 84/5, 8476, 84/34, BAB5/A, B4/535/B, 84/35/C B4/35/D,
84/36/A, B4S3T/A, and B438/G(pan), CTS Mo 1215, 1217, 1218, 1234, 1257, 1258,
1268, 127 1{part), Mundbwa, Pune Maharashtra,
10. | Latitude and Longitude 1 183226.63N 735501.92E
11. | Total Plot Arvea{m’} T0,631.81 m*
12. | Deductions (m") 16,604.06 m” o .
13. | Net Plot area {m*} 54.027.75 m?
14. | Proposed FS1 area (m) 3,47.700.51 m?2
15. | Proposed Non-F&1 area (m*) | 2,66,686.68 m2
16. | Proposed TBUA (m?) 6,14,387.19 m2
17. [ TBUA (m*) approved by Planning Authority tll date | PMC Plan approval in process
18. | Ground coverage (m?) and % | NA
19. | Total Project Cost (Rs.) Rs. 3306.63 Cr
20. | Details of Building Configuration

Proposed Configuration Reason for
Previous - . Height | Modification/
EC/Existing Building Configuration (m) | Change: n.a.
Building B5+B4+B3 + B2 + B1 + GR +Mz+1* Floor
- Tower 1 (PX)+2 (Pk)+3" (Pk)+H(4® and 5% Food Court | 125.25
o and Training Room)+ 22 Floors -

4
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Minutes of 294" Day — | (Part A) meeting of SEIAA held on 28" May, 2025

Tower 2 B5+B4+B3 + B2 + B1 + GR +Mz+1* Floor

: | (P22 (Pk)+3" (PK)+(4™ and 5% Food Court 125.25
and Training Room)+ 22 Floors NA
Tower 3 B5+B4+B3 + B2+ B1 + GR +Mz+1% Floor
(Pk)+22 (Pk)+3 (Pk)H4™ and 5% Food Court 125.25
and Training Room)+ 22 Floors

! Cvel;ftlgr Ground Floor 8.40
21. | Total number of tenements 22 office floors each Tower (Expected users: 43,945 Nos.)
Vigitors: : 3,070 Nos.
22. | Water Budget n
Dry Season (CMDY) __ Wet Season (CMD) =
Fresh water 1113 Fresh water 1113
Flushing 340 Flushing 340
Gardening .90 Gardening 30
Swimming pool i) Swimming pool 0
HYAC $90 | HVAC 8%
Tatal 2033 Total 2RT3
Waste Water Waste Water
Genaritivn 1763 Beneration 1763
Treated Sewage _1675 Treated Sewage 1675
Total Utilized 1675 Total Utilized 1675
23. | Water Storage Capacity for | Fire Fighting : 1400 m®, UGT for Domestic : 835 m*
Firefighting £ UGT (m"} UGT for Raw : 835 m?, UGT for Flushing + Landscape : 1312 m*
24. | Source of water Pune Municipal Corporation

25. | Rainwater Harvesting {(RWH)

Level of the Ground Pre-Monsoon: 20.0 Mir. to 22.0 Mir. BGL
waler table Post Monsoon: 18.0 Mir. 10 20.0 Mir. BGL
Size and no of RWH Tetal 32 no. Pits provided
tank(s) and Quantity: 176 m* Each
Cluantity and size of Surface [}
recharge pits Roof top ]
O m? Each
Details of UGT tanks if any | As above
26. | Sewage and Wastewater Scwase generation (CMD) 763 CMD
STP sechnology MBR
i Capacity of STP {(CMD}) 1940 CMD E3
| STP Arca 1500 Sq.m.
" | During Consrcrion Prase | [FRE2E Quaniity [ Tresiment Gisposal
Diry waste 23 kgfday | Through Authorized vendor- Swach
Wet waste 23 Kg/day | Through Authorized vendor- Swach
Construction waste | 427705 m* | Will be used in other consiriction
sites,

28. | Solid Waste Management During Operation Phase:

Merdé gecretaj 46 | " Chairman
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Minutes of 294" Day — 1 (Part A) meeting of SETAA held on 28" May, 2025

Type ' Quantity Treatment /disposal
Dry waste 6238 Kg/day Through Authorized vendor - Swach
Wet waste : 2673 Kg/day OWC 900 x 3 = 2700 Kg/day Proposed
Hazardous waste NA NA
Biomedical waste NA NA
E-Waste ' 10745Kg/A Through Authorised vendor
STP Sludge (Dry) 1146.2 kg/day Use as manure for Landscape
Capital (Lacs Rs.) ) 24
Qand M (Lacs /Y) 0.50
Total RG area (m?) Total R area (m?) 10% 5797.39 m*
Existing trees on plot 176
| Mumber of trees to be cul/ Transplant 326
Retained 119
| Number of trees to be planted Required 675 Mos.
1| Proposed 556 Mos
Power requircrment
Source of power supply MSEDCL
During Construction Phaze (Demand Load) S00 KW {approx.)
During Operation phase (Connected load) 45,442 KW
During Operation phase (Demand load) 1824 EW
Transformer N 2000 x 18 KVA
[HG set 2000 % 18 KVA
Fuel used HsD
Capital (Lacs Bs.) for DG gl 36.15.92 100
OandM (Lacs Re.Y) for DG __1 40.00.000
Capital {Lacs Rs.) for Transformer i 12,05 00000
. OandM (Lacs Rs.'Y) for Transformer | 12,50,000
Details of Energy savings Auto Timer control for external and Common lighting.

Use of CFL / LED lamps in all public/ common areas,
Electronic V3F Drives for Elevators.

Solar PV Panel power for commeon area lighting.
Total Energy Saving — 11.38 %

Environmental Management

plan budget during Type Dretails Cost
Construction phase Capital | Site Barricading, Personal Protective 3350
Equipment, Site Sanitation- Mobile toilets |
and Debris Management |
Crand M | 1. Water for Dust Suppression 4.20
2. Site Sanitation, Disinfection and Safety __2.50
3. Environmental Monitoring 2.00
4. Health Check up 250
5. Environment Management Cell 12.40
Total 23.60

Mem@;)%ﬁ 47 Chairman
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Minutes of 294" Day — 1 (Part A) meeting of SEIAA held on 28" May, 2025

33. | Environmental Management plan budget during Operation phase
Component Details Capitai(Lacs) | O and M (Lacs/Y)
Storm Water ‘SWD 100.00 1.00
Sewage treatment STP (Total 1940 KI.D) 1000.90 60
Water treatment NA - -
RWH Rainwater Harvesting (32 Pits) 64.00 3.50
Swimming Pool NA
Solid Waste OWC (3 x 900 Kg/D) 24 0.50
Hazardous waste Minimal - -
| E-waste Dizpocal - -
Green belt development Landscipe and Trees 5223 142
Energy Savings Saving measures 947 95
Environmental Monitoring | NA . 5.50
Diisaster Managemen( | HNA 34381 30.27
Taotal 2541.04 . 20098
34. | Traffic Managément s
Type Required as per Actual Area per parking
DCR Provided ()
4=Whesler 3546 4951 A
2-Wheeler 13004 14508 it
: Bicycles MA HA | MA
35. | Details of Court cases / litigations w.r.i. the project and project location if any | Mot any

SEAC Deliberation —

The application is made for the grant of Environmental Clearance for the proposed
IT/ITES/Commercial Building Project Located at S. No. 8473, 84/4A, 84/4B/1, 84/5, 84/6,
84/34, B4/35/A, 84/35/B, 84/35/C, BA/35/D, B4/36/A, B43TIA, and B4/38/Glpart), CTS No
1215, 1217, 1218, 1234, 1257, 1258, 1268, 1271{part), Mundhwa Tal. Haveli, Dist. Pune,
Maharashtra,

The Project site lies within the jurisdiction of Pune Municipal Carporation and 10D for the
project is received. PP stated that the project site is vacant and no construction work has been
started. PP further stated that RG area of 5797.39 m2 is proposed on site.

Further, the proposed Total Built-Up Area of the Project is more than 150000 m2 and hence
the project is a category 8(b), B1 project as per the EIA notification, 2006 and EIA study report
is submitted based on the ToR received. The details of the ToR is mentioned below-

Date ToR no. Plot area | FSI (m2) Non-FSI TBUA (m2) | Issuing
{m2) {m2) Authority
12/11/2024 | TO24B3813MH5698398N | 70,631.81 | 3,47,700.51 | 2,66,686.68 | 6,14,387.19 | MoEF and
CC
Baseline monitoring period : From March 2024 to May 2024
@n@%@%y 48 Chairman
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Minutes of 294™ Day — 1 (Part A) meeting of SEIAA held on 28" May, 2025

PP informed that following NoCs pertaining to the proposal are received till date: -

10D 17.04.2025 PMC ( Pune Municipal Corporation)
Water Supply 05.12.2024 PMC ( Pune Municipal Corporation)
Fire 29.10.2024 PMC ( Pune Muaicipal Corporation)
Site elevation 30.10.2023 PMC
Aviation / MoD 25.01.2024 IAF, Gandhinagar Guijrat
Solid Waste Mgt. C11.10.2024 SWACH
Garden 15.07.2024 Garden Department, PMC

| Structural Stability Certificate 20.02.2025 ROCC Consultant

PP informed that that the project site is not located in whaole or in part within 5 km. of the
protected area notified under the Wildlife (Protection) Act, 1972, critically polluted areas and
severely polluted areas as identified by the CPCB, cco-sensitive areas notified vnder Section
3(2) of the Environment {Protection) Act, and the inter-state boundaries.

The case was discussed based on the documents submitted and presentation made by the
proponent. All issues relating to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category 8(b) BL.

PP to submit report / remarks of Central Water and Power Research Station (CWPRS)
in view of excavation for five number of basements on project site which is in the
vicinity of Mula River.

PP to submn drainage MNaC.

With reference to the directions given by Hon'ble Mational Green Tribunal, Central
Zone Bench, Bhopal in Onginal Application Mo. 93/2024(CZ) wide order dt,
08.09.2024, PP and Consultant 1o jointly submit undertaking that the project site is not
located in whole or in part within 5 km. of the protected area notified under the Wildlife
(Protection) Act, 1972, critically polluted areas and severely polluted areas as identified
by the CPCB, eco-sensitive areas notified under Section 3(2)of the Environment
(Protection) Act, and the inter-state houndaries,

PP to obtain IODAOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and
provisions indicating all required RG area as per prevailing Hon'ble Supreme Court
Order. PP to obtain all mandatory NOCs from the concerned planning authority and the
planning authority shall not issue occupation certificate unless PP obtains the same.

PP to prepare and implement plan to make proposed project a plastic free zone.

PP to ensure to achieve the standard parameters of the treated sewage as per order issued
by the Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water
proposed to be used for construction phase should not be drinking water.

¢ |
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7. PP and the planning authority shall ensure that, the construction and demolition waste
(C and D waste) is collected and treated at designated places as per Construction and
Demolition Waste Management Rules, 2016 amended from time to time.

8. PP to provide electric charging facility by providing charging points at suitable places
as per Maharashtra Electric Vehicle Policy, 2021.

9. PP to ensure to achieve minimum 5% energy saving by using non-conventional energy
source.
Recommendations of SEAC-

After deliberation, Committee decided to recommend the proposal for Environmental Clearance
to SEIAA, subject to compliance of above points.

Deliberation in SETAA-

Proposal a new construction project. Proposal is recommended by SEAC-III in its 215® meeting for grant |

of Environment Clearance for total plot area of 70,631.81 m2, MNet plot area of 54.027.75 mZ, FS1 area of §
3.47.700.51 m2, Non F51 area of 2,66, 686,68 m2 and total BUA of 6,14,387.19 m2.

Dwring the meeting, SEIAA asked PP regarding the provision of RG. PP submitted that; they have
provided mandatory RG having area of 5797.3% m2 on mother eanh withour any construction. SEIAA
asked PP to submit an undertaking to that effect. PP submitted the same dated 21.02.2025.

SEIAA further asked PP to submit red and blue line details, GWPRS certificate, hydrological study report
and Geotechnical certificate, PP has submimed details of blue and red line, Geotechnical certificate and

hydralogical study report.

SEIAA also asked PP to submit undertaking regarding the complying the SEAC conditions. PP submitted
the same dated 23.05.2025.

SEIAA after deliberation decided to grant Environment Clearance subject to compliance of following
canditions-

I. PP has provided mandatory RG area of 579739 m2 on mother earth without any construction,
Local planning authority to ensure the compliance of the same,
PP to keep open space unpaved so as (o ensure permeability of water. However, whenever paving
is deemed necessary, PP to provide grass pavers of suitable types & strength to increase the water
permeable area as well as to allow effective fire tender movement.
FF to achieve at least 5% of total energy requircment from solar/other renewable sources.
PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by
MoEF& CC vide F.No.22-34/2018-1A LI d1.04.01.2019.

5. SEIAA decided to grant EC for- FSI-3,47,700.51 m2, Non FSI- 2,66,686.68 m2, total BUA-

6,14,387.19 m2. (Plan approval No PMC-1117 dated 17.04.2024)

SEIAA decided to grant Environment Clearance.

Mendr éepretarj 50 . Chairman
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Translation of Official Correspondence:
Pune Municipal Corporation
Executive Engineer's Office Sewerage Maintenance
and Repair Department
Pune Municipal Corporation
Outward No.: 246
Date: 24/04/2025

To:

The Deputy Engineer,

I.T. Cell, City Engineer's Office, P
une Municipal Corporation.

Subject: Regarding obtaining a revised opinion from
your department concerning the proposal to shift the
Nala (natural water channel/stream) shown in the DP
(Development Plan) map within the properties
located at Pune Peth Mundhwa, S. No. 84/3, 84/4A,
84/4B/1, 84/5, 84/6, 84/34, 84/35/A, 84/35/B,
84/35/C, 84/35/D, 84/36/A, 84/37/A, 84/38/C and
CTS Nos. 1216 (pt), 1217 (pt), 1218 (pt), 1234 (pt),
1257 (pt), 1258 (pt), 1268 (pt), 1271 (pt).

References:

1. Letter from the City Engineer's Office, PMC, I.T.
Cell Department, Outward No. CE/IT/6446
dated 05/07/2024.

2. Letter from M/s. Prime Move at the Sewerage
Maintenance and Repair Department, Outward
No. PR/1039 dated 04/09/2024.

3. Nala Survey and Hydraulic Design Table by
Prime Move. (Highlighted in red in the original
image).

4. Recommendation from the Superintending
Engineer, Sewerage Maintenance and Repair
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Department, Outward No. 2130 dated
21/10/2024.

5. Opinion from the Executive Engineer, Sewerage
Maintenance and Repair Department, Outward
No. 2238 dated 30/10/2024.

6. Letter from the City Engineer's Office, PMC, I.T.
Cell Department, Outward No. CE/IT/22405
dated 24/03/2025.

7. Decision from the Superintending Engineer,
Sewerage Maintenance and Repair Department,
Resolution No. S&M/17 dated 22/04/2025.

Upon physical inspection of the subject site at Pune
Peth Mundhwa S.No. 84/3, 84/4A, 84/4B/1, 84/5,
84/6, 84/34, 84/35/A, 84/35/B, 84/35/C, 84/35/D,
84/36/A, 84/37/A, 84/38/G and CTM No. 1215 P,
1217 P, 1218 P, 1234 P, 1257 P, 1258 P, 1268 P,
1271 P, it is observed that as per the Development
Plan (D.P.) map, a natural stream (nullah) flows
South-North through said property.

However, at the actual site and as per the map
provided by M/s Primemove Infrastructure
Development Consultants Pvt. Ltd., it is observed
that Nullah No. PN3 passes through the property. In
accordance with Reference No. 3 and the survey and
hydraulic design tables received from M/s
Primemove, as per the "Pune City Storm Water
Master Plan," the width of the said nullah at Node
No. P 201, P 202, P 203 is 3.0 meters and the depth
is 2.75 meters. Therefore, the greater width between
the width shown in the sanctioned Pune Municipal
Corporation (PMC) D.P. map and the width shown in
the Pune Storm Water Master Plan shall be
considered valid.

The width of the said nullah is shown as 3.0 m and
the depth as 2.75 m. Approximately 584 running
meters of the nullah within the property is marked
with letters Z, AA, AB, AC, AD, AE, AF, AG, AH, AI,
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AJ, AK, AL, AM, AN, AO, AP, AQ to AR in the attached
map as per the D.P. map.

Regarding Reference No. 1, Nullah No. PN3 within
the subject property, which is to be
realigned/shifted, is marked with letters BJ, BK, BL,
BM, BN, BO, BP, BQ in the attached map. The depth
and width of Nullah No. PN3 passing through the
Mundhwa property (survey numbers listed above)
according to the nodes mentioned by M/s Primemove
Infrastructure Development Consultants Pvt. Ltd.
are as follows:

Nullah Dimension Table

Sr. Node Node |Top Bottom Depth

No. |Start End Width | Width

1 P201 |[P202 |3 m 3m 2.75
m

2 P202 |[P203 |3 m 3m 2.75
m

3 P203 |P203 |3 m 3m 2.75
m

Regarding Reference No. 6, the Deputy Engineer of
the City Engineer's Office (IT Cell Department) has
suggested changes to the outlet of the existing nala.
They have submitted maps to the department
showing the changed location of the outlet and
informed that the relocation of the said nala is in
accordance with Regulation No. 3.1.1 (ii) of the
UDCPR 2020.

Therefore, in accordance with the letter under
Reference No. 6, the Sewerage Maintenance and
Repair Department is providing its opinion regarding
the proposed shifting of Nala No. PN3 within the said
property through the Construction Development
Department as follows:
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1. As per the orders of the Hon. National Green
Tribunal (NGT), it is mandatory and binding to
keep the relocated Nala (PN3) "open to sky."

2. The necessary permission from the Hon.
Municipal Commissioner for shifting the nala
within the said property should be obtained
through the  Construction Development
Department.

3. According to the DP (Development Plan) map,
the nala on the subject property is shown
according to the points Z, AA, AB, AC... to AR
in the map submitted by M/s. Bajaj Finance Ltd.
and others through Architect Mr. Sameer
Walimbe. The nala proposed to be relocated is
shown by points BH, BI, BJ, BK, BL, BM, BN,
BO, BP, BQ.

4. In the proposed map for the subject property,
turning the relocated nala (points BH to BQ) at
a 90-degree angle will not be technically sound
under any circumstances. Furthermore, to
ensure there is no obstruction to the water flow
at these points, it is mandatory and binding to
maintain a "Smooth Curve."

5. (Note: numbering restarts in original) Before
commencing new boundary construction, the
width of the nala must be determined as per the
survey by M/s. Prime Mover Infrastructure
Development Consultants Pvt. Ltd. Additionally,
the maximum width and a depth of 2.00 meters
below the existing ground level must be
maintained as per the approved Development
Plan. Actual demarcation and construction of
protective walls must be done according to
current Pune Municipal Corporation (PMCQC)
policies.
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6. As per Clause 3.1.1 (ii) of UDCPR-2020, no
changes of any kind should be made to the inlet
and outlet of the nala within the said property.

7. For the relocated Nala No. PN3 on the subject
property, it is necessary to maintain a width of
3.00 meters and, for cleaning purposes, a
depth of 2.75 meters instead of 1.5 meters.

8. Additionally, for the relocated Nala No. PN3 on
the subject property, it is mandatory and
binding to construct a retaining wall on its
sides. This R.C.C. (Reinforced Cement
Concrete) protective wall must be constructed
by the developer at their own expense. A
separate proposal for this must be submitted to
the Sewerage Maintenance and Repair
Department. The development of the retaining
wall should be carried out under the supervision
of the Sewerage Maintenance and Repair
Department upon payment of 11% supervision
charges on the total estimated cost of the
protective wall, as per current policies.

9. For Nala No. PN3, which flows through the 30-
meter DP (Development Plan) Road and Green
Belt within the subject property, the developer
shall pay the development charges for the
88.02-meter length (indicated by points BA,
BB, BC, BD, BE) to the Construction
Development Department or the River
Improvement Project Department.

10. The relocated Nala No. PN3 on the subject
property has been developed by the Nala Basin
Department, PMC, with R.C.C. protective walls
on both sides. As per current PMC policies, the
developer is required to pay the costs for the
construction of these protective walls as per the
current approved PMC rate schedule.

Therefore, in accordance with the above terms and
conditions and the recommendation made by the
Hon. Superintending Engineer vide resolution no.
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Malani/17 dated 22/04/2025, the opinion of our
department regarding the subject nala is being
communicated for further action.

Respectfully submitted,

(Signed) Executive Engineer Sewerage Maintenance
and Repair Pune Municipal Corporation

Enclosure: Nala survey by Prime Mover and
Hydraulic Design Table.
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ANNEXURE -9
Catchment Area Assessment
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Hydrological Assessment of
Catchment Area for Efficient

runoff management

Iy

For

PROPOSED IT+FINTECH
DEVELOPMENT
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S.No. 84/3,84/4A,84/4B/1,84/5,84/6,84/34,84/35/ A, 84/35/B,,
84/35/C,84/35/D, 84/36/ A, 84/37/A,& 84/38/G, CTS No.1215, 1217,
1218, 1234, 1257, 1258, 1268, 1271 (Part), VILLAGE-MUNDHWA, TAL-

G PUNE, DIST-PUNE

By | _

M/s. BAJAJ FINSERV LIMITED

Pré.p.ared by
Dr Ajaykumar Kadam

Accredited expert for Land Use, Soil Conservation, Hydrology,
ground water and water conservation and Noise and vibration
- by NABET - QCI for MoEF

February 2025
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1. INTRODUCTION

The hydrological analysis of catchment areas is essential for effective runoff
management, especially in regions prone to flooding or waterlogging. This report
focuses on the catchment area encompassing at Village-Mundhwa, Tal-Pune, Dist-Pune,

Mabharashtra.

The study aims to evaluate the hydrological characteristics of the area, assess its
runoff potential, and propose appropriate stormwater management strategies. The
catchment's geographical features, land use patterns, and soil types significantly
influence runoff behaviour, necessitating a comprehensive analysis to inform

infrastructure planning and design.

This report will follow a structured methodology, including data collection on
rainfall, land use, and existing drainage systems, followed by calculations to
determine peak runoff and the sizing of Hume pipes/open Channels. By employing
hydrological modelling techniques and GIS tools, this analysis will contribute to
sustainable water management practices in the region, ensuring that runoff is

efficiently managed to mitigate flood risks and enhance water resource conservation.

1.1 GENERAL
The Catchment Area Assessment commonly applied hydrological study of the

techniques applied for arriving at estimates of peak discharge flows in streams,
needed to identify water logging hazard areas and risk within those areas. The
American Planning Association defines a hazard as "an event or physical condition
that has the potential to cause fatalities, injuries, property damage, infrastructure
damage, agricultural loss, damage to the environment, interruption of business, or
other types of harm or loss." Hazard identification is defined as "the process of
defining and describing a hazard, including its physical characteristics, magnitude
and severity, probability and frequency, causative factors, and locations or areas
affected." Finally, a peak discharge is the potential for inundation that involves risk
to life, health, property, and natural floodplain resources and functions. It is
comprised of three elements: severity (magnitude, duration, and extent of flooding),

probability of occurrence, and speed of onset of peak discharge.
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There is a relationship between exposure to a peak discharge hazard, risk and
vulnerability. Vulnerability is the measure of the capacity to weather, resist, or recover
from the impacts of a hazard in the long term as well as the short term. Vulnerability
depends upon many factors such as land use, extent and type of construction, contents
and use, the nature of populations (mobility, age, health), and warning of an
impending hazardous event and willingness and ability to take responsive actions.
This means that within an identified peak discharge hazard area there may be the
same exposure or risk of flooding, but a wide range of vulnerability to the hazard.
This will be examined in more detail in subsequent course topics. Floodplain
managers and programs need to recognize and account for ranges of vulnerability to

flood hazards.

1.2 SCOPE OF WORK

The study aims to conduct a comprehensive hydrological analysis of the
designated catchment area to assess runoff potential and develop efficient stormwater
management strategies. This will ensure effective water resource management and

minimize flood risks in the region.

Objectives

Assess the hydrological characteristics of the catchment area.
« Evaluate the existing drainage infrastructure's capacity and effectiveness.

o Calculate peak runoff potential using historical rainfall data and catchment

characteristics.

e Propose appropriate Hume pipe sizes and additional stormwater management

solutions.

o Provide recommendations for sustainable land use practices to enhance water

management.
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The assessment methodology is designed to evaluate the potential of Runoff
caused due to the nearby water bodies such as stream, lake and land parcels in the

surrounding areas and covers the following elements:

e Collect historical rainfall data from local meteorological stations for the past 10-
20 years.

e Gather information on existing land use, soil types, and catchment
characteristics using GIS tools.

e Document the current state of drainage infrastructure, including hume pipes
and culverts.

e Conduct field surveys to verify land use and topographical features.

e Collect soil samples for laboratory analysis to determine infiltration rates and
other hydrological properties.

e Apply the Rational Method to calculate peak runoff based on the collected data.

e Use Manning's equation to evaluate the hydraulic capacity of existing drainage
systems.

e Analyze the adequacy of existing drainage systems in managing peak runoff.

e Identify areas prone to flooding and recommend improvements to the drainage
network.

e Determine appropriate hume pipe sizes based on peak runoff calculations and
design standards.

e Consider future land use changes and their potential impact on runoff when
proposing pipe sizes.

e Create detailed maps highlighting catchment boundaries, drainage networks,
flood risk areas, and land use.

e Overlay rainfall data on maps to visualize areas most affected by runoff.

e Compile all findings, analyses, and recommendations into a structured report.

e Include visual aids (maps, graphs, tables) to enhance understanding and clarity

e Provide actionable recommendations for improving stormwater management,

including potential infrastructure enhancements and sustainable practices.
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1.3 METHODOLOGY
Methodology adopted for the study can be briefly categorised as follows:

e Data collection
e Hydrology analysis
e Rainfall Runoff assessment

e (Calculation of Peak discharge

1.3.1 DATA COLLECTION
The analysis of the hydrological aspects requires a wide range of base data. This

process involves assembling and reviewing technical data, background information,

previous studies and relevant documents including the following information:

e Topographic maps - identifying the existing features, drainage patterns and
ground cover from elevation model.

e Soils maps - identifying soil types and hydrologic soil groups

e Land Use & Land Cover (LULC) maps - identifying the existing and expected
land uses

e Weather data

1.3.2 HYDROLOGY ANALYSIS
The way that water flows depend on the form of the Earth's surface. By

employing an elevation model to determine the flow direction and water
accumulation, a hydrology study may be a valuable tool for modelling water flow.
The findings and conclusions of this research may be used to determine the scope of
a river's pollutant resource, locate it, and predict how changes there may effect flow.
Numerous sectors, including regional mapping, agriculture, forestry, policy

development, etc., can benefit from this data.

Using the SWAT model, the hydrological analysis for the Areas of Interest (AOI) is
carried out. It is a continuous time model that runs at basin scale on a daily time step.
The weather, runoff from the surface, return flow, percolation, evapotranspiration,
transmission losses, storage in ponds and reservoirs, irrigation and crop growth,
groundwater flow, reach routing, fertiliser and pesticide loading, and water transfer

are its components.
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1.3.3 RAINFALL RUNOFF ASSESSMENT
A rainfall runoff assessment calculates the likelihood of many types of destructive

water logging conditions, such as the depth of the flood and the speed of the rushing
water. The study attempts to stop losses and damage by stopping floods and/or

stopping persons and property from being exposed to flooding.

1.3.3 CALCULATION OF PEAK DISCHARGE
The Rational Method establishes an empirical formula that is commonly used in urban

areas for computing peak rates of runoff for designing drainage stormwater
structures. It is useful in estimating runoff on relatively small areas such as roof tops
and parking lots. Use of the rational equation should be limited to drainage areas less
than 20 acres (Amer. Public Works Assn., 1974) with generally uniform cover type and

grade. Required output = peak discharge only. Drainage area < 20 acres.

The Rational Method is used for determining peak discharges from small drainage
areas. This method is traditionally used to size storm sewers, channels, and other

stormwater structures which handle runoff from drainage areas less than 20 acres.
The Rational Formula is expressed as

Q=CIA/360 where:

Q =Peak rate of runoff in cubic feet per second

C =Runoff coefficient, an empirical coetficient representing a relationship between

rainfall and runoff.

I =Average intensity of rainfall in inches per hour for the time of concentration (Tc)

for a selected frequency of occurrence or return period.
A =The watershed area in acres

Tc =The rainfall intensity averaging time in minutes, usually referred to as the time of
concentration, equal to the time required for water to flow from the hydraulically most

distant point in the watershed to the point of design.

10




Convert Rainfall Intensity:

e Convert historical rainfall data from mm/h to m/s for accurate calculations to

determine the rainfall intensity impacting the catchment area.
Stormwater Management Analysis
o Evaluate Existing Infrastructure:

o Analyze the capacity of existing drainage systems to handle the

calculated peak runoff.

o Identify areas within the catchment that may experience flooding during

extreme rainfall events.
o Hydraulic Design:

o Use Manning's equation to evaluate the flow capacity of existing

drainage features:

Q== xAx R* x §Y°

11

Where:

* n = Manning's roughness coefficient (based on the type of

surface).
= A = cross-sectional area of flow.
* R =hydraulic radius.
» S =slope of the energy grade line.
Determine Open Channel:

Based on peak runoff calculations, select appropriate Open Channel sizes that can

accommodate the calculated peak flow rates.

Refer to standard design charts for Open Channel sizes to ensure adequate drainage

capacity and minimize overflow risk.

11




Consider Future Development:

Evaluate potential future changes in land use and their impact on runoff to adjust

Open Channel sizing and drainage design accordingly.

12
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2. ABOUT PROJECT SITE:

PROPOSED IT+FINTECH DEVELOPMENT, AT, S.No.84/3,84/4A,84/4B/1,

84/5, 84/6, 84/34, 84/35/A, 84/35/B, 84/35/C, 84/35/D, 84/36/A, 84/37/A,&
84/38/G, CTS No. 1215, 1217, 1218, 1234, 1257, 1258, 1268, 1271 (Part), Village-
Mundhwa, TAL-PUNE, DIST-PUNE (Fig. 1).

.

'.l
$
|
v
!

Fig. 1: Google Image of project site

Geographical Location

The project site is strategically located at Latitude 18°32'9.34"N and Longitude
73°54'55.70"E, within Mundhwa Village, which falls under Taluka Pune,
District Pune, Maharashtra, India.

This location places the site within the urban expansion zone of Pune, a
rapidly developing metropolitan area, making it a prime location for

infrastructure, residential, or industrial development.

13




Connectivity and Accessibility

The site is well-connected to major roadways, providing seamless access to
Pune city center, Hadapsar, Magarpatta, and Kharadi IT hubs.

It is in close proximity to key transportation networks, including state
highways, arterial roads, and public transport facilities, ensuring ease of
movement for both residents and businesses.

The presence of nearby railway stations and Pune International Airport

further enhances the site’s accessibility for regional and interstate connectivity.

Topography and Terrain Characteristics

The terrain of the project site is varied and undulating, featuring subtle
elevation differences that play a crucial role in surface water drainage and
runoff patterns.

The elevation levels range from approximately 540 meters to 560 meters above
sea level, influencing natural hydrology, stormwater flow, and drainage
pathways.

These variations in topography must be carefully considered during site
planning, construction, and flood risk assessment to ensure effective water

management.

Hydrological and Drainage Considerations

Due to its elevation gradient, the site exhibits natural runoff characteristics,

which can affect stormwater drainage, soil erosion, and water retention

capacity.

14
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e Understanding the hydrogeological conditions is essential for planning
rainwater harvesting, flood mitigation measures, and sustainable land use
strategies.

e The presence of nearby water bodies, seasonal streams, or Nallas should be
assessed to evaluate potential flooding risks or groundwater recharge

opportunities.

Elevation profile of site

The project site mainly having the flat terrain from south to north side with
elevation difference of 13m between the approach road and project site (Fig. 2). The
north to south side elevation difference is about 13m (Fig. 2). The north part of project

site is showing lowest elevation.

Fig 2: Elevation profile between south to north side of project site

15
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Fig 3: Elevation profile between west side to east side of project site

Fig 4: Elevation profile showing lowest point at south-east side of project site.
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Fig 5: Elevation profile of project site from south-west to north-east direction.

Fig 6: Elevation profile of catchment area with respect to project side

17
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The project site, located at Latitude 18°32'9.34"N and Longitude 73°54'55.70"E, within
Mundhwa Village under Taluka Pune, District Pune, Maharashtra, India, exhibits an
elevation difference of approximately 5 meters from west to east. The eastern portion
of the site stands at an elevation of 551 meters above mean sea level (MSL), while the
western side reaches 556 meters MSL (Fig. 3). The northernmost section of the project
site is characterized by the lowest elevation, measuring around 545 meters MSL (Fig.
4). The elevation profile indicates that the northeastern part of the project site has a
significantly steeper slope compared to the general gradient of the area (Fig. 5).
Additionally, the elevation profile of the broader catchment area reveals a
predominant slope direction from the southeast to the northeast. Both the project site
and the catchment area show an overall elevation difference of 13 meters (Fig. 6).
The immediate surroundings of the project site consist of a blend of residential,
agricultural, and open spaces, with notable potential for future development. Existing
land use primarily includes agricultural fields, open grasslands, and small
settlements, all of which influence surface runoff characteristics and its subsequent
management. The soil composition across the site is diverse, with a predominance of
loamy and clayey soils. These soil types significantly affect infiltration rates and water
retention, thereby playing a crucial role in determining the site's drainage and
stormwater management suitability. A detailed soil analysis is necessary to assess

these parameters and ensure effective water management solutions.

18




The presence of natural drainage features, such as streams and ditches, is a key

factor in conveying surface water during rainfall events. Understanding these
hydrological pathways is vital for evaluating runoff potential and implementing
efficient management strategies. The site also supports diverse vegetation, including
agricultural crops, grasslands, and scattered trees. Vegetative cover not only stabilizes
the soil but also plays a critical role in reducing surface runoff through
evapotranspiration, particularly during periods of heavy rainfall.

The region experiences a tropical monsoon climate, with distinct wet and dry
seasons that significantly influence runoff dynamics. The average annual rainfall
ranges between 600 and 800 mm, with the majority of precipitation occurring during
the monsoon months from June to September. Despite the presence of some drainage
infrastructure, such as roadside drains and culverts, these may be inadequate for

handling peak runoff during intense rainfall events. A thorough assessment of the

19
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existing drainage system is necessary to identify capacity limitations and recommend
appropriate upgrades.

Certain areas within the site are prone to flooding, especially during extreme
rainfall events, underscoring the necessity for robust stormwater management
measures. Identifying flood-prone zones and analyzing their characteristics will be
essential for developing mitigation strategies. Implementing proper stormwater
drainage solutions, incorporating sustainable urban drainage systems, and enhancing
vegetative cover will be critical to reducing flood risks and ensuring long-term

environmental sustainability.

2.1 HISTORICAL WEATHER DATA OF CATCHMENT
Table 1: Peak rainfall data

24-Hour Peak Rainfall 60-Minute Peak Rainfall
Year () (mm)
1997 120 30
1998 140 35
1999 110 28
2000 150 45
2001 130 32
2002 160 50
2003 170 55
2004 140 40
2005 180 60
2006 125 30
2007 135 35
2008 165 50
2009 200 70
2010 145 42

20




2011 155 48
2012 170 65
2013 180 60
2014 140 38
2015 150 45
2016 160 55
2017 175 68
2018 210 80
2019 190 72
2020 185 65
2021 160 55
2022 145 50
2023 150 55
2024 165 58

Step 2: Calculation of Mean and Standard Deviation
1. Calculate Mean

The mean (average) is calculated using the formula:

Y data points

Mean =
n

Where nnn is the total number of data points.
2. Calculate Standard Deviation

The standard deviation measures the dispersion of the dataset from the mean and is

calculated using the formula:

21




Where:

o sigma is the standard deviation,

Xi is each individual data point,

P is the mean,

n is the number of data points.
Calculating Mean and Standard Deviation

e 24-Hour Peak Rainfall (mm)

e 60-Minute Peak Rainfall (mm)
Summary of Historical Rainfall Data (1997 to 2023)
1. 24-Hour Peak Rainfall

¢ Mean: 157.32 mm

e Standard Deviation: 23.98 mm
2. 60-Minute Peak Rainfall

¢ Mean: 50.57 mm

e Standard Deviation: 14.05 mm
Interpretation

The mean values indicate that, on average, the 24-hour peak rainfall is about 157.32 mm, while
the 60-minute peak rainfall is 50.57 mm. The standard deviation values suggest the level of
variation in rainfall across the years. The 24-hour peak rainfall has a higher variability (23.98
mm) compared to the 60-minute peak rainfall (14.05 mm), indicating that longer-duration

rainfall events fluctuate more significantly over the years.
Importance for Hydrological Assessment
Understanding these statistics is essential for:

e Stormwater Management: Designing drainage systems and infrastructure to

effectively manage runoff.

22
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e Flood Risk Assessment: Evaluating potential flooding scenarios based on historical

peak rainfall data.

o Water Resource Planning: Managing water resources efficiently during varying

rainfall conditions.

The Return Period and Frequency Factor based on the historical peak rainfall data; we can

use the following formulas:
1. Return Period (T)
The return period for a given rainfall event can be estimated using the formula:

N +1
m

Where:

T = Return period (in years)

N = Total number of years of data (in this case, 26 years from 1997 to 2022)

m = Rank of the rainfall event (in mm) when arranged in descending order
2. Frequency Factor (K)

The frequency factor can be calculated using the following formula:
oo 1

T
Where:

K = Frequency factor (in years)

T = Return period (in years)

23
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Table 3: Return Period and Frequency Factor

Return Period | Kt (Frequency 60-Minute
(Years) Factor) Rainfall (mm)

2 0.286 54.59
5 1.169 67.00

10 1.75 75.22

25 2.494 85.61

50 3.042 93.31

100 3.587 100.96

The rainfall intensity for different return periods and times, we use the following formula:

=7
L

Where:
e I=Rainfall intensity (mm/hr)
e P =Total rainfall (mm) for a given return period

e t=Duration (time in minutes), converted to hours by dividing by 60

Time [min) 2 Years 5 Years 10 Years 25 Years 50 Years 100 Years
3 96.12 115923 LE e F 153.3%6 16389 16520
10 - ) 10613 12284 1369 18400 1815
15 57 &2 9025 12258 125.24 15266 158.66
id 401 Ba32 103.43 113.65 133.13 13774
45 TeTE 8933 T100.25 11405 12440 13461
&0 3459 67.00 Ta.22 8561 931 100,596
o0 seal 4487 3015 ETHITS B2 Bra1
120 2730 33.50 are2 428 44,66 S0.a8
150 2183 2680 30,08 3424 37.32 4038
240 13654 16.75 1a.81 2141 24.33 2525
120 4,55 5.54 &.27 T2 . a2
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Intensity-Duration-Frequency (IDF) Curves
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3. MODELLING APPROACH

Soil and Water Assessment Tool (SWAT) is a river basin scale model developed to

quantify the impact of land management practices in large, complex watersheds.

For running a SWAT model, ArcMap (GIS) is used. ArcSWAT is an ArcGIS extension
and the graphical user input interface for SWAT. The major steps on how a SWAT

project is processed are introduced below.

1. Preparation of model inputs
2. Watershed delineation

3. HRU analysis

4. SWAT simulation

g

| Reguired taformaion |

[ ]
Dita Pre-Processing
= *
z 3 Sl Land Use |!
i Shope Map hlap :
1 ' lms=i lcaison :
/ Bircam / E I E
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] ! ;
B i ! :
Calculation of Subbasin ! E
Ersubielers . Create HEL's .
l=  Infiormstion Collection
2= Watershed Dedincation
3= HEL Defimilicon
4= [Iniegration of input

oy

| it inpus data

¥
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*
| Rewriting files
*
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Figure 7: Steps involved in the hydrology study using SWAT model.
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Methodology

e Data Input: Key input datasets for SWAT include Digital Elevation Models
(DEMs), land use/land cover data, soil type data, and meteorological data

(rainfall, temperature, etc.).

e DEM Analysis: The Digital Elevation Model (DEM) provides detailed
topographic information. SWAT uses the DEM to delineate the watershed by

identifying the natural flow paths, ridgelines, and catchment boundaries.

o Stream Network Definition: Based on the DEM, SWAT automatically generates

stream networks within the catchment area, ensuring accurate flow direction.

o Sub-basin Creation: The catchment is divided into multiple sub-basins. These
sub-basins help in defining different hydrological response units (HRUs) that

represent areas of homogeneous land cover, soil, and slope.

o Watershed Outlet Identification: The lowest point in the delineated catchment
is selected as the watershed outlet, which marks the point where the runoff

exits the watershed.

3.1 INPUTS TO THE MODEL

This section describes the different types of information utilised for executing the
SWAT model. INLET TIME:

The time required for the rain in falling on the most remote point of the tributary area
to flow across the ground surface along the natural drains or gutters up to inlet of
sewer is called inlet time. The inlet time “Ti" can be estimated using relationships like

following. These coefficients will have different values for different catchments.
Ti = [0.885 L3/H]0-385 1)

Where,
Ti = Time of inlet, minute
L = Length of overland flow in Kilometres from critical point to mouth of drain

H = Total fall of level from the critical point to mouth of drain, meter

27
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3.2 TIME OF TRAVEL:

The time required by the water to flow in the drain channel from the mouth to

the point under consideration or the point of concentration is called as time of travel.
Time of Travel (Tt) = Length of drain/ velocity in drain:

3.3 RUNOFF COEFFICIENT

The total precipitation falling on any area is dispersed as percolation, evaporation,
storage in ponds or reservoir and surface runoff. The runoff coefficient can be defined
as a fraction, which is multiplied with the quantity of total rainfall to determine the
quantity of rainwater, which will reach the sewers. The runoff coefficient depends
upon the porosity of soil cover, wetness and ground cover. The overall runoff

coefficient for the catchment area can be worked out as follows:

Overall runoff coefficient, C = [A1.C1 + A2.C2+ ...+ An.Cn] / [ A1 + A2 + ...+ An]
(3)

Where, A1, A2, ....An are types of area with C1, C2, ...Cn as their coefficient of runoff,
respectively.

The typical runoff coefficient for the different ground cover is provided in the Table
1.

28




Table 1: Runoff coefficient for different type of cover in catchment
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3.4 RATIONAL METHOD

Storm water quantity can be estimated by rational method as below:
Storm water quantity, Q = C.I.A / 360

Where,

Q = Quantity of storm water, m3/sec

C = Coefficient of runoff

I = intensity of rainfall (mm/hour) for the duration equal to time of concentration,
and

A = Drainage area in hectares
OR
Q=0278CILA

Where, Q is m3/sec; I is mm/hour, and A is area in square kilometre
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4. HYDROLOGY STUDY OUTPUTS
4.1 CATCHMENT DELINEATION

Catchment delineation is a critical step in hydrological modelling to understand how
water flows across the landscape. This process involves dividing the area into smaller
units (sub-watersheds) based on topography and drainage patterns. The delineation
helps in calculating runoff, understanding water flow patterns, and designing
effective water management strategies. For this study, SWAT (Soil and Water
Assessment Tool) is used for the catchment delineation of the project site. The project

site is in the catchment of Mula-Mutha river.

Fig 8: Drainage network map around the Project site
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Fig. 10 : Catchment area is showing elevation profile

The catchment of project site is having 37.74 ha Catchment area, which drains

the water in and around the project site. There is one natural stream is passing from
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the project (Fig. 8). The elevation profile of catchment area is mainly showing slope of
project site from south to north. The project is showing elevation difference of 13m
while catchment area is showing elevation profile with elevation difference is 16m.

(Fig. 10).

The south side of the project site is at an elevation of 560 meters MSL. This is
the starting point of the natural drains where water begins to flow downhill. As water
moves from south to north, it follows the natural topography, creating a downward
slope that supports efficient drainage. Approximately midway across the project site,
the elevation drops to around 555 meters MSL, showing a consistent gradient that
accelerates water flow. By the time the drains exit the south-western boundary of the
site, the elevation has dropped to 550 meters MSL. This is the lowest point in the
drainage path is 546m above MSL, where the water eventually leaves the site and

connects with the broader drainage network.

4.2 LAND USE AND LAND COVER (LULC) DATA

LULC is an essential component of the ecosystem, influencing various
fundamental characteristics and processes such as the hydrological cycle,
geomorphological processes, and land productivity. The model uses this data to
predict the flow of water based on land use types. Data for the sites is generated by
categorizing the area based on the land use type and its spread like built-up,

agriculture, etc.

The main land use in the project site is Built-up land which is the major
contributor for the runoff of rainfall water. The slope is also playing the major role

along with soil type for catchment runoff and soil degradation.
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Figure 12: Land use types for the watershed

The majority of the project area consists of Land without scrub, covering
approximately 74% of the site. Barren land activities affect runoff patterns due to
irrigation practices and seasonal land cover changes. About 6% of the area is classified
as Plantation land mostly located on sloping terrain or regions that are not currently
cultivated. This land typically has sparse vegetation, contributing to increased surface
runoff and soil erosion risks. 20% of the area is occupied by small-scale structures,
including farmhouses, sheds, and rural settlements. Built-up areas tend to have higher
impervious surfaces, leading to reduced infiltration and increased runoff during

rainfall events.

43  SOIL DATA

Soil data is used to predict and estimate the movement of water in
soil/ groundwater/on surface of the watershed. The information about the various
types of soil for the project is obtained from ArcSWAT soil database and a soil map

(raster) is generated accordingly.
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Figure 13: Soil map for the watershed.

https://esdac.jrc.ec.europa.eu/content/Maharashtra-soils-sheet-1

Clay Soil, also known as Vertisols, is a dominant soil type in these parts of including
the project site in Maval Taluka, Pune. This soil is characterized by its high clay
content, which gives it unique properties. The soil is dark in color, rich in minerals,
and known for its ability to retain moisture. One of its defining features is its shrink-
swell behavior, meaning it expands significantly when wet and contracts when dry.
This property can lead to the formation of deep cracks during dry seasons, which can
be problematic for construction and agriculture. Despite these challenges, Black
Cotton Soil is highly fertile and supports the cultivation of crops like cotton,

sugarcane, and cereals, making it valuable for agricultural activities.

From a hydrological perspective, Black Cotton Soil has low permeability,
meaning water infiltration is slow. This results in a high potential for surface runoff,
particularly during heavy rainfall events. As a result, areas with Black Cotton Soil are
prone to waterlogging and flooding, especially in flat or low-lying regions. The soil's

poor drainage capacity can also hinder groundwater recharge, as water tends to
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accumulate on the surface rather than percolating into the ground. Effective
stormwater management practices, such as the construction of drainage systems and
rainwater harvesting structures, are crucial in regions with Black Cotton Soil to

mitigate flood risks and manage water sustainably.

44  CATCHMENT RUNOFF AT OUTLETS
The catchment study area covers around 37.74 ha area having mainly Built-up land,

Barren Land, Land with scrub and vegetation, and its respective percentage area is

given below.

Table 2: Land use/land cover statistic

SrNo | LULC *
Area
1 | Built-up land 20
2 | Land without scrub 74
3 | Plantation 6
Total 100.00

So the overall runoff coefficient C = [A1.C1 + A2.C2+ ...+ An.Cn] / [Al+ A2+ ...+
An]

Lanel Lkse £ Cavver Runal Cosfficient (C)
Urban / Built-up Arcas Q7 - (o
Paved Rowds & Concrate 09 - 10
Industrial Areas 06 - g
Resiclential Areas 04 = (s
Land wathout Scrub 02 -03
Forests / Dense Vegetation 005 - 0.2
Plantaticns 0l -2
Agricultural Land [Flat) L1 - 03
fgricultural Land [St=2p) 03 - 0
Grassland § Pastures 0] - 2%
Bare S0l f Rocky Areas 03 -7
Landy Sail 005 - 02
Clayey Soil 0.5 - 0
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Built-up land: C=0.7
land without scrub: C=0.3

Plantation: C=0.1

Substituting the given values:
O = (200 > 0.7) + (747 = 0.3) + (6% = 0.1)
O = (0.20 x 0.7) + (0.74 = 0.3) + (0.06 = 0.1)
C' = 0.14 + 0.222 + 0.006

C' = 0.368

Overall runoff coefficient C = 0.368

45  TIME OF CONCENTRATION
The time of concentration (Tc) is the time it takes for water to flow from the

most distant point of the catchment area to the outlet point. It is a crucial parameter in
hydrology for designing drainage systems and estimating peak discharge for
stormwater management.

The time of concentration can be calculated using several empirical formulas,
depending on the type of terrain, land use, and characteristics of the catchment area.
A commonly used method is the Kirpich Formula, which is suitable for small to

medium rural catchments with natural channels.

L0
1. = 0.01947 < ( )

G0.385

Where:
Tc = Time of concentration (in minutes)

L = Length of the longest flow path (in meters)
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S = Slope of the catchment (unitless, calculated as the difference in

elevation divided by the horizontal distance)

4.6 CATCHMENT AREA CLASSIFICATION

Based on the natural drainage the catchment area is showing only one

catchment area.

Calculation of Time of Concentration (1) Using Kirpich Formula

The Kirpich formula is commonly used for small rural watersheds and is given as:
T_.- — D.00TR LU.FT e S—I'.I.E-‘J:'l

where:
s T = Time of Concentration (minutes)
* L = Flow path length = 361.79 m
s 5 = Slope = Elevation Difference / Flow Path Length

»  Elevation Difference = 22 m

o §=—22_ =0.0255

BGL.7D
Stepwise Calculation
Step 1: Compute the Slope
- 22 -
LTy

Step 2: Apply Values in Kirpich Formula
T. = 0.0078 x (861.79)™" = (0.0255) "**
S5tep 3: Compute Exponents
« BG1.79™7 = 174.64
« 0025599 = 378
Step 4: Multiply the Values
T, = 0.0078 = 174.64 x 3.78

T. = 5.83 minutes
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Table 8: Rainfall intensity for 5,10, 25,50 Year return Period

Sr. Catchment Intensity | Intensity | Intensity | Intensity
No. 5-year | 10-year | 25-year | 50-year
return return return return
period | period | period | period
1 Catchment Area 67 75.22 85.61 93.31

4.7 STORM WATER RUNOFF CALCULATION

The stormwater runoff for the project site, we will use the rational method formula:

Where

Q = Peak discharge (m3/s)

C = Runoff coefficient (dimensionless)

II = Rainfall intensity (mm/h)

A = Catchment area in hectares (ha)

Q=CxIxA

For this calculation, the following parameters have been considered:

Runoff Coefficient C=0.368

Catchment Areas:

o Catchment Area: 37.74 ha hectares

Rainfall Intensities (mm/h) for different return periods are given for each

catchment:
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Stepwise Calculation

For each return perod, we substitute T values from the previously caboulated table:

Q = 0.368 x 1 x 0.3774 = ﬁ
1. 5-Year Return Period (I = G7.00 mm/hr)
@ = 0368 x 67.00 x 0.3774 ﬁ = 2.30 m*/s
2. 10-Year Return Period (] = 75.22 mm/hr)
O = 0,368 x 75.22  0.3774 » ﬁ = 258 m/s
3, 25-Year Return Period ([ = 85.061 mm/hr)
£} = (L3GE = 8561 = 0.37T74 = % =204 m*'s

4, 50-Year Return Period (] = 93,31 mm/hr)

1
0 = 0368 = 93.31 = 03774 = Y 321 m"'s

Summary of Storm Water Runoff (m3/s)

Return Period (Years) Rainfall Intensity § (rrmyhr) Peak Discharge () (m'/s)
5 &7.00 230
i T2 258
25 B5.61 204
50 83.31 32
4.8 HYDRAULIC DESIGN

To determine the appropriate Hume pipe size for both Catchment, we can use

Manning's equation for flow in a circular pipe, which is:

Q — lARE-'.'I:SE:'I
L

Where:

Q is the discharge

n is Manning's coefficient (0.013),
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S is the slope,

A is the cross-sectional area of the pipe (12 for a circular pipe),

Catchment Area

where:
e () = Peak discharge (m?/s) (from previous calculations)

* 1 = Manning's roughness coefficient (0.013 for concrete pipe)

o A = Cross-sectional area of the pipe (m?)

* R = Hydraulic radius = _,—4, (m)

* P = Wetted perimeter (m)
* 5 = Slope of the pipe (assumed or given)

For a full-flow circular pipe:

2

o Area A = %

; . p_ D
* Hydraulic Radius: R = T

Thus, Manning’s equation simplifies to:

Solving for Diameter [

Rearrange Manning's equation:

= 40n e
= [:S' (D) 1
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Step 1: Rearrange to Solve for )

Substituting values of A and R into Manning’s equation:

1 xD? DN 3
= i 0.002)/2
Q=508 * 4 “(4) DS

Since (0.002)*? = 0.04472, we rewrite:

1 xD? D
0= o 0.04472
?= o134 (4) ?
Q= mf'? « mD? x (%) » 0.04472
D
Q =19.23 x 7P x (I) « 0.04472
D
Q = 19.23 x 3.1416 x D? x (T) « 0.04472

Using Manning's equation, the required Huome pipe diameter [ for each return period is:

Return Period [Years) Peak Discharge (3 {m'/s) Required Pipe Diameter 1) {m)
&-Year 230 L8 m
10-Year £.58 L65 m
Z5-Year 204 LT m
50-Year 321 LTS m

Selecting Practical Pipe Size
. For a 5-Year Return Period: 1.8 m diameter pipe
. For a10-Year Return Period: 1.8 m diameter pipe
. For a 25-Year Return Period: 2.0 m diameter pipe

. For a 50-Year Return Period: 2.0 m diameter pipe
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5. EXISTING NALA CARRYING CAPACITY FOR THE
PEAK DISCHARGE

We need to determine whether the existing nala can handle the peak discharge {Q) using the
Manning's equation:
1 .
Q a: ;ﬂi-ﬂsl |

where:

» {J = Flow rate {m*/s)

* 1 = Manning's roughness coefficient (assumed 0.025 for a natural earthen channel)

» A = Cross-sectional area of flow {m?)

» R = Hydraulic radius (m) = A/P

» P =\Wetted perimeter (m)

« 5 = Slope of the nala (assumed 0.002)

Step 1: Compute Cross-Sectional Area A and Wetted Perimeter P

At Nala Entry (Width = 1.70 m, Depth = 0.50 m)
Ay = Width x Depth = 1.70 = 0.50 = 0.85 m’

Wetted Perimeter;
Py = Width + 2 x Depth = 1.70 4 2{0.50) = 270 m
Hydraulic Radius:
"""-rnl-r: Lah
Begiry = Py — 270 0.315 m

At Nala Exit (Width = 1.80 m, Depth = 1.20 m)

Ay =180 x 1.20 = 2.16 m*

Wetted Perimeter;
Prgiy = 1.80 + 2(1.20) = 4. 20 m
Hydraulic Radius:
Agw 216
g B e e = [}, 514
Ao =g =130 -
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The Nala Carry the Peak Discharge?
« Discharge Capacity at Entry: 0.70 m3/s
« Discharge Capacity at Exit: 2.48 m3/s

Existing Nala is NOT sufficient to handle peak discharge (Qpeak = 3.0
m?3/s), especially at the entry section.
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6. OPTION FOR NALA DIVERSION
6.1 DESIGNING AN OPEN CHANNEL OR HUME PIPE FOR NALA DIVERSION
Step 1: Understanding Existing Conditions

= Entry Section (Before Diversion):
= Width =170 m
« Depth=050m
s Calculated Discharge Capacity = 0.70 m*/s

*  Exit Section (After Diversion):
Width = 1.80 m
s+ Depth =120m

» Calculated Discharge Capacity = 2.48 m'/s

Peak Discharge Qpeak = the peak discharge exceeds 2.48 m?/s, the nala cannot accommodate

the flow and needs modifications.

6.1.1 OPTION 1 — OPEN CHANNEL DESIGN ALONG BOUNDARY

Far proper conveyance, an open channel should be designed using Manning's equation:
1 3 l/2
= H.‘lﬁj 5

Proposed Open Channel Dimensions
To handie (e up to 3.0 m*/s safely:
* Width(B)=25m
* Depth(D)=12m
* Side Slope (1:1)

This will ensure smocth flow with a self-cleaning velocity.

6.1.2 OPTION 2 — HUME PIPE AT ENTRY & EXIT

For a closed conduit system, we use Manning’s formula for pipe flow:
Q= 1AR2-"331f’2
n
Recommended Pipe Size

e Pipe Diameter at Entry = 2.0 m (2000 mm Hume pipe)
o Pipe Diameter at Exit = 2.4 m (2400 mm Hume pipe)
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Conclusion

o If space is available, an open channel (2.5m width, 1.2m depth) is preferred for

maintenance and long-term sustainability.

e If space constraints exist, install 2000 mm & 2400 mm Hume pipes at entry and exit

points respectively.

6.2 HYDRAULIC CALCULATIONS FOR SIZES
1. Open Channel Design Alternative

Proposed Channel Dimensions:

= WidthB=25m

= DepthD =12m

s Side Slopes = 171 (45-degree slope)
Step 1: Cross-Sectional Area 4

A=(B+D)x D
A=(25+12)=x12=444m’
Step 2: Wetted Perimeter P
P=B+2xDxy12+12

P=25+2x12x1414

P=689m
Step 3: Hydraulic Radius &
A 444
H= F =@=D.ﬁ45m

Step 4 Discharge Calculation ()
1 2 3
Q = gz x 4dd x (0.645)° * % (0.002)"°
Q=308 m*/s

£ This open channel can carry 3.08 m"/s, making it sufficient for peak discharge!
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2. 2400 mm (2.4m) Diameter Pipe
e Pipe Radius r — % —=1.2m

» (Cross-sectional area

A = mr? = 3.1416 x (1.2)* = 4.52 m?

+ Wetted Perimeter

P—=mD—=31416 x 24 = 7.54m

e Hydraulic Radius

e Discharge Calculation

Q x 4.52 x (0.6)% x (0.002)Y2

~ 0.013
Q — 3.98 m3/s (Sufficient!)

2.4m dia pipe can handle the required peak discharge (3.0 m?/s).
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7. CONCLUSION

The project site experiences an elevation difference of 22 meters over a length of
861.79 meters, which influences the flow velocity and hydraulic design considerations.
The calculated Time of Concentration (Tc) and Rainfall Intensity for different return
periods were used to estimate the peak discharge (Q = 3.0 m3/s). The runoff coefficient
(C =0.368) and the contributing catchment area of 37.74 hectares played a significant
role in determining stormwater flow rates. The site contains a natural nala with an
entry width of 1.70 m and depth of 0.5 m, while at the exit, it expands to 1.80 m width
and 1.20 m depth. However, hydraulic calculations indicate that these existing
dimensions are insufficient to accommodate peak stormwater discharge, necessitating
an improved drainage system.

To effectively manage the stormwater flow along the project boundary, two
alternatives were analyzed: an open channel and an underground Hume pipe system.
The open channel with a width of 2.5 m and depth of 1.2 m was found to be adequate,
with a discharge capacity of 3.08 m?/s, which sufficiently handles the design flow.
Alternatively, a 2400 mm (2.4 m) diameter Hume pipe was determined to be the most
suitable pipe size, as it provides a discharge capacity of 3.98 m3/s, safely exceeding
the required peak flow. The Manning’'s equation was applied to compare different
pipe sizes, with 1.2m and 1.8m diameters proving insufficient for the required
discharge.

Considering practical feasibility, the open channel option is preferred where space
permits, as it provides cost-effective and easy maintenance. However, if underground
conveyance is necessary, a 2.4m diameter Hume pipe should be installed. The total

pipe length and required slopes must be determined based on site constraints to
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ensure proper alignment and functionality. These hydraulic calculations ensure that
the designed drainage system will prevent flooding, efficiently direct stormwater
away from the site, and maintain sustainable water flow conditions throughout the

project area.

2 bwm - 01.C PIPE OPTION
"vh’
\9/ winmge 2 QQ'M 2{ MArusers W *®™
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8. RECOMMENDATION

8.1 RECOMMENDATIONS FOR STORMWATER MANAGEMENT, OPEN CHANNEL

DESIGN, AND HUME PIPE DESIGN
1. Stormwater Management Recommendations:

N

Implement a proper drainage system along the project boundary to effectively
convey stormwater and prevent flooding.

Ensure sufficient capacity in the designed system to handle peak discharge (Q
= 3.0 m3/s) based on the calculated return period intensities.

Incorporate rainwater harvesting or detention basins to reduce peak runoff
and improve groundwater recharge.

Maintain a minimum slope (0.002) for efficient flow and to prevent stagnation.
Conduct regular maintenance of channels and pipes to prevent blockages and

ensure smooth drainage operation.

. Open Channel Design Recommendations:

Construct an open rectangular channel with a minimum width of 2.5 m and
depth of 1.2 m, ensuring it can accommodate peak flow.

Use reinforced concrete lining or stone pitching to prevent erosion and ensure
channel durability.

Maintain a slope of at least 0.002 to ensure proper gravity flow without
excessive velocity causing erosion.

Provide check dams or energy dissipators at critical points to control high-
velocity flow and prevent scouring.

Keep the channel free from obstructions such as vegetation and debris

through regular inspections and cleaning.
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3. Hume Pipe Design Recommendations:

o Use a Hume pipe with a minimum diameter of 2.4 meters to safely convey
peak discharge.

o Install proper inlet and outlet structures with grates to prevent debris entry
and clogging.

o Ensure a minimum slope of 0.002 for self-cleansing velocity in the pipe to
prevent sediment deposition.

o Utilize concrete bedding and encasement for pipe stability and longevity,
especially in areas with high load or soft soil conditions.

o Provide manholes or inspection chambers at regular intervals to facilitate

maintenance and inspection.

8.2 GENERAL RECOMMENDATIONS
1. Ensure Adequate Freeboard: Include an additional freeboard (e.g., 0.3-0.5

meters) above the calculated flow depth to account for extreme events,
sedimentation, or unexpected increases in runoff.

2. Improve Channel Material: Use lined channels (e.g., concrete or reinforced
masonry) to reduce Manning’s roughness coefficient and minimize erosion,
ensuring better flow efficiency and longevity.

3. Install Energy Dissipation Structures: Add stilling basins or energy
dissipators at high-gradient sections or channel outlets to prevent scouring and
erosion.

4. Regular Maintenance: Schedule routine inspections and cleaning of the

channels to remove sediment, vegetation, or debris that could obstruct flow.
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11.

12.
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Implement Vegetative Buffers: Surround the channels with vegetative buffers
to filter runoff, reduce pollutant loads, and prevent bank erosion.

Include Emergency Overflow Systems: Design emergency overflow channels
or spillways to manage excess flow during extreme rainfall events,
safeguarding infrastructure.

Adjust Slopes for Durability: Verify that the channel slope is sufficient to
prevent sediment deposition while avoiding excessive flow velocities that
could lead to erosion.

Incorporate Check Dams: Install small check dams along long flow paths to
reduce flow velocity and control sediment transport, especially in unlined
sections.

Monitor Climate Variability: Consider updating design parameters
periodically to reflect changing rainfall intensities due to climate change,
ensuring resilience over the long term.

Use Retention Ponds: Incorporate upstream retention or detention basins to
reduce peak runoff rates and manage flow entering the channels more
effectively.

Apply Protective Linings: Use geotextiles or riprap along channel sides in
high-velocity sections to provide additional stability and prevent erosion.
Community Awareness and Involvement: Educate local communities about
the importance of keeping drainage systems free from waste and pollutants to

maintain their effectiveness and reduce maintenance costs.
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These recommendations aim to enhance the effectiveness, durability, and
sustainability of the open channel system, ensuring reliable stormwater management

for both catchments.
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Akshay Jagtap <akshayjagtapl1l7@gmail.com>
Saturday, April 13, 2024 2:47 PM
Mahesh Kunkulol <mahesh.kunkulol@bajajfinserv.in>
Sanjiv R Bajaj <sanjiv@bajajfinserv.in>
Re: Regarding valuable appointment for Respected SANJIV BAJAJ sir

CAUTION: This email is originated from outside of the organization. Watch the URL link very carefully before opening. Do
not open attachments and links unless you recognize the sender Email ID and know the content is safe.

Respected Mahesh Sir,

| trust this email finds you well.

As we prepare for the commencement of excavation work, it is imperative for us to establish direct
communication with Panchshil to ensure seamless coordination and alignment with project timelines
and requirements.

| kindly request your assistance in scheduling an appointment to discuss the specifics of the excavation
work and to obtain the contact details of the relevant person at Panchshil responsible for overseeing this
aspect of the project.

Could you please suggest a suitable time for us to meet? Additionally, if feasible, could you provide me
with the name and contact information of the individual we should liaise with at Panchshil for the

excavation work?

Your support in facilitating this communication process is invaluable to us, and we are grateful for your
prompt attention to this matter.

Thank you for your cooperation, and | eagerly await your response.
Regards,

Akshay Sunil Jagtap (B.E. Mechanical, MBA Operation Management, LLB)
+91-7776081234

On Sat, Apr 13, 2024, 13:39 Mahesh Kunkulol <mahesh.kunkulol@bajajfinserv.in> wrote:
Dear Akshay,
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Thank you for your email.
You should reach out to Panchshil for the works that you are interested in.

Thank you.

Mahesh

From: Akshay Jagtap <akshayjagtap117@gmail.com>

Sent: Friday, April 12, 2024 11:43:50 pm

To: Sanjiv R Bajaj <sanjiv@bajajfinserv.in>; Office of the MD, Bajaj Finserv <mdoffice@bajajfinserv.in>
Subject: Regarding valuable appointment for Respected SANJIV BAJAJ sir

I Some people who received this message don't often get email from akshayjagtap117@gmail.com. Learn why this is important

CAUTION: This email is originated from outside of the organization. Watch the URL link very carefully before opening.
Do not open attachments and links unless you recognize the sender Email ID and know the content is safe.

Hello sir,
My name is Akshay Jagtap from Influx Technologies, Mundhawa. | am Excavation contractor. Being a
mechanical engineer, | have proper knowledge of machinery and equipment and also worked for various

projects of Excavation.

| request you to have appointment with you for your valuable guidance and insights from you and
regarding Excavation work at upcoming Mundhawa commercial project.

Thank you,

Regards,

Akshay Sunil Jagtap (B.E. Mechanical, MBA Operation management, LLB)
Influx Technologies & Infra, Mundhawa, Pune

www.influxtech.co

+91-7776081234

DISCLAIMER: This message, including any attachments may contain proprietary, confidential and
privileged information for the sole use of the intended recipient(s), and is protected by law. If you are not
the intended recipient, please notify the sender immediately and destroy all copies of the original
message and attachments, if any. Any unauthorized review, use, disclosure, dissemination, forwarding,
printing or copying of this email or any action taken in reliance on this e-mail is strictly prohibited and
may be unlawful. Bajaj Finance Limited reserves the right to record, monitor and inspect all email
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

Mo, STAMHMIS 320497200 9

Environment Department
Room MNo. 217, 2™ Eloor,
Mantralava,
Mumbai- 400032,
Date:|§ -03.2020,

To

M/s. BramhaCorp Limited and others

C.T5 Mo 0271, 1268, Mundhwa,

Pune,

Subject : Environment Clearance for Proposed Commercial project at Sy. No. 84/3+
8446 and B4M4B/1, cormesponding 10 C.T.5 No 1271, 1268, Mundhwa, Taluka
Haveli . Pune. by BramhaCorp Limited and others

Reference - Application no. SIA/MH/MIS 1320492019

This has reference to vour communication on the above mentioned subject. The proposal was
considered by the SEAC-3 in its 1o3™ meeting under screening category 8 (b) as per ELA Naotification, 2006
and recommend to SEIAA. Proposal then considered in 191" meeting of State Level Environment Impact
Assessment Authority (SEIAA).

2, Brief Information of the project submitted by you is as below:-
i Mame of project Proposed Commercial project at Sv. No, 84/3+ B4/6 and i
84/4B/1, corresponding to C.T.S No.1271, 1268, Mundhwa, Pune.
| Maharashtra j
| Project {_"amgm} fa {H’I}
_hpe Of Institution Private _
Project Proponent Mame: Ms. Anjali Bendarkar |
' OHTice address: BramhaCorp, Residency Club, 3 Queens Garden, |
Camp, Pune. |
Contact Ma: B6O8E30005
| S e-mail: exf@bramhacerp.in )
Consulam_ Enviro Analyst and Engineers s _1
ﬂnplmd for EC 1
Detals of Previous EC Mot any
Location of Project Mundhwa |
'.PF.'EH‘!EE‘.'_‘.'?._]__.J%’.'-“# L2 s PR 1
Total Plot area {1|| 13867.00 1
Deductions {m” j 472522
Net Plot area (m”) 9141.78 i
F'mpu.}s-l.-d FS] area (m°) 27423.61 '
F'rupmiud Non FSI uru]. (m") 38351.43
Proposed TRUA (m’) 65775.04
TBUA{ m ]n:lppmwd by Planning F51: 2742361
authority Gl date Mon F51: 38351.43 i
Total Built Up area : 63775.04 |
(-rm.tnd Coverage (m2) 282195 -
_l::ul.jl Project Cost (Rs) 159.50 Cr. :
CER as per MokEl and CC circular Activity Location Cost Duration | |
| dated 1.5.2018 (Rs. In |
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Lakhs)

| Solar PV
System

Solar System for
Hospital - Rajiv
CGandhi Hospiral,
Yerwada (around
S5 KW ounit )

35.75

5 vears

Proposed planiation
with tree guard
along 6.6 Km

Road along Ofd
dundhwa road

Avenie

Plantation

Trees.

About 1100 Nos. of

6,00

5 vears

e

Prowision
of Drinking
waler

Prowvision of
Drinking water
cooler system 28
Moo near by Govt
schiool

896

|
|
|

5 years

Provision Provision of
of Computer system
Computers | 43 No.to near by
Ciowvt school

1935

3 vears

|"!inlnr Pole

Lights
lotal

Solar Light poles -

| 110 nos.

|

|
i

|

S|

1

06

=

24

o ——

Details of I]uildirLg Configuration

Proposed

Configuration

Building Configuration

Name

Existing Buildin
T Height

Building
Name

Configuration

Heighe

NA

WING

A+WING B G+l

4B+LG+

si+dP+13

56.00

WING
CHWING D

LG#G+ | st+2P

+1

20.10

Club House 1 |

Gt

8.00

Club House 2 |

G

5.00

Total Mo. of Tenements

| 98 Shops. 406 OfTices. 7 Restaurants

Water Budget

DRY SEASDON

WET SEASON

Fresh

Fresh

168

168
| Recycled 103

Kecveled

103

]

Swimming Pool 1]

Swimming Pool

Flushing a0

Flushing

Gardening 13
Taotal

271

e R e o -

Gardening

a0

e

Todal

258

Wastewater Generation | 232

Wastewater Generation

232

Water Storage Capacity for Fire
fighting UGT

Fire Fighting UGT:
A+E - 200 KLD
C+D = 50 KLD

Source of water

PMC
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Rainwater Harvesting (RWH)

Level of GW table

Post monsoon- 4 10 5 ML below ground level.
Pre monsoon- 10 to 12 Mt. below ground level.

Size and No. of RWH tank - NA

2 Mt

s

Details of UGT :
Domestic:
A+B-200 KLD
C+HD - TOKLD

Sewage and wastewater

Sewage Generation in CMD ;232

STP rechnology : MBBR

Capacity of STP{CMID) :

LRO and 60

2. Lze of CFL /LED Lamps in all public/common

Solid waste Management during || Type Quantity(kg/d) | Treatment/Disposal |
CONSIrUCtion Dry 27 PMC
| | Wet 15 PMC
Construction | 45 Authorized vendor
witsle
Solid waste Management during Type Quantity(kg/d) | Treatment/Disposal
Operation phase Dry 383 Authorized vendor
Wet KL OWC
Hazardous 0 --
Biomedical | 0 -e
E-Wase 4 Authorized w:m_iqr
STP-Sludge | 34 Lse as manure
. o {dry)
Green belt development Type
~ Total RG area 094,66
Existing tree on ploy 113
MNo. of trees o be |46
plamed
Mo, of trees 1o be cut
No, of trees to be
transplanted
Power Requirement Source of Power MSEDCL
supply
During Construction [20-150 kW
phase {(Demand Load)
Dwring Operation 3702 kW
Phase (Connecied
Load)
During Operation 2T KW
Phase (Demand Load) -
Transformer 1 Mo. of -630kVA
2 No. ol - 1250 kva
DG Set 2 Mos. OF 1010 KYA
| Mas. OF 250 KA
Fuel Used HSD
Details of Energy Saving . Auto Timer control for external & Common
lighting
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areas
3. Solar powered water heating .
4, Electronic V3F Drives for Elevators
5. Solar PV Panel power for commaon area
lighting.]
Environment Management Plan during | | Tvpe Details Cost
Construction Phase Capital Air 2169
Environment,
water
Environment.
Land
Ensironment,
| Socio |
SOOMOIMIG eI¢, |
O&M Air | 3.62
Environment,
wiler
Environment,
Land
Environment,
Socio
ECONOMIC elc,
Environment Management Plan during | | Component Dhetails Capital | D&M
Operation Phase {Rs.) (Rs.%r)
Storm water 40.00 35
Sewage 5TP
treatment 8315 6.5
plant . ]
RWH | Rechargepits | 3.00 | 250
_Solid Waste | OWC (1344 1050
Cireen Development | 896 24
Development | &
maniEnance .
Energy Saving | Energy 39.60 4
SAVINE
IMEASUres
Environmental MoEF & | 1.1%9
Monitoring B
approved
lab
Disaster - 440.84 18.87
| Management
Traffic Management I
| Tvpe Required | Actual Area per
as per Provided parking
DCR (m}
Cdowheeler | 535 503 30,65
l J-wheeler 1353 1565
| |
| Bicycles 462 532
Details of court cases/litigations wnt NA

project and project location if any
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3. The proposal has been considered by SEIAA in its 191" meeting and decided to accord Environment
Clearance to the said project under the provisions of Environment Impact Assessment Motification, 2006
subject w implantation of following terms and conditions-

Specific Conditions:

i. PPiorelocate nlet duct for basement ventilation,

il. PP to ensure that CER plan gets approved from Municipal Commissioner/District Collector,

i PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by
MoEF& CC vide F.No.22-34/2008-1A. 110 dt.04,01,2019,

General Conditions:

v, E-waste shall be disposed through Authorized vendor as per E-waste (Management and Handling)
Fules, 2016.

v, The Occupancy Certificaie shall be issued by the Local Planning Authority to the project only after
ensuring sustained availability of drinking water, connectivity of sewer line to the project site and
proper disposal of treated water as per environmental norms.

vi, This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle
including clearance from the standing committee of the MNational Board for Wild life as if
applicable & this environment clearance does not necessarily implics that Forestry & Wild life
clearance granted to the project which will be considered separately on merit.

vit, PP has o abide by the conditions stipulated by SEACE SEIAA.

viii. The height, Construction built up arca of proposed construction shall be in accordance with the
existing FSUVFAR norms of the urban local body & it should ensure the same along with survey
number before approving layeut plan & before according commencement certificate 1o proposed
work, Plan approving authority should also ensure the somning permissibility for the proposed
project as per the approved development plan of the area.

i%. IF applicable Consent for Establishment™ shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted 1o the Environment department
before start of any construction work at the site.

x. All required sanitary and hygienic measures should be in place before starting construction
activities and to be maintained throughout the construction phase.

sl Adequate drinking water and sanitary facilities should be provided for construction workers at the
site, Provision should be made fior mobile toilets. The safe disposal of wastewater and solid wastes
generated during the construction phase should be ensured,

xii. The solid waste generated should be properly collected and segregated. Dry/inert solid waste
should be disposed of to the approved sites for land Rlling after recovering recyvelable material.

xiii. Disposal of muck during construction phase should not create any adverse effect on the
neighbouring communitics and be disposed taking the necessary precautions for general safety and
health aspects of people. only in approved sites with the approval of competent autliority.

xiv,  Arrangement shall be made thar waste water and storm water do nof get mixed.

xv. All the topsoil excavated during construction activities should be stored for use in horticulture /
landscape development within the project site.

xvi. Additional soil For levelling of the proposed site shall be generated within the sites (1o the extem
possible) so that natural drainage system of the area is protected and improved.

xvii. Green Belt Development shall be carried out considering CPCB guidelines including selection of
plant species and in consultation with the local DFOY Agriculure Dept.

xviii. Soil and ground water samples will be tested to ascertain that there is no threal o ground water
quality by leaching of heavy metals and other toxic contaminants.

xix. Construction spoils, including bituminous material and other hazardous materials must not be
allowed to contaminate watercourses and the dumpsites for such material must be secured so that
they should not keach into the grownd water,

xx. Any hazardous waste generated during construction phase should be disposed of as per applicable
rules and norms with necessary approvals of the Maharashtra Pollution Control Board.
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The diesel penerator sets to be used during construction phase should be low sulphur diesel (vpe
and should conform to Environments (Protection) Rules prescribed for air and noise emission
standards.

The diesel required for operating DG sets shall be stored in underground tanks and i required,
clearance from concern authority shall be taken.

Vehicles hired for bringing construction material 1o the site should be in good condition and should
have a pollution check certificate and should conform to applicable air and noise emission
standards and should be operated only during non-peak hours.

Ambicnt noise levels should conform to residential standards both during day and night
Incremental pellution loads on the ambient air and noise quality should be closely monitored
during construction phase. Adequate measures should be made to reduce ambient air and noisc
level during construction phase, 20 as to conform to the stipulated standards by CPCB/MPCRE.

Fly ash should be used as building material in the construction as per the provisions of Fly Ash
Notification of September 1999 and amended as on 27th August, 2003, (The above condition is
applicable only if the project site is located within the 100K m of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

Storm water control and its re-use as per CGWB and BIS standards for various applications.

Water demand during construction should be reduced by use of pre-mixed concretle. curing agenis
and oiher best practices referred.

The ground water level and its quality should be monitored regularly in consultation with Ground
Water Authority.3

The installation of the Sewage Treatment Plant {STP) should be centified by an independent expen
and a report in this regard should be submitted to the MPCB and Environment department belore
the project is commissioned for operation. Discharge of this unused treated affluent, if any should
be discharge in the sewer line. Treated effluent emanating from STP shall be recycled’ refused to
the maximum extent possible. Discharge of this unused treated affluent, if any should be discharge
in the sewer linge. Treatment of 100% grey water by decentralized treatment should be done.
Mecessary measures should be made to mitigate the odour problem from STE.

Permission to draw ground water and construction of basement il any shall be obtained from the
competent Authority prior to construction/operation of the project.

Separation of grey and black water should be done by the use of dual plumbing line for separation
of grey and black water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of acrators or
pressure reducing devices or sensor based control.

Use of glass may be reduced up 1o 40% 1o reduce the clectricity consumption and load on air
conditioning. If necessary, use high quality double glass with special reflective coating in windows,
Roof should meet prescriptive requirement as per Energy Conservation Building Code by using
appropriate thermal insulation material to fulfil requirement.

Energy conservation measures like installation of CFLs /TFLs for the lighting the arcas outside the
building should be integral pant of the project design and should be in place before project
commissioning, Use CFLs and TFLs should be properly collected and disposed of fsemt for
recycling as per the prevailing guidelines'rules of the regulatory authority o avoid mercury
contamination. Use of solar panels may be done to the extent possible like installing solar sirect
lights, common solar water heaters system. Project proponent should install, afier checking
feasibility, solar plus hybrid non-conventional energy source as source of energy.

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform 1o rules made under
the Environment (Protection) Act, 1986. The height of stack of DG se1s should be equal to the
height needed for the combined capacity of all proposed DG seis. Use low sulphor diesel. The
Ecn:.:-ilm of the DG sets may be decided with in consuliation with Maharashira Pollution Control
Moise should be controlled to ensure that it does not exceed the prescribed standards. During nighi-
time the noise levels measured at the boundary of the building shall be restricted 10 the permissible
levels to comply with the prevalemt regulations.

Traffic congestion near the entry and exit poinis from the roads adjoining the proposed project site
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must be avoided. Parking should be fully internalized and no public space should be utilized.
Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code,
which is proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-
conditioned spaces by use of appropriate thermal insulation material to fulfil requirement.

Fhe baibding should have adequate distance between them o allow movement of fresh air and
passage of natural light, air and ventilation,

Regular supervision of the above and other measures for monitoring should be in place all through
the construction phase, so as to avoid disturbance to the surroundings.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against
the project proponent if it was found that construction of the project has been started without
ohtaining environmental clearance.

5i1x monthly monitoring reponts should be submitted to the Regional office MoEF, Bhopal with
copy 1o this department and MPCB.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development
prior to occupation of the buildings, As agreed during the SEIAA meeting, PP to explore possibility
of utilizing excess treated water in the adjacent area for gardening before discharging it into sewer
line No physical occupation or allotment will be given unless all above said environmental
infrastructure is installed and made functional including water requirement in Para 2. Prior
certification from appropriate authority shall be obtained.

Wer garbage should be treated by Organic Waste Conventer and treated waste (manure) should be
wtilized in the existing premises for gardening. And, no wet garbage will be disposed outside the
premises. Local autharity should ensure this,

Local body should ensure that no occupation certification is issued prior 1o operation of STPASW
site etc. with due permission of MPCH.

A complete set of all the documents submitted to Depatment should be forwarded to the Local
autherity and MPCB.

In the case of any change{s) in the scope of the praject, the project would reguire a fresh appraisal
by this Department.

. A separate environment management cell with qualified staft shall be set wp for implementation of

the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection measures/EMP
along with item-wise breaks-up. These cost shall be included as pant of the project cost. The funds
carmarked for the environment protection measures shall not be divented for other purposes and
year-wise expenditure should reported to the MPCB & this department.

The project management shall advertise at least in two local newspapers widely circulated in the
region around the project, one of which shall be in the Marathi language of the local concerned
within seven davs of issue of this letier, informing that the project has been accorded environmenial
clearance and copies of ¢learance letter are available with the Maharashtra Pollution Control Board
and may also be seen at Website at hip:!/parivesh.nic.in

Project management should submit half vearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & sofi copies to the MPCB & this department,
on 15t June & 151 December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concemned Municipal Corporation
and the local NGO, if any, from whom suggestions'representations, if any, were received while
processing the proposal. The clearance letter shall alzo be put on the website of the Company by
the proponent.

.. The proponent shall upload the status of compliance of the stipulated EC conditions, including

results of monitored data on their website and shall update the same periodically. It shall
simultaneously be sent to the Regional Office of MoEF, the respective Zonal Office of CPCB and
the SPCB. The criteria pollutant levels namely: SPM, RSPM. 502, NOx (ambient levels as well as
stack emissions) or critical sector parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the company in the public domain.

The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (bath in hard copies as well as by e
mail) to the respective Regional Office of MoEF, the respective Zonal Office of CPCB and the
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SPCB.

Ivii. The environmenial statement for each Ninancial vear ending 315t March in Form=Y as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
preseribed under the Environment {Protection) Rules. 1986, as amended subsequently, shall also be
put on the website of the company along with the status of compliance of EC conditions and shall
also be sent o the respective Regional OMices of MoEF by c-mail.

. The environmental clearance is being issued without prejudice 1o the action initiated under EP Act or any

court ¢case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon'Ble court will be binding
on the project proponent. Hence this clearance does not give immunity to the project proponent in the case
filed against him, if any or action initiated under EP AcL

. In case of submission of false document and non-compliance of stipulated conditions, Authority!

Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986,

The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the depariment or for that matter, for any
other administrative reason.

. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA

Motifcation, 2006, amended time to time,

In case of any deviation or alteration in the project proposed from those submitted 1o this departiment for
clearance, a fresh reference should be made to the department 10 assess the adequacy of the conditionis)
imposed and 1o incorporate additional environmental protection measures required, if any.

. The above stipulations would be enforced among others under the Water (Prevention and Control of

Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989
and its amendments, the public Liability Insurance Act, 1991 and its amendments.

Any appeal against thiz Environment ¢learance shall lie with the National Green Tribunal (Wesiem Zone
Bench, Pune).New Administrative Building, 1stFloor, D-, Wing, Opposite Counc} Hall, Pune, if preferred,

Copy to:

Shri Johny Joseph, Chairman, SEIAA.

Secretary, MoEF & CC

lA- Division MOEF & CC

Member Secretary, Maharashiea Pollution Control Board. Mumbai.
Regional Office MoEF & CC. Nagpur

District Collector, Pune,

Municipal Commissioner, Pune,

Regional Officer, Maharashira Pollution Control Board, Pune.

PO sl Oh LA L Lk b=
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English Translation

Pune Municipal Corporation
(Note: Correspondence regarding this should
include the following number and date. This
permission is granted to the applicant without
considering the legal ownership rights of the land or
building.)

Construction Development Department
Pune Municipal Corporation, Shivajinagar, Pune -
411005

Certificate for Commencement of Work (With
Approved Map)

COMMENCEMENT CERTIFICATE

This Commencement Certificate and construction
approval are granted under the provisions of
Sections 44/45/58/69 of the Maharashtra Regional
and Town Planning (MRTP) Act, 1966, and Sections
253 & 254 of the Maharashtra Municipal Corporation
Act, subject to the following conditions:

Field Details

Case Date MDW/0022/19

Number CC/2511/19

Proposal Type Commercial

Date 18/01/2020

Case Type New

Project Type Amalgamation + Layout of

Building + Proposed Building

To: Shri/Smt. BRAMHACORP LTD & OTHERS
THROUGH KARAN AGARWAL, Architect / License
Surveyor Shri NITIN M. WAGHMARE
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Residing at Pune. Under the MRTP Act 1966 and the
Maharashtra Municipal Corporation Act 1949, for the
development proposal submitted on 10/01/2020 for
Mundhwa, Survey No. 84/3+84/6+84/4B/1, CTS No.
1268+1271 Hissa No. .

-: CONDITIONS :-

1. The front margins/road line areas shown in the
proposal shall become part of the public road in the
future as per the instructions of the Pune Municipal
Corporation (PMC).

2. No person shall use or occupy any new building
or extended/repaired building without obtaining an
Occupancy Certificate (Completion Certificate) from
the PMC.

3. The validity of this commencement
certificate/development permission shall be 1 year
from the date of issue (if work has not commenced).
The approved map is an inseparable part of this
certificate.

4. It is mandatory to renew this certificate every
year after the expiry of the term. Renewal can be
done three consecutive times. Otherwise, a new
application must be made under Section 44 of the
MRTP Act, 1966. The validity of the certificate will be
as per Section 48 of the MRTP Act.

5. This certificate shall be liable for cancellation if
the following conditions are violated:

(A) If the development/construction on-site is not as
per the approved map/use, or if unauthorized
construction/use is ongoing.

(AA) If the conditions mentioned in the context of
this construction proposal are violated or if rules laid
down by the PMC are breached.

(I) If it is found that the applicant obtained this
permission through misconduct or by misleading the
PMC. As per DCR Rule No. 6.10 and Section 258 of
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the Maharashtra Municipal Corporation Act, the
permission will be considered obtained by
misrepresentation.

(EE) If it is observed that the applicant or any person
claiming ownership is developing or constructing in
violation of Sections 42 & 45 of the MRTP Act, 1966.

6. The conditions and instructions on this
certificate are binding not only on the applicant but
also on all future heirs, power of attorney holders,
managers, administrators, and any person who
proves ownership through the applicant.

7. An N.A. (Non-Agricultural) Order must be
submitted before starting the work.

8. The conditions mentioned in the Non-
Agricultural (N.A.) Order, U.L.C. Order, Maharashtra
Pollution Control Board (MPCB), Directorate of
Industries, and Labor Insurance Commissioner's
orders shall be binding.

If it is brought to the notice of the PMC that while
performing work according to the above approval,
the Municipal Corporation Act, the MRTP Act 1966,
or the rules and bylaws made thereunder are being
violated, the PMC reserves the right to cancel this
certificate.

If there is any doubt regarding this certificate,
clarification should be obtained from the Municipal
Corporation before starting the work.

Special Conditions:-

1. Provisions under D.C. Rule No. 21.6.6 regarding
high-rise buildings shall be binding.

2. Conditions regarding additional fire fighting
systems, appointment of structural engineers
from special categories, and service/fire lifts as
per Government Resolution No. TPS-
1807/252/CR-630/07/UD-13 shall be binding.

3. Service/Fire Auditing of the high-rise building
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must be conducted annually by a competent
authorized officer and made available upon PMC's
demand.

. The doors of the elevators (lifts) in the building

should be transparent so the status inside the lift
is visible.

. For water conservation, rainwater harvesting, dual

flush systems, and controlled pressure systems
must be planned in the building.

6. A Solar System mechanism must be installed.

Some Important Special Instructions:-

1.

All conditions in the U.L.C. Order shall be binding
on the concerned owner/developer; the PMC shall
not be held responsible for them.

. All conditions in the approved Amalgamation/Sub-

division/Layout of Building from the Development
Plan department shall be binding.

. Within 1 (one) year of the Commencement

Certificate date or before requesting any
Occupancy Certificate (whichever is earlier), an
integrated/independent 7/12 extract and a City
Survey Map with measurements must be
submitted.

. Provision for containers for wet and dry waste

must be made within the property.

. Before starting work, a letter of appointment for a

licensed Structural Designer/Engineer  of
recognized status and a Plinth Inspection
Certificate must be submitted. A Structural
Stability Certificate/Report must be filed before
requesting an Occupancy Certificate. Extended
construction must be done under the regular
guidance and supervision of structural engineers.

. After obtaining construction permission, the

developer/owner must display a board on-site
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with the following info: A) Names and addresses
of the owner, developer, Architect, and Contractor,
along with contact/mobile numbers.

7. Before seeking approval for any additional/repair
proposals, an updated D.P. Layout must be
sanctioned (as required).

8. Before using additional FSI for road widening, the
land for said road must be handed over to the
PMC.

9. If there is an existing PMC water meter connection
on-site, a No Objection Certificate (NOC) from the
Water Supply Department must be filed before
starting work.

10. Conditions for Tenant Rehabilitation Scheme: 1)
Registered agreements regarding consensus on
providing space in the new building and absence
of complaints must be filed before the plinth
inspection. 2) Notarized NOCs from all
tenants/occupants stating they have received/will
receive possession as per the agreement must be
filed before the Occupancy Certificate. 3) The PMC
is not responsible for disputes between tenants
and developers. 4) A notarized guarantee letter
prescribed by PMC must be submitted before filing
updated maps.

11. The applicant shall be responsible for any
disputes regarding the usage rights of public or
common roads/alleys/entrances.

12. While demolished old existing structures, care
must be taken to ensure no danger or damage to
neighboring properties/buildings.

13. The building in this proposal shall only be used
for the purposes shown in the permanently
approved maps. No change in use is allowed
without prior PMC permission.

14. Construction must be completed only after
getting the Compound Wall proposal sanctioned.
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15. For commercial use buildings, a 3.0m wide
visitor parking road/access from the footpath
must be provided within the 6.0m frontal margin.

16. The corner wall sections and corner parts of the
old existing construction must be kept as they are
until the plinth inspection is completed to verify
road widening/setbacks.

17. Any construction other than what is in the
sanctioned map (e.g., sheds in marginal distances
or on terraces, partition walls, or installing grills)
is prohibited.

18. Regarding the boundary walls/retaining walls of
the project, the conditions of the Office Circular
No. An A/ Ja/ Ma Aa/ 483 dated 05/08/2013 shall
be binding.

19. In buildings for all uses within the project, 3-
liter (half flush) and 2) 6-liter (full flush) urinal
and WC systems must be installed. Low-flow
water fixtures (taps/faucets) must be installed. 3)
In buildings higher than 24 meters from ground
level, pressure control valves must be installed to
regulate water pressure and flow. 4) In all
buildings, passenger elevators must have
transparent doors with fire-resistant glass strips
and CCTV cameras must be installed inside the
lifts.

-: CONDITIONS :-

1.In sparsely populated areas, a system for
vermicomposting (manure production) must be
set up within the plot premises before asking for
an Occupancy Certificate.

2. Before starting use of the construction site, a No
Objection Certificate (NOC)/Certificate from the
Fire Department must be obtained, and all
necessary systems must be kept operational on-
site. Permanent maintenance/repair systems for
the same must be maintained.
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. It is mandatory to obtain a Lift (Elevator) License
from the concerned authority before use.

. As per the order dated 12 December 2012 from
the Ministry of Environment, if the total
construction area in the planning proposal
exceeds 20,000 sg.m., an NOC from the Central
Government's  Ministry of Environment is
mandatory. An NOC from the Maharashtra
Pollution Control Board (MPCB) must also be
submitted where necessary during construction
permission.

. Other Important Conditions: [Dashed Iline
indicating standard internal conditions apply].

. A Structural Engineer's Certificate (Stability
Certificate) must be filed for the Occupancy
Certificate.

. An Indemnity Bond on 3%220/- stamp paper is
required for a partial Occupancy Certificate.

. Before requesting an Occupancy Certificate, all
dues and arrears related to Tax Assessment and
Collection, Water Supply, Sewage (Drainage),
Road Department, and Encroachment Department
of the PMC must be paid in full.

. At least one temporary toilet and one urinal must
be constructed on-site for the convenience of
workers. If old toilets/bathrooms exist, there is no
need to build new ones.

10. The applicant shall be entirely responsible for

any disputes regarding ownership rights or any
other rights/claims.

Construction shown as "to be demolished" in
the map must be removed by legal means before
starting new work.

12. Even if the Building Development Department

has given permission for a Septic Tank, work on
the septic tank or drainage must not start without
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submitting maps to and receiving approval from
the Executive Engineer (Sewage/Drainage
Department). Drainage maps and completion
certificates must be produced before the
Occupancy Certificate.

13. Approved maps for drainage connections from
the Executive Engineer (Drainage) must be filed
before applying for the Occupancy Certificate.

14. Before granting the Occupancy Certificate, the
application will not be considered until all
construction debris and waste inside and outside
the building/road are cleared. Debris must be
disposed of as per the guidance of the Building
Development Department.

15. If there are trees on the concerned plot, they
must not be cut without prior permission from the
Tree Authority Committee; otherwise, legal action
will be taken.

16. Before seeking the Occupancy Certificate,
every owner must plant trees inside and outside
the boundary walls as per the Garden
Department's regulations and ensure they are
well-maintained. The Occupancy Certificate will
not be issued without this.

17. This certificate is granted subject to the
conditions written/pasted on the back of the
sanctioned map.

18. This certificate is granted on the condition that
the road widening line will be marked on-site by
the Land Records Office and Building Development
Department before starting construction. (If
necessary).

19. Once the work reaches the plinth level, aspects
such as setbacks and marginal open spaces must
be inspected by the Building Control Office. No
work above the plinth level should commence
without obtaining a Plinth Inspection Certificate.
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20. Work must be carried out strictly as shown in
the accompanying new/repaired sanctioned maps.

21. Any development certificates/permission
letters issued previously for this site shall be
considered cancelled.

22. The relevant updated Development Plan (DP)
was approved by the Government of Maharashtra
on 05/01/1987, 06/12/2007, 18/09/2008,
02/03/2012, and 04/04/2012. If any nuisance or
harm arises as a result of following this plan, no
compensation of any kind shall be demanded, and
the Municipal Corporation shall bear no
responsibility for the same.

23. The conditions pasted on the back of the map
are binding.

Sd/- Sd/- Sanjay G
Sanjay S Mohite Basangar Sub-
Building Inspector Engineer
Construction Development

Department

Pune Municipal Corporation (PMC)
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Item No. Ax m o

(Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)|]

ORIGINAL APPLICATION NO.138 OF 2025 (WZ2)

Ajinkya Dilip Barne . Applicant
Versus
Pimpri-Chinchwad Municipal Corporation & Ors. ... Respondents

Date of hearing : 21.11.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Applicant : Applicant in person present through VC

ORDER

1. This Original Application has been filed with the prayers that
respondent No.3 — M/s Sukhwani Chawala Construction be directed to
restore the alignment of natural nala at Survey No.27, Thergaon. Pimpri-
Chinchwad, which has been shifted from its earlier location by the Project
Proponent, an order of demolition of structures be passed regarding the
construction made over the original nala and existing natural well and to
restore the water-source to its natural state; the building permissions and
consents granted by MPCB - respondent No.4 exceeding approved EC limits
be quashed and direct forfeiture of developer/respondent No.3’s bank
guarantee.

2. The submission of the applicant is that he is an environmentalist.

According to him, a severe and continuing environmental damage is being

Page 10of4
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caused in Survey No.27 of Thergaon, Pimpri-Chinchwad on account of
diversion, covering and re-alignment of a natural storm water drain (nala)
by respondent No.3 as it is constructing high-rise residential building over
the natural water-source and existing open well. The said natural nala
forms part of Thergaon-Kalewadi-Pimple Nilakh drainage system, which is
evident from the official records of Pimpri-Chinchwad Municipal Corporation
(PCMC).

3. At this stage, when we enquired from the applicant as to where is the
said official document showing said natural nala to be a part of drainage
system as mentioned above, he drew our attention to page 259 of the paper-
book, which is site inspection report conducted by PCMC Drainage
Department on 08.02.2022 (though we do not find the same to have been
mentioned). A perusal of this document does not disclose that the natural
nala is a part of above mentioned drainage system.

4. Further in the pleadings, it is mentioned that respondent No.3
diverted the said nala and constructed over the same, thereby obstructed
natural flow,, which is likely to cause flooding, groundwater depletion and
irreversible ecological imbalance in the surrounding urban area. Further it
is mentioned that the respondent authorities have permitted unauthorized
extraction of groundwater, establishment of Ready-Mix Concrete (RMC) plant
and allowed construction activities without valid EC or adherence to the
Unified Development Control and Promotion Regulations (UDCPR). These
activities are causing grave harm to the environment and pose a continuing
threat to public health and ecology in the region. Therefore, the above
mentioned prayers are made.

S. We, at the very outset, enquired from the applicant as to where is the

law to the effect that the Project Proponent cannot divert the location of the

Page 2 of 4
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nala within its own premises and where is the evidence that this kind of
diversion is likely to result in flooding of the area, he could not show
anything in that regard.

6. We have gone through the documents, which the applicant has
attached with the memo of Original Application. In Form-I, annexed at page
84 of the paper-book, at point No.1.24, it is recorded in front of the
information sought as “Changes in water bodies or the land surface affecting
drainage or run-off? that “Nala will be retained on the plot and will be
channelized properly.” In Form-1A at page 83 of the paper-book, at point 1.5
to the question “Will the proposal involve alteration of natural drainage
system ?, the answer given is “Nala passing through site will be properly
channelized’.

7. The Environmental Clearance (EC) dated 16.01.2016, which has been
annexed by the applicant, granted to respondent No.3 for proposed
construction of total built-up area (TBUA) of 63,837.41 sq.mtrs, shows that
it was granted by the SEIAA.

8. We also find on record at page 47 of the paper-book that respondent
No.1 — PCMC granted permission to respondent No.3 to re-locate the drain
within the same plot, subject to certain terms and conditions. The above
document distinctly shows that the alleged diversion of nala has been done

by respondent No.3 in accordance with the permission granted for its re-

location by the PCMC - respondent No.l1 and this permission, which was

granted on 15.03.2022, has not been assailed by the applicant, who is
appearing in person through VC today. Therefore, it cannot be held, at the
very outset that the permission, which is validly granted by respondent No.1
- PCMC, without being assailed how the restoration of that site could be

ordered.
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0. In view of above discussion, we do not find any force to admit this
Original Application, which is liable to be dismissed at the stage of
admission itself and it is accordingly dismissed.

10. No order as to costs.

Dinesh Kumar Singh, JM

Dr. Sujit Kumar Bajpayee, EM
November 21, 2025

ORIGINAL APPLICATION NO.138 2025 (WZ)
npj

Page 4 of 4
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This product is Licensed to : Raghunath Mahabal, Yours Lawfully

2022 Supreme(SC) 1086

2022 INSC 465 ; 2022 KLT(Online) 1324 ; 2022 15 Scale 246 ; 2024 16
SCC 781

SUPREME COURT OF INDIA
B.R. GAVAI, B.V. NAGARATHNA, JJ.
The State of Uttar Pradesh and Others - Appellants
Versus
Uday Education and Welfare Trust and Another - Respondents
Civil Appeal Nos. 3132-3134, 3135-3137, 3138, 3141, 3142-3143,
3144-3146, 3147-3149, 4061-4062 of 2022, 2407-2412 of 2021,
2547-2548 of 2020
Decided On : 21-10-2022

Subject: Environmental Law - Industrial Licensing

wood-based industries - licenses - timber availability - National
Green Tribunal - environmental law - provisional licenses - natural
justice - expert assessments - sustainable development - judicial
review

Act Referred :CIVIL PROCEDURE CODE: S.100
CONSTITUTION OF INDIA: Art.21

FOREST CONSERVATION ACT: S.2

NATIONAL GREENS TRIBUNAL ACT: S.19(1), S.22, S.20

(A) National Green Tribunal Act, 2010 - Section 19(1) -
Environmental Law - A batch of appeals challenging the
2020 NGT order quashing provisional licenses for wood-
based industries (WBIs) issued by the State of Uttar
Pradesh. The NGT found that the issuance did not ensure
adequate timber availability and did not follow principles of
natural justice. (Paras 2, 3, 15, 63)

(B) Wood Based Industries (Establishment and Regulation)
Guidelines, 2016 - The guidelines emphasize that WBIs can
only operate with verified wood supply. The NGT ruled that
provisional licenses could not be granted based on mere
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assumptions of timber availab%ty.anras 63, 88)

Facts of the case:

The State issued a notice granting provisional licenses to
1215 WBIs but faced legal challenges, stating insufficient
timber supply for new establishments after an
environmental application was filed against the notification
for new WBIs. (Paras 5, 15)

Findings of Court:

The Supreme Court ruled that the NGT failed to properly
consider expert assessments regarding timber availability
and that the provisional licenses were granted in
accordance with established guidelines. (Paras 96, 100)

Issues: The main questions related to the legitimacy of
timber availability estimates and whether the NGT acted
with procedural propriety. (Paras 15, 100)

Ratio Decidendi: The Court determined that the reliance on
scientific assessments by the Forest Survey of India should
not have been dismissed by the NGT, highlighting judicial
review limits concerning expert opinions. Further, it
emphasized that natural justice must be observed when
individuals’ rights are affected. (Paras 99, 100)

Result: The appeals are allowed; the NGT’s orders are
quashed, reinstating the provisional licenses. (Para 104)

Cases Referred:

T.N. Godavarman Thirumalpad vs. Union of India, Writ Petition
(Civil) No. 202 of 1995, dated 5.10.2015 [Para 7, , 101] - Referred
Common Cause vs. Union of India and Others, , (2017) 9 SCC 499
[Para 36] - Referred

Mantri Techzone Private Limited vs. Forword Foundation and
Others, , (2019) 18 SCC 494 [Para 36] - Referred

Municipal Corporation of Greater Mumbai vs. Ankita Sinha and
Others, , 2021 SCC Online SC 897 [Para 36] - Referred

Pragnesh Shah vs. Dr. Arun Kumar Sharma and Others, , 2022 SCC
Online SC 79 [Para 36] - Referred

Tata Cellular vs. Union of India, , (1994) 6 SCC 651 [Para 83] -
Referred

Samatha vs. State of A.P. and Others, , AIR 1997 SC 3297 : (1997) 8
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SCC 191 [Para 101] - Referred- [Para 101]

State of H.P. and Others vs. Ganesh Wood Products and Others, ,
(1995) 6 SCC 363 [Para 101] - Referred

Essar Oil Ltd. vs. Halar Utkarsh Samiti and Others, , (2004) 2 SCC
392 [Para 101] - Referred

Indian Council for Enviro-Legal Action vs. Union of India and Others
, (1996) 5 SCC 281 [Para 101]

Maharashtra Land Development Corporation and Others vs. State of
Maharashtra and Another, , (2011) 15 SCC 616 [Para 101] -
Referred

Glanrock Estate Private Limited vs. State of Tamil Nadu, , (2010) 10
SCC 96 [Para 101] - Referred

I.N. Godavarman Thirumulkpad vs. Union of India and Others, , AIR
1997 SC 1228 [Para 101] - Referred

Advocates appeared.:
For the parties : Mr. Vikas Singh, Sr. Adv. Mr. P.S. Patwalia, Sr. Adv.
Mr. Rana Mukherjee, Sr. Adv. Mr. Kamlendra Mishra, AOR Ms. Prerna
Singh, Adv. Mr. Guntur Pramod Kumar, AOR Mr. V. Giri, Sr. Adv. Mr.
Rajeev Kumar Dubey, Adv. Mr. Saurabh Singh Chauhan, Adv. Ms.
Saroj Tripathi, AOR Mr. Syed Waseem Qadri, Sr. Adv. Mr. Md. Rashid
Saeed, AOR Mr. Saeed Quadri, Adv. Mr. V.K. Uniyal, Sr. Adv. Mr.
Dinesh Kumar Garg, AOR Mr. Abhishek Garg, Adv. Mr. Dhananjay
Garg, Adv. Mr. Ishaan Tiwari, Adv. Mr. Satyajeet Kumar, AOR Mr.
Vinay Navare, Sr. Adv. Mr. Rajesh Srivastava, AOR Mr. Gaurav
Verma, Adv Mr. Neeraj Datt Gaur, Adv Mr. Lokesh Kumar
Choudhary, AOR Ms. Saroj Tripathi, AOR Mr. A. Lakshminarayanan,
AOR Mr. Rudraksh Gupta, Adv. Mr. A. Velan, Adv. Mr. Akhil P. Philip,
Adv. Mr. Vishwadeep Chauhan, Adv. Mr. Vikalp Sharma, Adv. Mr.
Ankolekar Gurudatta, AOR Mr. V.K. Shukla, Sr. Adv Mr. Ajay Singh,
Adv. Mr. Ram Kumar, Adv. Mr. Debasis Mukherjee, Adv. Mr. Lokesh
Kumar Choudhary, AOR Mr. Dhruv Mehta, Sr. Adv. Mr. Brijender
Chahar, Sr. Adv. Mr. Vivek Gupta, AOR Mr. Mrinmay Bhattmewara,
Adv. Mr. Rajvir Singh Bhati, Adv. Mr. Shyam R. Agarwal, Adv. Mr.
Namit Saxena, AOR Ms. Aishwarya Bhati, Ld. ASG Ms. Suhashini
Sen, Adv. Ms. Archana Pathak Dave, Adv. Ms. Chinmayee Chandra,
Adv. Mr. Varun Chugh, Adv. Mr. Gurmeet Singh Makker, AOR Mr.
Ansar Ahmad Chaudhary, AOR Mr. Rashid Hasan Adv. Ms. Shehla
Chaudhary Adv. Mr. Md. Anas Chaudhary Adv. Dr. Vinod Kumar
Tewari, AOR Mr. Alok Kumar, AOR Mr. Nihal Ahmad, Adv. Mr. Arvind
Kumar Shukla, Adv. Mr. Amit Kumar, Adv. Ms. Prachi Goyal, Adv. Ms.
Anu Singla, Adv. Mr. Tushar Swahi, Adv. Mr. Vasu, Adv. Mr. Arvind
Kumar Shukla, Adv. Mr. Vasu Chaudhar, Adv. Ms. Prachi, Adv. Mr. S.
Page No. 3 of 37



K. Verma, AOR Mr. Zulfiker Ali P154.A§R7Ms Saroj Tripathi, AOR
Table of Content

1. challenge to ngt's ruling on wbis. (Para 2, 3 , 4)

2. overview of procedures leading to issuance of licenses. (Para 5 ,

%)

4. response highlighting environmental principles. (Para 29 , 30 , 31

, 34, 36)

6. conclusion setting aside ngt's orders. (Para 98 ,99 , 100 , 102,
104)

JUDGMENT :
B.R. GAVAI, J.

1. For the reasons stated in the applications for
impleadment/intervention, the same are allowed.

2. This bunch of appeals challenges the order dated 18th February
2020, passed by the learned National Green Tribunal, Principal
Bench, New Delhi (hereinafter referred to as “the learned NGT”) in
Original Application Nos. 313, 335 and 396 of 2019, thereby
quashing and setting aside the notice dated 1st March 2019 issued
by the State of Uttar Pradesh for establishing new wood based
industries (hereinafter referred to as “WBIs"”) and also setting aside
all the provisional licenses given in pursuance thereof.

3. The appeals also challenge the orders dated 18th March 2020,
2nd December 2020, and 21st December 2020 vide which the
review applications filed by the State of Uttar Pradesh and the
provisional license holders have been rejected.

4. Civil Appeal Nos. 2407-2412 of 2021 are filed by the State of
Uttar Pradesh. The rest of the Civil Appeals are filed by the
provisional license holders, who were granted licenses in pursuance
of the notice dated 1st March 2019, issued by the State of Uttar
Pradesh.

FACTUAL BACKGROUND

5. For the sake of convenience, we will refer to the facts as found in
Civil Appeal Nos. 2407-2412 of 2021 filed by the State of Uttar
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Pradesh.

6. There are series of orders passed by this Court and the Central
Empowered Committee (hereinafter referred to as “CEC”) appointed
by this Court, issuing various directions for prohibiting/regulating
the felling of trees as well as the establishment of WBIs. We will
refer to them extensively in the subsequent paragraphs.

7. In pursuance of the order passed by this Court dated 5th October
2015 in Writ Petition (Civil) No. 202 of 1995 (T.N. Godavarman
Thirumalpad vs. Union of India), the Ministry of Environment and
Forest and Climate Change (“MOEFCC” for short) issued Wood
Based Industries (Establishment and Regulation) Guidelines 2016
(hereinafter referred to as “2016 Guidelines”) vide Notification No.
S.0. 3456 (E) dated 11th November 2016.

8. Subsequent to the 2016 Guidelines, timber assessment for Trees
Outside Forest (“TOF” for short) in the State of Uttar Pradesh for
WBIs was done for the period between February 2017 and
December 2017 by the Forest Survey of India (“FSI” for short). The
FSI thereafter submitted its report, which contains district wise,
species wise and diameter class wise number of stems (trees),
volume and annual potential production of timber from TOF in rural
areas of all the districts of the State.

9. In pursuance of the 2016 Guidelines, the matter was placed
before the State Level Committee (“SLC” for short) for grant of
licenses to various WBIs. The SLC in its meeting held on 4th May
2018, considered the matter about the grant of licenses to various
WBIs after taking into consideration the availability of wood in the
State of Uttar Pradesh for determining the amount of timber
available for new WBIs. In the said meeting, it was also decided
that, in order to determine the correct number of new licenses to be
issued to WBIs under different categories against the timber
available in the State, a reassessment may be done by the Indian
Plywood Industries Research and Training Institute (“IPIRTI” for
short).

10. In the meeting of the SLC, held on 7th September 2018, since it
was found that the capacity of plywood units is taken as fixed by
the 2016 Guidelines, which, in turn, was based on the assessment
of IPIRTI, a decision was taken that there was no need for the fresh
assessment of the capacity by IPIRTI.
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11. In pursuance of the aforesaid decision, E-lottery was held on
12th December 2018 for grant of licenses to various WBIs for the
establishment of WBIs in 8 categories. Between 12th December
2018 and 31st December 2018, online letters of offer were issued to
1348 successful applicants. Subsequently, in the months of
February and March 2019, provisional licenses were issued to 1215
successful applicants in the 8 categories to set up their WBIs.
Subsequent thereto, on 1st March 2019, a notice was issued by the
Government of Uttar Pradesh communicating the grant of
provisional licenses to the newly selected WBIs.

12. Being aggrieved thereby, Original Application No. 313 of 2019
came to be filed by Uday Education and Welfare Trust before the
learned NGT in March 2019. Vide order dated 28th March 2019, the
learned NGT directed the State Government to submit a report from
the Joint Committee comprising of the representative of Principal
Secretary (Forest), U.P. and the Principal Chief Conservator of
Forest, U.P. to examine the issues.

13. Being aggrieved by the notice dated 1st March 2019 issued by
the State Government, Original Application Nos. 335 and 396 of
2019 also came to be filed by Samvit Foundation and U.P. Timber
Association respectively before the learned NGT.

14. In pursuance of the directions issued by the learned NGT, the
Joint Committee Report came to be submitted on 3rd August 2019.
Vide order dated 6th August 2019 passed in Original Application
Nos. 313, 335 and 396 of 2019, the learned NGT directed the State
Government to review the notice dated 1st March 2019 with regard
to the establishment of new WBIs by 1350 units strictly in terms of
the judgment of this Court in the case of T.N. Godavarman vs. Union
of India. Vide order dated 1st October 2019, the learned NGT
directed the status quo to be maintained.

15. The State of Uttar Pradesh filed an Interlocutory Application No.
732 of 2019 in O.A. Nos. 313, 335 and 396 of 2019, seeking
modification of the order dated 6th August 2019 and the order
dated 1st October 2019. Vide order dated 18th December 2019, the
learned NGT issued directions to the State Government to provide
certain data. Subsequently, vide the impugned order dated 18th
February 2020, the learned NGT allowed the said Original
Applications and quashed and set aside the notice dated 1st March
2019 issued by the State Government for establishing new WBIs
and all the provisional licenses given.
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16. Being aggrieved thereby, Civil Appeal (Diary) No. 12004 of 2020
was filed before this Court. Vide order dated 26th October 2020,
this Court dismissed the said appeals as withdrawn with a liberty to
file review application before the learned NGT. Vide orders dated
18th March 2020, 2nd December 2020, and 21st December 2020,
the learned NGT rejected the Review Applications.

17. The appellants, therefore, approached this Court being
aggrieved by the orders passed by the learned NGT in the Original
Applications as well as in the Review Petitions.

SUBMISSIONS

18. We have heard Shri Vikas Singh, Shri P.S. Patwalia and Mr. Rana
Mukherjee, learned Senior Counsel appearing on behalf of the State
of Uttar Pradesh, Shri V. Giri, Shri Syed Waseem Qadri, Shri V.K.
Uniyal, Shri Vinay Navare, Shri V.K. Shukla, learned Senior Counsels,
Ms. Prerna Singh, and Mr. Rudraksh Gupta, learned counsels
appearing on behalf of the appellants, who were granted provisional
licenses. We have also heard Shri Dhruv Mehta and Shri Brijender
Chahar, learned Senior Counsels appearing on behalf of the
respondent No. 1.

19. Shri Vikas Singh, learned Senior Counsel, submitted that the
decision of the State Government to establish WBIs is in accordance
with the 2016 Guidelines issued by the MOEFCC. He submits that
the timber requirement by 1215 new WBIs, which were issued
provisional licenses is only 12.35 lakh cubic meters per year,
whereas the total timber available in the State is 80.30 lakh cubic
meters per year. It is, therefore, submitted that, as such, the
requirement is not even 20% of the total availability of timber.
Learned Senior Counsel submitted that the only authorized agency
in the country to conduct a survey of the forest as well as TOF is
FSI. It is submitted that the object of IPIRTI is not to conduct a
survey of either forest or TOF. It is submitted that, as a matter of
fact, the learned NGT itself has directed such a study to be
conducted by FSI, who has already undertaken similar studies for
many States like Punjab, Maharashtra and others. It is submitted
that when the survey with regard to availability of timber in the
State of Uttar Pradesh was done by the very same agency, the
learned NGT fell in gross error in again directing the State
Government to conduct such a survey through the FSI.

20. It is submitted that even the MOEFCC had supported the stand
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taken by the State of Uttar Pradesh and, therefore, the learned NGT
ought not to have interfered with the decision of the State
Government.

21. Shri P.S. Patwalia, learned Senior Counsel also submitted that
the decision of the State Government was in tune with the decision
of this Court dated 18th May 2007 and 5th October 2015 passed in
Writ Petition (Civil) No. 202 of 1995 (T.N. Godavarman Thirumulpad
vs. Union of India). It is submitted that when an expert body like the
FSI had done an elaborate study, there was no reason for the
learned NGT to have sat in appeal over the same. He further
submits that though a detailed affidavit has been filed on behalf of
the State of Uttar Pradesh in compliance with the order of the
learned NGT dated 18th December 2019, regarding the availability
of timber, the learned NGT has totally ignored the same.

22. Shri V. Giri, learned Senior Counsel, submits that the learned
NGT erred in passing orders which have vitally affected the rights of
the citizens who were granted provisional licenses. He submits that
the order impugned is totally in breach of the principles of natural
justice. It is submitted that, from the perusal of the record, it is clear
that the State of Haryana while calculating its requirement for wood
also takes into consideration the import from the State of Uttar
Pradesh. It is submitted that when there is excess wood available in
the State of Uttar Pradesh, there is no reason why the same should
be permitted to be exported to the State of Haryana at the cost of
entrepreneurs in the State of Uttar Pradesh.

23. Shri Vinay Navare, learned Senior Counsel, submitted that the
timber used in the WBIs is from the trees which are agro-based. He
submits that though the State of Uttar Pradesh had adopted an
elaborate procedure right from June 2018 till the grant of licenses,
the applicants before the learned NGT had taken no steps. Shri
Navare submits that only after the provisional licenses were issued
and 632 out of 1215 WBIs provisional license holders had already
been established and commenced operations, the applications were
entertained and the orders were passed to the prejudice of the
WBIs. It is submitted that Section 19(1) of the National Green
Tribunal Act, 2010 (hereinafter referred to as “the NGT Act”)
mandates following of the principles of natural justice. It is
submitted that though the applications for impleadment were made
by the WBIs, the applicants were not granted an opportunity of
being heard.
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24. Shri V.K. Uniyal, learned Senior Counsel submitted that the
learned NGT had erred in using the word “allotted.” It is submitted
that there is no question of allotment of timber to the WBIs and
they are required to purchase the same from the open market.

25. Shri V.K. Shukla, learned Senior Counsel submitted that the
State Government decided to grant provisional licenses for 8
different categories of WBIs. The requirement of raw material for
different categories of WBIs is different. It is submitted that the
learned NGT has grossly erred in considering all categories of WBIs
together and setting aside the licenses granted to all of them. It is
submitted that the said industries are established in pursuance of
the National Agro Forestry Policy of 2014 and as such the learned
NGT ought not to have interfered.

26. Ms. Prerna Singh, learned counsel appears for the appellants,
who have been granted provisional licenses for plywood (press only)
category. She submits that for plywood (press only) industries,
there is no requirement of consumption of timber directly. It is
submitted that initially veneer is manufactured out of round/fresh
timber. Veneer then so manufactured is glued and pressed together
to manufacture plywood. It is submitted that the learned NGT has
considered the requirement of timber as twice the actual
requirement. She submits that in the State of Uttar Pradesh, veneer
is manufactured in surplus, which is exported to the State of
Haryana.

27. Shri Rudraksh Gupta, learned counsel, submits that the learned
NGT has failed to take into consideration the report of the National
Poplar Commission of India.

28. All the learned counsel appearing on behalf of the appellants, in
unison, submit that the original applicants before the Court were
not bona-fide litigants. It is submitted that there are reasons to
believe that the proceedings were initiated at the instance of either
the existing WBIs in the State of Uttar Pradesh to prevent
competition or they were filed at the instance of the WBIs in the
State of Haryana who were importing timber from the State of Uttar
Pradesh at cheaper rates.

29. Shri Dhruv Mehta, learned Senior Counsel appearing on behalf
of the respondent No. 1, on the contrary, submits that this Court has
repeatedly held that the principles of sustainable development, the
precautionary principle and the polluter pays principle are to be
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followed consistently. He raised a preliminary objection on the
ground that in view of Section 22 of the NGT Act, the scope of an
appeal before this Court could be limited to that of Section 100 of
the Code of Civil Procedure, 1908. It is, therefore, submitted that
unless a substantial question of law is raised, the appeal could not
be tenable.

30. Shri Dhruv Mehta submits that this Court vide order dated 12th
December 1996 has specifically prohibited the felling of trees in any
forest, public or private. He further relies on the report of CEC dated
15th March 2005 to buttress his submission that WBIs can be
permitted only if they exclusively use timber derived from poplar
and eucalyptus species or agriculture waste products. It is
submitted that the said guidelines also specifically provided that if
the unit is found to have used any timber other than poplar and
eucalyptus whether from a legal source or otherwise, the license
granted to the unit shall be liable to be cancelled. He further relies
on the report of CEC dated 12th October 2006. He submits that an
assessment has to be done on the basis of the district-wise survey
about timber availability from the TOF category. He submits that
the said report of CEC itself would reveal that the assessment of the
State is much less than what was initially projected by the State
Government. He submits that unless the timber availability for the
new WBIs is assessed and the SLC examines and recommends its
approval, it is not permissible to establish new WBIs.

31. Shri Mehta further submits that the report of CEC dated 18th
April 2007, accepted by this Court vide its order dated 18th May
2007, would show that the availability of timber for WBIs in the
State of Uttar Pradesh is only 45.70 lakh cubic meters per year.
Learned Senior Counsel submits that taking into consideration the
fact that presently many imported machines from China are being
used, the capacity of the existing units has gone much higher and,
therefore, the timber which is available in the State of Uttar Pradesh
would not be sufficient to meet the demand of the existing
industries.

32. Shri Mehta submits that when SLC in its meeting dated 4th May
2018 had decided to get a report from IPIRTI, there was no occasion
for it to review its decision in its subsequent meeting dated 7th
September 2018. He submits that the Senior Officer of the Forest
Department of the rank of Chief Conservator of Forest, Kanpur
Division, Kanpur recommended that the report from IPIRTI should
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be obtained before deciding to issue the new licenses. It is
submitted that the letters of the said officer dated 11th September
2019 and 20th April 2018 have been ignored by the SLC.

33. Shri Dhruv Mehta further submits that Annexure-l to the 2016
Guidelines is in contravention of the recommendations of CEC,
which takes the requirement of timber for plywood unit as “NIL.”

34. The learned Senior Counsel submits that vide Notification dated
20th July 2012, the State of Uttar Pradesh had notified 7 species of
trees in the prohibited category. However, vide another Notification
dated 31st October 2017, the said trees were taken out of the
prohibited category. The learned NGT had set aside the said
Notification of 2017 by order dated 11lth September 2018. It is
submitted that the said order of the learned NGT has been accepted
by the State of Uttar Pradesh and a fresh notification has been
issued on 7th January 2020, again bringing the said trees in the
prohibited category. The learned Senior Counsel submits that while
assessing the availability of timber, the trees under the said
prohibited category have also been taken into consideration. He
submits that if 20.75 lakh cubic meters is deducted from the
availability of the timber, then the timber available in the State
would be much less.

35. The learned Senior Counsel further submits that the survey has
not been conducted for all the districts and has been conducted
only for 30 districts and, therefore, the survey itself is erroneous.

36. The learned Senior Counsel further submits that FSI, while
conducting the survey, has not taken into consideration the rotation
period and, therefore, the survey is erroneous on the said count
also. Learned Senior Counsel, in support of his submissions, relies
on the judgment of this Court in the cases of Common Cause vs.
Union of India and Others , (2017) 9 SCC 499, Mantri Techzone
Private Limited vs. Forword Foundation and Others , (2019) 18 SCC
494, Municipal Corporation of Greater Mumbai vs. Ankita Sinha and
Others , 2021 SCC Online SC 897 and Pragnesh Shah vs. Dr. Arun
Kumar Sharma and Others, 2022 SCC Online SC 79.

37. Shri Dhruv Mehta, relying on the judgment of this Court in the
case of Ankita Sinha and Others (supra), submits that this Court
itself has considered the learned NGT to be a special Tribunal and
held that it will even have jurisdiction to take suo-motu cognizance
of the environmental issues. He, therefore, submits that the

Page No. 11 of 37



arguments made on behalf of the appellants with regard to locus
are without substance.

38. Shri Vikas Singh, learned Senior Counsel, in rejoinder, submits
that the only distinction between the prohibited trees and non-
prohibited trees is that the non-prohibited trees can be felled
without permission, whereas prohibited trees can be felled only in
certain circumstances and only after the requisite permission is
granted. He submits that the perusal of the FSI survey would reveal
that even after the timber requirement for 1215 new units is taken
into count, the State, still, will have 26.36 lakh cubic meters in
reserve. He submits that if the new WBIs are permitted, it would
result in more farmers going in for agro forestry in the State, which,
in turn, will increase the forest cover. It is submitted that said 1215
units are likely to give employment to around 80000 people.
Learned Senior Counsel, therefore, submits that the impugned
orders deserve to be quashed and set aside.

EARLIER ORDERS OF THIS COURT

39. For appreciating the rival submissions, it will be apposite to refer
to certain orders passed by this Court.

40. This Court in the case of T.N. Godavarman (supra) passed an
order on 12th December 1996. The relevant part thereof is as
under:

“6. Each State Government should within two months, file a
report regarding:

(i) the number of saw mills, veneer and plywood mills actually
operating within the State, with particulars of their real
ownership.

(ii) the licenced and actual capacity of these mills for stock and
sawing.

(iii) their proximity to the nearest forest.
(iv) their source of timber.

7. Each State Government should constitute within one month,
an Expert Committee to assess:

(i) the sustainable capacity of the forests of the State qua saw
mills and timber based industry.
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(i) The number of existing saw mills which can safely be
sustained in the State.

(iii) The optimum distance from the forest, qua that State, at
which the saw mill should be located.”

41. Vide subsequent order dated 4th March 19971 [1997 (3) SCC
312], this Court directed thus:

“6. All unlicensed saw mills, veneer and plywood industries in
the State of Maharashtra and the State of Uttar Pradesh are to
be closed forthwith and the State Government would not
remove or relax the condition for grant of permission/licence for
the opening of any such saw mill, veneer and plywood industry
and it shall also not grant any fresh permission/licence for this
purpose. The Chief Secretary of the State will ensure strict
compliance of this direction and file a compliance report within
two weeks.”

42. Vide order dated 9th May 2002, this Court constituted CEC for
monitoring of the implementation of the orders passed by this Court
and for placing non-compliances of the cases before it.

43. Vide order dated 29th October 20022 [2008 (16) SCC 337], this
Court further directed thus:

“44. No State or Union Territory shall permit any unlicensed
sawmills, veneer, plywood industry to operate and they are
directed to close all such unlicensed unit forthwith. No State
Government or Union Territory will permit the opening of any
sawmills, veneer or plywood industry without prior permission
of the Central Empowered Committee. The Chief Secretary of
each State will ensure strict compliance with this direction.
There shall also be no relaxation of rules with regard to the
grant of licence without previous concurrence of the Central
Empowered Committee.

45. It shall be open to apply to this Court for relaxation and or
appropriate modification or orders qua plantations or grant of
licences.”

44. Vide order dated 1st September 2006, this Court allowed
licenses to be issued to the closed sawmills, Veneer and Plywood
units as per availability of timber and eligibility and seniority as per
CEC recommendation.
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45. In pursuance of the orders passed by this Court, SLC was
constituted by the State of Uttar Pradesh for verification and
compilation of information about closed WBIs.

46. The FSI conducted its assessment and assessed the annual
availability of wood from TOF in the State of Uttar Pradesh at 55.61
lakh cubic meters vide report dated 3rd April 2007.

47. On the basis of the report of the FSI, the SLC assessed the
annual availability of timber for WBIs from TOF at 53.01 lakh cubic
meters. CEC further reduced the same to 43.70 lakh cubic meters.
However, it added 2.00 lakh cubic meters per year as timber
available from government forests, and, therefore, assessed the
annual availability of timber at 45.70 lakh cubic meters.

48. It is to be seen that in its report itself, the CEC included 17.77
lakh cubic meters of timber from the prohibited species. This Court
considered the report of CEC and passed the following order on
18th May 2007:

“The matters relate to Saw Mills, Plywood and Veneer Units.

The CEC has considered the availability of wood for the
industries, which was assessed as 43.70 lakh cu. mt from trees
outside forests and 02.00 lakh cu. mt from Government Forests.

It has also assessed the units into four categories.

We accept the CEC’s recommendations. The Saw Mills, Plywood
and Veneer Units may be permitted, on the basis of the
recommendations made by the CEC. Licences may be given by
the State Level Committees.

If there are any objections regarding grant of licences, the
parties would be at liberty to submit their applications before
the CEC for consideration.”

49. It could thus be seen that in 2007 itself, this Court had accepted
the recommendations of the CEC wherein the CEC had computed
the total availability of timber and had also taken into consideration
the availability of timber from the prohibited category.

50. Vide order dated 29th February 2008, this court considered the
issue regarding the manufacturing of Medium Density Fiber board
(MDF) and Particle board in the States of Punjab, Uttarakhand and
Karnataka. While considering the same, this Court passed the
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following order:

“The matter relates to the manufacturing of Medium Density
Fiber board (MDF) and Particle Board in the States of Punjab,
Uttarakhand and Karnataka. CEC has filed its report and stated
that there is a growing trend to use more and more
MDF/Particle Board in place of industrial timber. The
MDF/Particle Board help in reducing the pressure on natural
forests. The lops and tops and small wood available from the
plantations of eucalyptus, poplar, etc. raised on the non-forest
can be used by MDF/Particle Board plants.”

51. In view of the permissions granted by this Court, the licenses
were granted to the unlicensed sawmills which were closed on
account of the orders passed by this Court taking into consideration
the availability of timber between 2007 and 2010. However, it is to
be noted that the said licenses were granted only to the units which
were closed and not to the new units.

52. The matter again came up for consideration before this Court on
30th April 2010, when this Court passed the following order:

“(I1) after meeting the requirement of the licensed wood based
industry, the units permitted by this Hon’ble Court and the units
whose category is yet to be finalised, the plywood/veneer units
falling in category IV may be considered for grant of license to
the extent of timber availability and strictly in the order of
seniority, subject to the one-time payment of Rs. 9 lakhs per
press in respect of the veneer units and compliance of the other
conditions that have been stipulated. The one-time payment of
penalty will be in addition to the normal licence fee and the
other charges, if any, payable to the U.P. Forest Department. As
decided earlier, the above said amount should be kept in a
designated interest bearing bank account and should be utilized
only after the scheme in this regard is approved by this Hon'ble
Court.”

53. It could thus be seen that this Court permitted granting of
additional licenses if additional timber was found to be available.

54. The CEC in its meeting held on 26th May 2010 with the SLC and
representatives of WBIs Associations in the State of Uttar Pradesh,
after taking into consideration the capacity of timber for Vertical
Band Saw (VBS) sawmill, modified/reduced the value of capacity of
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timber for VBS sawmills upto 10 Horse?ower from 540 to 270 cubic
meters per year for the State of Uttar Pradesh in line with other
States. As such, additional 9,58,230 cubic meters of timber became
available for licenses from 3,549 such VBS units. In view of this
position between 2010 and 2015, licenses came to be issued by the
State of Uttar Pradesh to unlicensed WBIs, which were closed earlier
by the order of this Court, as per the criteria recommended by the
CEC and accepted by this Court.

55. The matter again came up for consideration before this Court on
5th October 2015 with regard to WBIs, when this Court passed the
following order:

“CATEGORY | - MATTERS RELATING TO WOOD BASED
INDUSTRIES:

We have heard Shri Harish Salve, learned amicus curiae, Shri
Ranjit Kumar, learned Solicitor General of India, Shri K.K.
Venugopal, learned senior counsel and other learned senior
counsel/counsels. Accordingly, we pass the following orders:

(i) The State Level Committees for Wood-Based Industries
(“SLCs”) are, subject to the compliance of the prescribed
guidelines and procedure, authorized to take decisions
regarding the grant of license/permission to the wood-based
industries.

(ii) In each State/UT for which the SLC has so far not been
constituted, the SLC under the Chairmanship of the Principal
Chief Conservator of Forests with a representative of the
Ministry of Environment and Forest and Climate Change
(“MoEFCC”) and an officer of the State Forest
Department/Industries Department not below the rank of the
Chief Conservator of Forests/ equivalent rank will immediately
be constituted.

(iii) The MoEF is authorized to issue appropriate guidelines in
conformation with the orders and directions issued by this Court
and also the existing qguidelines to the SLCs relating to
assessment of timber availability for wood-based industries and
grant of license/permission to the wood-based industries
including addition of new machineries and also utilization of
amounts recovered from the wood-based industries and
connected matters.
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(iv) Any person aggrieved by the decision taken by the SLC may
file an appeal before the MoEFCC seeking appropriate relief
within 60 days’ time. If, for any reason, any person is aggrieved
by the orders so passed in the appeal, he may prefer an
appropriate petition/application/appeal before the appropriate
forum/Court for grant of appropriate reliefs.

We also permit the MoEFCC to condone the delay, if any, in
filing an appeal, if sufficient cause is made out by the
applicants/appellants.”

56. It is thus seen that vide the said order, SLCs were authorized to
take decisions regarding the grant of license/permission to the
WBIs. Vide the said order, it was also directed to constitute SLC
under the Chairmanship of the Principal Chief Conservator of Forest
with a representative of MOEFCC and an officer of the State Forest
Department/Industries Department not below the rank of the Chief
Conservator of Forests/equivalent rank. This Court further directed
the SLCs to be constituted in each State/Union Territory for which
the SLC was not yet constituted. The MOEF was also authorized to
issue appropriate guidelines in conformity with the orders and
directions issued by this Court and also the existing guidelines to
the SLCs relating to the assessment of timber availability for WBIs.
Appeals could be filed before MOEFCC against the decision of the
SLC.

MOEFCC GUIDELINES

57. In accordance with the directions issued by this Court vide order
dated 5th October 2015, the MOEFCC issued 2016 Guidelines on
11th November 2016. The 2016 Guidelines provided for the
constitution of the SLC as well as the powers and functions of SLC.
Under clause 4 of the 2016 Guidelines, the SLC was authorised to
assess the availability of timber for wood based industrial units in
the State/UT every five years. The SLC was also authorised to
approve appropriate locations for setting up of wood based
industrial units. It was also authorized to approve the name of wood
based industrial units which may be considered for grant of fresh
license or enhancement of the existing licensed capacity.

58. Clause 5 of the 2016 Guidelines provides for the assessment of
the availability of timber for wood based industrial units. It requires
that the quantity of timber would be assessed by commissioning
the study, preferably in collaboration with institutes/ universities of
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repute, once in five years. Under clause 6 of the 2016 Guidelines,
the timber requirement for various units as assessed by IPIRTI was
given in Annexure I. The said Annexure | reads thus:

“The Indian Plywood Industry Research and Training Institute
(IPIRTI), Bangalore an autonomous body under the Ministry of
Environment, Forest and Climate Change has assessed the
timber requirement per unit for peeling length of 4 feet and 8
feet size in the plywood/veneer units as 5 cu.mt. and 11 cu.mt.
respectively per day on an average of 8 working hours per day.
By assuming that the peeling units work for 8 hours per day on
an average for 300 days in a year the normal timber
requirement of the peeling length of 4 feet size in veneer units
is 1500 cu.mt. The total timber requirement for the stand alone
veneer units may be assessed by calculating the equivalent
number of 4 feet length machines and by taking its normal
installed capacity as 1500 cu.mt. per annum.

The timber requirement of a plywood unit may be taken as ‘nil’
on the ground that the round timber is used as timber in the
veneer units only and that the plywood units are the secondary
users which use the veneer as the raw material produced by the
veneer units. The plywood units use presses of various sizes
such as 8x4x6, 8x4x12, 8x4 x15, 4x4x7, 4x4x10 and 8x4x10
capacity press can produce upto 10 plywood pieces of 8" x 4’
size per hour whereas a 8 x 4 x 15 capacity press can produce
upto 15 plywood pieces of 8" x 4’ size per hour and so on. The
normative installed capacity of the plywood units will
accordingly depend upon the number and the type of presses.
This number and type of presses installed in each of the
plywood unit may be assessed and thereafter equivalent
number or presses of 8x4x10 capacity may be calculated. The
normative annual timber requirement for a integrated plywood
unit having a 8x4x10 capacity press may be taken as 2000
cu.mt. per annum and accordingly the total requirement of
timber for the plywood units should be calculated.”

59. It could thus be seen that even as per the assessment of the
IPIRTI, the timber requirement of a plywood unit is required to be
taken as ‘NIL' on the ground that the round timber is used as timber
in the veneer units only and that the plywood units are the
secondary users which use the veneer as raw material. It could thus
be seen that the plywood units use presses of various sizes.
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60. In pursuance of the 2016 Guidelines, the SLC was reconstituted
in the State of Uttar Pradesh under the Chairmanship of Principal
Chief Conservator of Forest/Head of Forest Department on 17th May
2017. Vide Notification dated 11th September 2017, the MOEFCC
amended the 2016 Guidelines.

61. Subsequently, in accordance with the 2016 Guidelines, the SLC
assessed the availability of timber for WBIs in the State of Uttar
Pradesh, through the FSI. For assessing the availability of timber,
the FSI conducted a survey and arrived at the annual potential
production of timber from TOF in rural areas of all the districts of
the State. FSI assessed the annual potential production from TOF at
77.74 lakh cubic meters. Subsequent to the survey and assessment,
the SLC in its meeting dated 4th May 2018 considered the matter
for grant of license to various WBIs. The SLC decided to get the
reassessment done by IPIRTI to determine the correct number of
new licenses to be issued to WBIs under different categories against
the available timber. However, subsequently, the SLC, in its
meeting dated 7th September 2018, found that IPIRTI had not done
any new study/assessment of the consumption of timber by various
WBIs in any State/Union Territory. It was also found that the State of
Haryana had adopted the timber consumption figures based on the
CEC figures of 2007. It was therefore unanimously resolved by the
SLC that there was no need for any fresh study/assessment for the
consumption of timber by WBIs to be conducted by IPIRTI and to
adopt the figures for WBIs as were referred to in the 2016
Guidelines. It further found that the CEC in its meeting dated 26th
May 2010 had reduced the annual consumption of timber of
sawmills upto 10 Horse Power or less HP to 270 cubic meters from
540 cubic meters.

62. On the basis of the decision of the SLC, e-lottery was held. After
following the procedure, provisional licenses were issued to 1215
successful applicants in 8 categories of WBIs in February and March
2019. After the issuance of provisional licenses, on 1st March 2019,
the State Government issued a Notice with regard to grant of
provisional licenses to the newly selected WBIs which came to be
challenged before the learned NGT by way of filing the aforesaid
Original Applications by the respondents. The learned NGT after
passing various interlocutory directions finally passed the impugned
order and quashed and set aside the notice dated 1st March 2019
issued by the State Government and provisional licenses given in
pursuance thereof. As such we are required to examine the
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correctness of the decision of the learned NGT.

CONSIDERATIONS

63. The learned NGT while passing the impugned order has set
aside the notice of the State of Uttar Pradesh on the following
grounds:

(1) that the WBIs can be allowed to operate only after ensuring
timber and raw material availability to sustain such industries
and this has to be determined in actual terms and not on mere
assumptions.

(2) that it is difficult to accept the stand of the State of Uttar
Pradesh that there was availability of timber/raw material to
sustain the new WBIs.

(3) that it is the stand of the State of Uttar Pradesh that the
total potential availability of timber per year in the State of
Uttar Pradesh is 80.30 lakh cubic meters, which includes 2.56
lakh cubic meters from the Government forests and 77.74 lakh
cubic meters from TOF. Out of 80.30 lakh cubic meters, 71.8
lakh cubic meters were stated to be available from 22 species
and 8.50 lakh cubic meters from the other species. Out of 22
species, there are 10 species that are prohibited from felling
and as such, 20.75 lakh cubic meters from these 10 species are
liable to be excluded.

(4) that the major contribution is from Eucalyptus (28 lakh cubic
meters) and Poplar species (15 lakh cubic meters), a total of
which is 43 lakh cubic meters. Thus, the figure is not actual but
presumptive.

(5) that the standard error percentage adopted by the FSI is not
correct and is much higher.

(6) that the total availability of timber for consumption including
that from the government forests would not be more than 40-45
lakh cubic meters per year.

(7) that the potential availability of 77.74 lakh cubic meters
from TOF as given in the affidavit has been overestimated.

64. It is to be noted that after this Court allowed the licenses to be
issued to the closed sawmills vide order dated 1st September 2006,
the SLCs were constituted. The permissions were to be granted on
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the recommendations of the CE!. Vide order dated 18th May 2007,
this Court had also accepted the recommendation of the CEC. Vide
another order dated 30th April 2010, this Court permitted additional
licenses to be granted if additional timber was available.
Accordingly, licenses were granted between 2010 and 2015. Vide
subsequent order dated 5th October 2015, this Court allowed the
grant of license/permission to unlicensed WBIs in the country. This
Court had directed the reconstitution of the SLCs for WBIs. In
pursuance of the directions issued by this Court, the 2016
Guidelines were issued by the MOEFCC. As per the 2016 Guidelines,
the SLC was reconstituted in the State of Uttar Pradesh on 17th May
2017.

65. One of the duties which was cast upon the SLC was to assess
the availability of timber for wood based industrial units in the
State. The SLC was to assess the availability of timber by
commissioning  studies, preferably in collaboration with
institutes/universities of repute, once in five years. In accordance
with the 2016 Guidelines, the FSI conducted the survey and
submitted its report in March 2018. It will be relevant to refer to the
relevant part of the Foreword of the said report of the FSI:

“In the recent past, a number of requests were received for
establishment of wood based industries in the state for which
the raw material would come from outside the forest areas.
Since accurate assessment of TOF is needed for effective
planning and management, Uttar Pradesh Forest Department
requested FSI to make Agro-Climatic zone wise assessment on
the basis of inventory already done during its regular course of
inventory conducted in the State. As per the final report, the
total stems as estimated from the study is 299.43 million with a
volume of 79.40 m. cum. The total yield in the Uttar Pradesh is
estimated 7.8 million cum.

The report gives an assessment of the growing stock existing
outside state forest reserves. The report has also indicated
district-wise, species-wise and girth class-wise number of stems
and volume in each Agro-Climatic Zone wise of inventoried
districts. | am confident that this report would provide useful
data for arriving at informed policy and programme
interventions to give a fillip to forestry sector in the state
besides providing benchmark data for tree crop in non-forest
area.”
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66. After conducting the survey, the FSI has come to a finding that
the State of Uttar Pradesh had an annual potential production of
77,74,521 cubic meters of timber. For conducting the survey, the
FSI acquired satellite data for the inventoried districts of Uttar
Pradesh State from National Remote Sensing Centre, Hyderabad.
The entire gambit of scientific methodology was applied. The data
processing was carried out independently for all the inventoried
districts of Uttar Pradesh. It will be relevant to refer to the following
part of the report of the FSI:

“The data processing was carried out independently for all the
inventoried districts of Uttar Pradesh. Estimates of stems per ha
and volume per ha were generated according to species and
diameter class for block, linear and scattered stratum under
each district. Estimated stems and their volumes were
generated according to species and diameter class by
aggregating stem per hectare and volume per hectare over the
entire Rural CNF Area of each stratum for each district by
combining the estimated stems and volumes under block, linear
and scattered stratum. By aggregating the estimates of stems
and volume of all the three strata, the estimates of stems and
volumes according to species and diameter class has been
prepared for Rural area separately.”

67. The FSI had also divided the State of Uttar Pradesh into 9 Agro-
climatic zones to generate the estimate of growing stock and annual
potential production. District-wise production was estimated before
concluding that 77,74,521 cubic meters of timber was the annual
potential production. The contention of the respondents that the
rotation method was not applied is totally incorrect. It will be
relevant to refer to paragraph 5.4 of the said report, which reads
thus:

“5.4 Estimates of Annual Potential Production of Wood
from TOF (Rural)

Yield of a forest depends on several factors such as its
structure, growth, density, productive capacity of site etc. The
estimate of yield been generated for rural area using growing
stock estimates. The Uttar Pradesh Forest Department was
supplied the complete list of tree species which were found in
the survey. The Uttar Pradesh Forest Department was asked to
indicate tree species being used as ‘timber’ and ‘non timber’
and rotation period of specified timber species. The Uttar
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Pradesh Forest Department mﬁormed that they do not
have rotation period of all species and requested Forest
Survey of India to use their rotation period used for
estimation of annual potential production of wood. The
species are arranged into two groups; one containing the
species having timber values and another containing rest by
agro-climatic zone wise. The yield has been calculated using
Von Mentel formula as given below:

Yield= 2GS/R
Where GS: Growing Stock
R: Rotation Period

Using the information of timber value, growing stock and
rotation period in the above mentioned formulae species wise
yield were calculated. The Agro-Climatic Zone wise yield has
been given in Annexure-11."

(Emphasis supplied)

68. The standard error was also determined by applying the
appropriate scientific method.

69. The FSI, hence, considered various aspects before concluding
and submitting its 101 page report.

70. It could thus be seen that the estimation as arrived at by the FSI
was by applying a proper and adequate scientific method.

71. However, it is surprising that the learned NGT has brushed aside
such a scientific exercise by merely observing that the figures
arrived at were by estimation and not realistic.

72. The FSI has published a paper on “Trees Outside Forest
Resources in India.” The contributors to the said paper are (1) Dr.
Subhash Ashutosh, DG, FSI; (2) Prakash Lakhchaura, DDG, FI, (3)
Kamal Pandey, DD, FI; (4) Dr. Sourav Ghose, Proj. Scientist D; (5)
Sushila Tripathi and (6) H.K. Tripathi. The paper shows that the
timber and panel products of TOF origin have emerged as the major
alternative to timber from forests and thus TOF have significantly
obviated pressure from forests. The report shows that, the extent of
TOF in the country has been assessed at 29.38 m hectare, which is
around 8.94% of the total geographical area of the country. The
report further shows that based on the recommendations of the
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National Commission on Agric;!ture (NCA, 1976), the Government
of India launched a social forestry program in the late seventies on
a large scale. The paper further shows that, these days satellite
data in a wide range of spectral, spatial, radiometric and temporal
resolutions are available from various Remote Sensing Agencies of
several countries. It further shows that there has been a rapid
advancement in the development of digital image processing
software. It, therefore, observes that the desired mapping of natural
resources with reasonable accuracy is possible. The report refers to
the methodology of assessment of TOF in different countries of the
world and refers to various authorities. It refers to different types of
methodologies used for different periods; the first one being from
1991 to 2001; the second period being from 2001 to 2016; and the
third period being from 2016 onwards. The report shows that the
State of Maharashtra has the highest potential annual yield of
timber in India followed by the States of Uttar Pradesh and
Karnataka.

73. It will be relevant to refer to the conclusion of the said paper,
which is as follows:

“5. Conclusion

TOF play a significant role in the socioeconomic lives of people
both in rural and urban areas of the country by enriching the
people and society at large economically as well as ecologically.
The management of TOF assumes high significance in the
country for realizing much higher potential which it offers in
generating wood based economy and ecosystem services
including carbon sequestration. Periodic assessment of TOF
resources including its spatial distribution is prerequisite for its
scientific management in the country. FSI is mandated with this
task however there is need for continuous improvement in the
methodology and inclusion of more number of variables in the
assessment. The organization will have to be further
strengthened particularly in terms of man power, to address the
emerging information needs on TOF. There has been regular
refinement in methodologies in the last three decades to
quantify TOF resources using various statistical designs and
estimates with better precision. The advancement of
technologies in the field of remote sensing, satellite image
processing and availability of high resolution satellite data
made the methodology much precise and easier. The
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progression of science may furt?er refine the existing method
of TOF assessment in near future.

TOF also act as an important source for timber and fuel wood to
meet the demands of fast growing population of the country.
There is a need to put focus on increasing the growing stock per
hectare or yield of TOF by better management and planning.
There is also a need for a separate policy on TOF to ensure its
expansion and sustainable management for multiple ecological
benefits, timber production, carbon sequestration and for
obviating pressure from the natural forests.

Occupying nearly 9% of the geographical area of the country,
TOF are significant natural, renewable resource which make
vital contribution to the agro-ecology, socio-economy of the
rural areas, environmental amelioration in the urban areas and
feed wood based industries with the raw material and thus
generate significant employment. TOF form a nearly 38% of the
carbon sink in forest & tree cover of the country. TOF offers the
path for achieving the national policy goal of 33% of forest &
tree cover in the country. Through expansion of TOF,
particularly in agro-forestry and on culturable waste lands, India
can substantially increase its carbon sink to achieve its
international commitments of NDC and LDN by 2030.”

74. It could thus be seen that the FSI has also emphasized the need
of promoting TOF. It has been observed that TOF are significant
natural, renewable resources which make vital contributions to the
agro-ecology, socio-economy of the rural area, and environmental
amelioration in the urban area and feed WBIs with raw material and
thus generate significant employment.

75. It is our considered view that, when the estimation was done by
the FSI by applying the scientific method and had arrived at the
conclusion based on satellite data, such a report could not have
been brushed aside by the learned NGT lightly.

76. Insofar as the finding of the learned NGT that the survey also
takes into consideration the prohibited trees, the felling of which is
not permissible, it will be relevant to note that the Notification dated
7th January 2020 issued by the Government of Uttar Pradesh
provides that the prohibited trees shall not be felled till 31st
December 2025 except under unavoidable circumstances, such as
when a tree is dead or dying or it constitutes a danger to persons or
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property, or its felling is necessary for executing development work
approved by the Government, or if the fruit bearing capacity of
such tree has declined substantially. Such trees cannot be felled
unless permission to fell such tree has been obtained in writing
from the competent authority. The tree owners are also required to
maintain 10 trees in place of each tree felled. It is thus clear that
there is no absolute prohibition for felling the trees which are in the
prohibited category. However, the same can be done only in
exceptional circumstances.

77. 1t is to be noted that the prohibited trees also include trees like
Mango, Jamun, etc. which are fruit bearing trees. After a particular
number of years, the fruit bearing capacity of such trees drastically
reduces and as such, the farmers normally fell such trees and go in
for re-plantation of the orchard. Apart from that, it is to be noted
that the CEC itself approved the availability of timber for the State
of Uttar Pradesh in its report dated 19th April 2007, which included
17.77 lakh cubic meters of prohibited trees. The said report of the
CEC was approved by this Court vide its order dated 18th May
2007.

78. It is further to be noted that in pursuance of the order of the
learned NGT dated 28th March 2019, a Committee of Experts [Joint
Committee comprising of representative of Principal Secretary
(Forest), U.P. and Principal Chief Conservator of Forest, U.P.] had
submitted its report on 3rd August 2019. Not only this, but in
pursuance of the directions issued by the learned NGT on 18th
December 2019, another detailed affidavit was filed on behalf of the
State Government on 21st January 2020, giving therein the details
about the availability of timber. It was specifically stated in the said
affidavit that eucalyptus and poplar are the main species of TOF
and 80% of the wood is derived therefrom. It was further pointed
out that the farmers in the State of Uttar Pradesh were not getting
remunerative prices and are forced to sell their produce at a very
cheap rate mainly to middlemen. It was also pointed out that there
would be an expected investment of about Rs. 3000 crore in the
State with the establishment of new WBIs. The same would employ
more than 80000 people, mostly in the rural areas of the State.
However, all these factors have been ignored by the learned NGT.

79. As such, the learned NGT has grossly erred in deducting the
availability of timber from the prohibited trees. By now, it is more
than settled that the Courts should not enter into an area that is the
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domain of the experts. FSI, which is undisputedly an expert body,
had arrived at its estimation based on the scientific method. The
learned NGT could not have sat in appeal over the opinion of the
expert.

80. It is relevant to note that MOEFCC, in pursuance of the
directions issued by the learned NGT had filed its opinion on 18th
December 2019. It will be relevant to refer to paragraph 8 of the
said opinion:

“8. That based on the examination of available documents in
light of the provisions of the Wood Based Industries
(Establishment and Regulation) Rules, 2016, MoEFCC is of the
opinion that the State of U.P. has followed the Wood Based
Industries (Establishment and Regulation) Guidelines, 2016 (as
amended in 2017) issued by MoEFCC. The availability of wood
in the State has also been assessed by the SLC through FSI. The
Ministry is, therefore, of the view that the SLC may approve
setting up of new industries in the State if it is satisfied that
sufficient timber is available legally to run the new wood based
industries.”

81. The learned NGT has failed to take into consideration the stand
of the MOEFCC, which also supported the stand of the State that
sufficient timber was available legally to run the new WBISs.

82. Insofar as the contention of the learned counsel for the
respondents that, though in the meeting of the SLC dated 4th May
2018, it was decided to get the assessment done by IPIRTI, the SLC
in its meeting dated 7th September 2018 did a volte-face and
decided not to get the assessment done from IPIRTI, the perusal of
the minutes of the meeting of the SLC dated 7th September 2018
would reveal that it was found that the IPIRTI had not done any new
study/assessment of the consumption of timber by various WBIs in
any State/Union Territory. It was noticed that, as per the report of
the FSI, the TOF available was 77,74,522 cubic meters. Adding the
timber available in the forest area of 2,57,273 cubic meters, the
total quantity of availability of timber was 80,31,795 cubic meters.
It is to be noted that the SLC had taken note of the letter dated 29th
August 2018 issued by the Director, IPIRTI, where he had
communicated that no assessment pertaining to the annual
consumption of timber by Veneer and Plywood Industries was
undertaken by the IPIRTI during the last two years in any State of
the country. It was found that the 2016 Guidelines itself provided
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for annual consumption of timbeﬂ;ased on the report of IPIRTI. In
this premise, it was found that there was no need to conduct a fresh
study/assessment for the consumption of timber by WBIs by IPIRTI.
It was decided to accept the figures as provided in the 2016
Guidelines.

83. It can thus be seen that the decision of the SLC for not getting
the assessment done by the IPIRTI is based on sound reasons. When
the 2016 Guidelines itself provided for the consumption of timber
by WBIs based on the report of the IPIRTI, there was no purpose to
again get the assessment done by IPIRTI. The scope of judicial
review has been succinctly explained by this court in the case of
Tata Cellular vs. Union of India , (1994) 6 SCC 651 which has been
consistently followed in a catena of cases. This Court, in the said
case, observed thus:

“77. The duty of the court is to confine itself to the question of
legality. Its concern should be:

1. Whether a decision-making authority exceeded its powers?
2. Committed an error of law.
3. Committed a breach of the rules of natural justice.

4. Reached a decision which no reasonable tribunal would have
reached.

5. Abused its powers.

Therefore, it is not for the court to determine whether a
particular policy or particular decision taken in the fulfilment of
that policy is fair. It is only concerned with the manner in which
those decisions have been taken. The extent of the duty to act
fairly will vary from case to case. Shortly put, the grounds upon
which an administrative action is subject to control by judicial
review can be classified as under:

(i) llegality: This means the decision-maker must understand
correctly the law that regulates his decision-making power and
must give effect to it.

(ii) Irrationality, namely, Wednesbury unreasonableness.

(iii) Procedural impropriety.
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The above are only the broad grounds but it does not rule out
addition of further grounds in course of time. As a matter of
fact, in R. v. Secretary of State for the Home Department, ex
Brind (1991) 1 AC 696, Lord Diplock refers specifically to one
development, namely, the possible recognition of the principle
of proportionality. In all these cases the test to be adopted is
that the court should “consider whether something has gone
wrong of a nature and degree which requires its intervention.”

84. Applying the aforesaid principle to the present case, it cannot
be said that the decision-making process has been vitiated either on
account of illegality, irrationality or procedural impropriety.

85. With regard to the contention of Shri Dhruv Mehta, learned
Senior Counsel, that Annexure | to the 2016 Guidelines providing
the timber requirement of a plywood unit to be taken as “NIL is
contrary to the CEC recommendations is concerned, we do not find
any substance in the said submission. Firstly, 2016 Guidelines have
been issued by the MOEFCC in pursuance of the directions issued by
this Court dated 5th October 2015. In any case, the raw material for
plywood industries is ‘Veneer’ and the raw material for veneer is
timber. We find substance in the contention of the appellants that, if
timber is to be considered again as a raw material for plywood, then
it will amount to showing the consumption of the same timber more
than once, which is, in fact, not consumed. It is not in dispute that
veneer is a raw material for plywood, which is derived from timber.
The same timber is used for deriving veneer and such veneer, which
is used for manufacturing plywood, cannot be counted twice. In any
case, as long as the 2016 Guidelines which are issued in pursuance
of the directions issued by this Court are not set aside, the
contention in that regard is without substance.

86. That leads us to consider the contention of the respondents that
this Court has repeatedly emphasized the principles of sustainable
development, the precautionary principle and the polluter pays
principle. No doubt that the protection of the environment is of
utmost importance. It is the duty of this generation to protect the
environment for future generations.

CONCLUSION

87. It cannot be disputed that Section 20 of the NGT Act itself
directs the learned Tribunal to apply the principles of sustainable
development, the precautionary principle and the polluter pays
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principle. Undisputedly, it is the duty of the State as well as its
citizens to safeguard the forest of the country. The resources of the
present are to be preserved for the future generations. However,
one principle cannot be applied in isolation of the other.

88. It is necessary that, while protecting the environment, the need
for sustainable development has also to be taken into consideration
and a proper balance between the two has to be struck.

89. A body having expertise in the field, i.e. the FSI, upon a
scientific study, has concluded that there is sufficient timber
available in the State of Uttar Pradesh. Not only that, but the
respondents themselves have placed on record a project report on
“Study to know the percentage and value of the raw material
sourced through U.P. Forests by Plywood and Khair (Kattha)
Industries in U.P.” The said report is prepared by RAK Management
Consultants on the instructions of the Department of Planning,
Economic and Statistics Division, Government of Uttar Pradesh. The
said report itself shows that the consultants, during the field survey,
observed resentment among the plywood manufacturers against
the process of issuing new licenses to the WBIs by the State
Government.

90. The report further goes on to show that on average 1500-1700
trucks/tractor trollies of the eucalyptus and popular wood from all
over Haryana, Punjab, Himachal Pradesh and Uttar Pradesh go to
Yamuna Nagar, Haryana daily. Out of the said trucks/trollies,
approximately 300-350 tractor trollies and some other small
vehicles per day come from Uttar Pradesh. The report shows that
approximately 5 to 6 lakh metric tons of timber per year is exported
to Yamuna Nagar. The said material belongs to the western districts
of Uttar Pradesh, i.e. Muzaffarnagar, Saharanpur, Shamli, Baghpat
and Meerut. It is stated that there is no sufficient market for this
produce in the said area. The report further finds that the western
districts of Uttar Pradesh, i.e. Meerut, Muzaffarnagar, Saharanpur,
Baghpat and Shamli, etc. do not have sufficient number of plywood
and veneer units and as such, they are not sufficient for the entire
farmers’ produce available in the said area. The report itself shows
that the western districts need around 80-85 plywood and veneer
units. The report goes on further to show that there is
dissatisfaction among the already existing industrialists about the
assessment made by the FSI.

91. It is further to be noted that the State has specifically pointed
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out before the learned NGT that on the establishment of WBIs, an
investment of about Rs. 3000 crore was likely to be attracted in the
State; employment opportunities to over 80000 people will be
available and the farmers of the State would get a more
remunerative price. This would result in more impetus for large-
scale plantation and agro-forestry. The State also emphasized that
this will reduce dependence on traditional/cash crops and also
reduce migration of people to urban areas. It is also emphasized
that if the new WBIs are permitted, it will reduce the import of WBIs
produce. However, all these aspects have not been taken into
consideration by the learned NGT.

92. It will be relevant to note that the Forest Research Institute,
Dehradun, Uttarakhand has published “Country Report of Poplars
and Willows Period: 2012-2015.” The report states that the timber
from poplar and willow is the backbone of vibrant plywood, board,
match, paper and sports goods industries. The report further states
that in tune with Indian Agroforestry Policy 2014, the plantation of
poplar has been promoted. It further states that the Planning
Commission of India has given special grants to certain States for
the diversification of agriculture where farmers are advised to move
away from paddy cultivation to sustain agricultural production.
Poplar and eucalyptus are among the few trees promoted under this
diversification plan. The report states that Poplar plays a significant
role in rural development by generating employment for many
categories of skilled, semi-skilled and unskilled workers.

93. The paper on “Trees Outside Forest Resources in India”
published by the FSI, cited supra, also emphasizes that TOF are
significant natural, renewable resources which make Vvital
contributions to the agro-ecology, socio-economic improvement of
the rural areas, environmental amelioration in the urban areas and
feed WBIs with raw material and thus generate significant
employment. TOF form nearly 38% of the carbon sink in the forest
and tree cover of the country. It states that TOF offers the path for
achieving the national policy goal of 33% of forest and tree cover in
the country. It states that through the expansion of TOF, particularly
in agro-forestry and on culturable waste Ilands, India can
substantially increase its carbon sink to achieve its international
commitments of NDC and LDN by 2030.

94. As already discussed herein above, the majority of TOF is from
two species, i.e. Poplar and Eucalyptus. These trees are fast
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growing. If a market is availaae4c§§e said trees, there will be
impetus to the farmers for large scale plantations. The rotation in
these species is quite fast. This will, in turn, increase the green
coverage. We are of the considered view that the learned NGT has
taken a lopsided view. It has failed to take into consideration the
concerns expressed by the State. The learned NGT has committed
patent error in ignoring the expert’s report and sitting in appeal
over the same. The learned NGT has also failed to take into
consideration the stand taken by the MOEFCC, which supported the
stand of the State. As already discussed herein above, the State had
emphasized many advantages of granting new licenses to WBIs. It
was also emphasized that the timber from the State of Uttar
Pradesh was being exported to the State of Haryana. However, none
of these aspects have been considered by the learned NGT. We are,
therefore, of the considered view that the impugned orders of the
learned NGT are not sustainable in law.

95. There is another reason, in our view, why the order of the
learned NGT would not be sustainable. Though, on the date on
which the review applications were rejected, 1215 provisional
licenses were already granted and 633 units had already been
established and commenced production, the learned NGT has
passed the impugned order which adversely affects their interest.
Either some of such industries ought to have been impleaded in
their representative capacity or a public notice should have been
given so that such license holders could have represented their
case. However, the said contention is lightly brushed aside by the
learned NGT by holding that, since the issue is related to the
general decision of the State which is applicable uniformly to all the
proposed provisional licensees, it is not necessary to consider the
issue raised in the impleadment applications. It is more than a
settled law that the principles of natural justice are required to be
followed even in administrative actions when such actions adversely
affect the rights of the citizens. When the learned NGT exercised its
judicial powers, it could not have ignored the principles of natural
justice, which, even under Section 19(1) of the NGT Act, it is bound
to follow.

96. Another aspect that needs consideration is that a serious issue
was raised before the learned NGT by the appellants herein with
regard to the credentials and bona-fides of the original applicants.

97. When the matter was heard by us, we too made pertinent

Page No. 32 of 37



queries to Shri Mehta and Shri awa*aarvﬁth regard to the credentials
of the applicants before the learned NGT. One applicant is Uday
Education and Welfare Trust; the second applicant is Samvit
Foundation and the third applicant is U.P. Timber Association.
Undisputedly, the U.P. Timber Association was a litigant interested
in the litigation. However, insofar as the other original applicants,
i.e. Uday Education and Welfare Trust and Samvit Foundation, for
whom Shri Dhruv Mehta and Shri Brijender Chahar, learned Senior
Counsel are appearing, specific queries with regard to the activities
undertaken by the said original applicants were made as to whether
they were involved in any activity with regard to the protection of
the environment; had they at least been engaged in promoting
plantation; what were the aims and objectives of the said original
applicants and what are the sources of funding, etc. Shri Mehta and
Shri Chahar, learned Senior Counsel, fairly submitted that apart
from the fact that they (original applicants) had previously filed
some public interest litigations wherein orders were passed in their
favour, they had no other information.

98. Shri Dhruv Mehta, learned Senior Counsel has rightly relied on
the judgment of this Court in the case of Ankita Sinha and Others
(supra) to submit that the learned NGT is empowered to take suo-
motu cognizance. This Court has held that, taking into consideration
the nature of functions of the learned NGT, it cannot be equated
with other Tribunals and in environmental matters, it will also have
a power to take suo-motu cognizance. However, when the
credentials and bona-fides of a litigant approaching the learned NGT
are seriously raised, the same cannot be ignored.

99. We find that before a litigant is permitted to knock the doors of
justice and seek orders which have far reaching effects of affecting
the employment of thousands of persons, stopping investment in
the State, prejudicing the interests of the farmers; the credentials
and bona-fides of the applicants must be tested. In the present
case, there is scope to infer that the litigation could be at the behest
of the existing WBIs who wanted to avoid competition and continue
to get raw material at a cheaper rate. There is also scope to infer
that it could be at the behest of the WBIs in the adjoining Yamuna
Nagar district of Haryana where lakhs of tons of timber is exported
from the State of Uttar Pradesh. There is scope to infer that it could
be in the interest of middlemen who are engaged in exporting
timber from Uttar Pradesh to Haryana. We would, therefore, only
request the learned NGT that, when credentials and bona-fides of
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such litigants are seriously 1&?!@ when entertaining the
grievance of such litigants, which is likely to adversely affect the
rights of many, it should ensure the bona-fides and credentials of
such litigants.

100. Though we are allowing the appeals, setting aside the orders
of the learned NGT, and upholding the action of the State
Government in granting licenses, we would like to remind the State
and its authorities that it is their duty to protect the environment.
The State and its authorities should ensure that necessary steps are
taken for arresting the problem of declining forest and tree cover.
The State and its authorities should make meaningful and
concerted efforts to ensure that the green cover in the State of
Uttar Pradesh is not reduced and to ensure that it increases.

101. The conservation of forest plays a vital role in maintaining the
ecology. It acts as processors of the water cycle and soil and also as
providers of livelihoods. As such, preservation and sustainable
management of forests deserve to be given due importance in
formulation of policies by the State. In this regard, it will be
apposite to refer to certain earlier pronouncements of this Court:

(@) In the case of Samatha vs. State of A.P. and Others , AIR
1997 SC 3297 : (1997) 8 SCC 191, a three-judge Bench of this
Court after referring to the earlier judgment in the case of State
of H.P. and Others vs. Ganesh Wood Products and Others |,
(1995) 6 SCC 363 observed that, even while considering the
grant of renewal of mining leases, the provisions of the Forest
(Conservation) Act, 1980 and the Environment (Protection) Act,
1986 would apply. This Court held that the MOEF and all the
States have a duty to prevent mining operations affecting
forests. It further observed that, whether mining operations are
carried on within the reserved forest or other forest area, it is
their duty to ensure that the industry or enterprise does not
denude the forest to become a menace to human existence nor
a source to destroy flora and fauna and biodiversity. It has
further been held that if it becomes inevitable to disturb the
existence of forests, there is a concomitant duty upon the State
to reforest and restore the green cover and to ensure adequate
measures to promote, protect and improve both man-made and
natural environment, flora and fauna as well as biodiversity. It
further held that there can be no distinction between
government forests and private forests in the matter of forest
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wealth of the nation and in the matter of environment and
ecology.

(b) In the case of Essar Oil Ltd. vs. Halar Utkarsh Samiti and
Others , (2004) 2 SCC 392 this Court discussed the need for a
balance between the economic and social needs and
development on the one hand and environment considerations
on the other. It was observed that laws on environment should
be to create harmony between the two since neither one can be
sacrificed at the altar of the other. In this regard, the
observations of this Court in the case of /ndian Council for
Enviro-Legal Action vs. Union of India and Others , (1996) 5 SCC
281 were quoted as under:

“While economic development should not be allowed to take
place at the cost of ecology or by causing widespread
environment destruction and violation; at the same time, the
necessity to preserve ecology and environment should not
hamper economic and other developments. Both development
and environment must go hand in hand, in other words, there
should not be development at the cost of environment.”

(c) In the case of Maharashtra Land Development Corporation
and Others vs. State of Maharashtra and Another , (2011) 15
SCC 616 reference was made to Glanrock Estate Private Limited
vs. State of Tamil Nadu , (2010) 10 SCC 96, wherein it was
observed as under:

“27......... Forests in India are an important part of the
environment. They constitute [a] national asset. In various
judgments of this Court delivered by the Forest Bench of this
Court in T.N. Godavarman Thirumulpad vs. Union of India (Writ
Petition No. 202 of 1995), it has been held that
‘intergenerational equity’ is part of Article 21 of the
Constitution.

28. What is intergenerational equity? The present generation is
answerable to the next generation by giving to the next
generation a good environment. We are answerable to the next
generation and if deforestation takes place rampantly then
intergenerational equity would stand violated.

29. The doctrine of sustainable development also forms part of
Article 21 of the Constitution. The ‘precautionary principle’ and
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the ‘polluter pays principle” flow from the core value in Article
21.

30. The important point to be noted is that in this case we are
concerned with vesting of forests in the State. When we talk
about intergenerational equity and sustainable development,
we are elevating an ordinary principle of equality to the level of
overarching principle.”

(d) Of course, one cannot ignore one of the several dicta of this
Court in TN. Godavarman Thirumulkpad vs. Union of India and
Others , AIR 1997 SC 1228 wherein this Court enunciated the
definition of “forest” in the following words:

“4. The Forest Conservation Act, 1980 was enacted with a view
to check further deforestation which ultimately results in
ecological imbalance and therefore, the provisions made therein
for the conservation of forests and for matters connected
therewith, must apply to all forests irrespective of the nature of
ownership or classification thereof. The word “forest” must be
understood according to its dictionary meaning. This description
covers all statutorily recognised forests, whether designated as
reserved, protected or otherwise for the purpose of Section 2 (i)
of the Forest Conservation Act. The term “forest land”,
occurring in Section 2 , will not only include “forest” as
understood in the dictionary sense, but also any area recorded
as forest in the Government record irrespective of the
ownership. This is how it has to be understood for the purpose
of Section 2 of the Act. The provisions enacted in the Forest
Conservation Act, 1980 for the conservation of forests and the
matters connected therewith must apply clearly to all forests so
understood irrespective of the ownership or classification
thereof......

102. Though we find that for the sustainable development of the
State and on account of the availability of the timber, sanction of
granting licenses can be permitted to continue, however, as a
responsible State, it needs to ensure that environmental concerns
are duly attended to. We, therefore, direct the State Government to
ensure that while granting permission for felling trees of the
prohibited species, it should strictly ensure that the permission is
granted only when the conditions specified in the Notification dated
7th January 2020 are satisfied. The State Government shall also
ensure that when such permissions are granted to the applicants,
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the applicants scrupulously 1ollow %e mandate in the said

notification of planting 10 trees against 1 and maintaining them for
five years.

103. In the result, the appeals are allowed. The impugned orders
passed by the learned National Green Tribunal, Principal Bench,
New Delhi in Original Application Nos. 313, 335 and 396 of 2019 as
well as in the Review Applications are quashed and set aside.

104. Pending applications, if any, shall stand disposed of. No costs.
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The Tribunal exceeded its jurisdiction by issuing
directions without a substantial environmental
question being raised, misapplying the
'Precautionary Principle' and disregarding the
statutory force of the approved Master Plan.

Subject: Environmental Law - National Green Tribunal

jurisdiction - environmental protection - Auroville - Master Plan -
Precautionary Principle - tree cutting - road construction - statutory
force - NGT Act - substantial question

Act Referred :AUROVILLE FOUNDATION ACT : S.11(3),
S.17(e), S.19(2)(c)

CONSTITUTION OF INDIA : Art.14, Art.19, Art.21
NATIONAL GREENS TRIBUNAL ACT : S.14, S.19, S.2(1)(m)

(A) National Green Tribunal Act, 2010 - Sections 2(1)(m), 14,
15 - Environmental protection - The Tribunal's directions
regarding the construction of roads in Auroville were
deemed outside its jurisdiction, as no substantial
environmental question was raised. The Tribunal misapplied
the 'Precautionary Principle' and failed to recognize the
statutory force of the approved Master Plan. (Paras 11, 12,
14, 19)

(B) Jurisdiction of Tribunal - The Tribunal must ensure that a
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substantial question relating to%\e environment is involved
before exercising its jurisdiction. (Paras 6, 10)

Facts of the case:

The Respondents alleged unauthorized tree cutting by the
Appellant-Foundation for road construction in Auroville,
claiming it violated environmental laws. The Tribunal
initially granted an interim order to halt tree cutting.

Findings of Court:
The Tribunal's directions were quashed as they exceeded
jurisdiction and lacked legal basis.

Issues: Whether the Tribunal had jurisdiction to issue
directions regarding the construction activities of the
Appellant-Foundation.

Ratio Decidendi: The Tribunal's directions were invalid as
they did not address a substantial question of
environmental law, and the approved Master Plan had
statutory force.

Result: Appeals allowed.
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(1997) 2 SCC 267 [Para 5] - Referred
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5 SCC 647 [Para 15] - Referred
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[Para 16] - Referred

N.D. Jayal & Anr. Vs. Union of India & Ors., , (2004) 9 SCC 362 [Para
17] - Referred

Advocates appeared:

For the Appellant(s) : Mr. Vaibhav Venkatesh, Adv. Mr. Balaji
Srinivasan, AOR

For the Respondent(s): Mr. A Yogeswaran, Adv. Mr. T. V. S.
Raghavendra Sreyas, AOR Mr. Gurmeet Singh Makker, AOR Mr. Ajay
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JUDGMENT :

BELA M. TRIVEDI, J.

1. The present Appeals stem from the final judgment and order
dated 28.04.2022 passed by the National Green Tribunal, Chennai
(hereinafter referred to as the “Tribunal”) in O.A. No. 239/2021, and
from an interim order dated 27.07.2022 passed by the said Tribunal
in the M.A. N0.6/2022 in O.A No0.239/2021. The directions given by
the Tribunal in the impugned judgment dated 28.04.2022 read as
under:-

I. “125. In the result, this Original Application is allowed in part
and disposed of with the following directions: -

(i) The 1st Respondent is directed to prepare a proper township
plan either in respect of 778 Ha which is in their possession now
or in respect of 1963 Ha which was visualized by the MOTHER
by identifying the locations where each zone will have to be
located, where the roads will have to be laid showing the
location of the ring roads with their width and further road, if
any, to be constructed, the nature of industries and other
activities which they are expected to establish in the township
and if it is not going to be implemented as one phase, how
many phases in which they are going to complete the project
and then apply for Environmental Clearance (EC) as it will fall
under Item 8 (b) of the EIA Notification, 2006 as amended from
time to time. Till then they are directed not to proceed with
further construction in the project area.”

(ii) Considering it as an exceptional circumstances, even before
obtaining Environmental Clearance (EC) for further activity, we
are permitting the 1st Respondent to complete the crown road
on the following conditions: -

a. The Joint Committee appointed by this Tribunal viz., (i) the
District Collector who is the Chairman of the District Green
Committee of the concerned district along with (ii) the Forest
Officer not below the rank of Conservator of Forest, as deputed
by the Principal Chief Conservator of Forests, (Head of Forests
Force) and Chief Wildlife Warden, State of Tamil Nadu to inspect
the area in question and ascertain whether by reducing the
width of the road at suitable places or by slight realignment (if
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any) required, so that the number of trees to be cut can be
minimized so that the vision of the MOTHER of creating a green
cover in that area can be protected.

b. The Joint Committee is also directed to ascertain as to
whether there are any water bodies/streams exists in that area
and if the road passes through the water body, then what is the
manner in which the road will have to be constructed by
elevation without affecting the water body/water flow or a bed
level causeway with box type of vents will suffice. If such a
recommendation is made, that also will have to be
implemented, and the 1st Respondent is to undertake the
construction as suggested by the committee.

c. The Joint Committee is directed to complete the process and
submit the report to the 1st Respondent within a period of two
months and on receipt of the same, the 1st Respondent is
directed to carry out the crown road work, in the impugned area
with  tree cover, strictly in accordance with the
recommendations made by the Joint Committee.

d. Till that exercise is completed, the 1st Respondent is directed
not to cut any further trees from the property. The 1st
Respondent is at liberty to undertake the crown road work in
the remaining stretches where there are no trees. The 1st
Respondent is also at liberty to take action against unauthorized
occupations, if any, strictly in accordance with the law in force.

(iii) The 1st Respondent is also directed to plant trees in the
ratio of 1: 10 for the number of trees to be cut, and the species
to be recommended by the Joint Committee may be considered
for planting either on the side of the road or other area
identified by the Joint Committee, in order to protect
environment and also to maintain the green cover in that area.

(iv) Considering the circumstances, parties are directed to bear
their respective costs in the application.

(v) The Registry is directed to communicate this order to the
members of the Joint Committee appointed by this Tribunal, the
Principal Chief Conservator of Forests (Head of Forests Force)
and Chief Wildlife Warden, State of Tamil Nadu, the Ministry of
Environment, Forests & Climate Change (MoEF&CC) and the
Additional Chief Secretary to Government, Department of
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Environment, Forests & Climate Change for their information
and compliance of directions.”

II. The following further directions were given by the Tribunal by
passing the interim order dated 27.07.2022 in MA No. 6/2022:

“7. In the meantime, the Joint Committee appointed by this
Tribunal vide Judgment dated 28.04.2022 is also directed to file
the report regarding the nature of work done and observations
made by them at the time of inspection.”

2. This Court on 13.12.2023 passed the following interim order
pending these Appeals.

“5. Having regard to the said prayer which was sought by the
Respondent No.1 (original applicant) and having regard to the
final directions given by the Tribunal in the impugned order, we
are of the prima facie opinion that the direction contained in
Para 125(i) being outside the jurisdiction of the Tribunal, the
same is required to be stayed till further orders, and is ordered
accordingly.”

3. Prelude on the History of Auroville:-

|. Before appreciating the issues involved, it would be apt to peep
into the history of Auroville. In 1965, the “Mother” (Mirra Alfassa, a
French lady), a spiritual collaborator of Sri Aurobindo (a Spiritual
reformer, Philosopher and Educationist), envisioned to launch the
project of Auroville, with an aim to establish an international
universal township, where men and women of all countries are able
to live in peace and harmony, above all creeds, all politics and all
nationalities and to realise human unity. The project of Auroville
was formerly inaugurated by the “Mother” in 28.02.1968. The
Charter of Auroville given by the “Mother” was the following:

“1. Auroville belongs to nobody in particular. Auroville belongs
to humanity as a whole. But to live in Auroville one must be a
willing servitor of the Divine Consciousness.

2. Auroville will be the place of an unending education, of
constant progress and a youth that never ages.

3. Auroville wants to be the bridge between the past and the
future. Taking advantage of all discoveries from without and
from within, Auroville will boldly spring towards future
realisations.
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4. Auroville will be a site of material and spiritual researches for
a living embodiment of an actual Human Unity.”

II. The original Master Plan of the Auroville was conceptualized in
Galaxy shape, and was planned to eventually accommodate 50,000
residents, a number which the “Mother” considered sufficient to
allow the experiment in human unity to take on a meaningful and
significant dimension. Picture of Galaxy Model Plan conceptualized
in 1968 is shown below:

lll. The project Auroville was legally started as the project of a
charitable organization, “The Sri Aurobindo Society” in Pondicherry,
which was created to diffuse Sri Aurobindo’s thoughts. The
development of Auroville in the initial few years showed good
progress and it developed at a rapid pace. Number of Indians and
foreigners settled down in Auroville and devoted themselves to
various activities showing a remarkable harmony amongst the
members of Auroville, which gave a promise to the Government of
India of an early fulfilment of the ideals for which Auroville was
established. It was also encouraged by UNESCO and other
International Organizations of the world. However, after the
“Mother” passed away in 1973, the situation changed, and number
of complaints came to be received by the Government of India with
regard to the mismanagement in the working of the Sri Aurobindo
Society. Following the requests by majority of Auroville residents,
the Government of India issued a Presidential Ordinance called the
Auroville (Emergency Provisions) Ordinance, 1980, later replaced by
the Auroville (Emergency Provisions) Act, 1980.

Finally, the Government of India created a unique status for
Auroville by passing the Auroville Foundation Act, 1988 (hereinafter
referred to as the “A.F.Act”).

4 . Constitution of Auroville Foundation and its Standing
Orders-
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I. The Government of India notified the Constitution of Auroville
Foundation as a statutory body on 29.01.1991 under the A.F. Act,
and at present it is under the realm of Ministry of Human Resource
Development (Department of Higher Education) as the Central
Government undertaking.

II. As transpiring from the record, the original Galaxy Plan
envisioned by the “Mother” in 1968 was the plan with four zones in
Auroville, with the centripetal force, being the “Matrimandir”. The
said Galaxy Plan was revised in 1972 as the First Master Plan called
the “Town Plan”. As the A.F. Act required statutory Master Plan as
contemplated in Section 17(e) read with Section 19(2)(c) of the said
A.F. Act, the Master Plan was approved by the Governing Board and
the Residents’ Assembly of the Appellant Foundation in 1999. The
said 1999 Master Plan was further approved by the competent
authority- the Town and Country Planning Organisation (TCPO),
Ministry of Urban Development, on 15.02.2001 under the Model
Town and Country Planning Act. The said Master Plan was notified
on 16.08.2010 and published in the Official Gazette on 28.08.2010.

lll. In view of Section 11(3) of the A.F. Act, the Governing Board
decided, that “Standing Orders” not inconsistent with the provisions
of the A.F. Act and the Rules made thereunder, on the matters that
the Governing Board may consider appropriate and necessary, shall
be notified from time to time, by the Auroville Foundation. The said
Resolution was notified in the Gazette of India, Part Il dated
05.03.2011 by the Ministry of Human Resource Development
(Department of Higher Education).

IV. Since the said approved Master Plan prescribed the “Town
Development Council” as the body for implementing the Master
Plan with the organizational structure as in Appendix V of the
Master Plan, the Governing Board in terms of the provisions of the
Master Plan, constituted the Town Development Council for the
purpose of implementation of the Master Plan, vide the Standing
Order No. 6/2011 dated 01.05.2011, which was notified in the
Government of India Gazette, Part Ill, dated 11.06.2011. The said
Standing Order dated 01.05.2011 came to be replaced by the
Standing Order No. 1/2019 dated 04.06.2019.

V. Again, the said Standing Order dated 04.06.2019 came to be

replaced by the Standing Order No.1/2022 dated 01.06.2022, which

was notified in the Gazette of India, Part Ill, on 15.07.2022. On

01.06.2022, the Auroville Foundation issued the Office Order for the
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re-constitution of the Auroville Town Development Council (ATDC).
The Appellant-Foundation thereafter also issued a Corrigendum
dated 07.12.2022, to the Standing Order No. 1/2022 dated
01.06.2022, in order to clarify and add the source of statutory
power in the Preamble to the said original Standing Order dated
01.06.2022. The said Corrigendum was also published in the
Gazette of India, Part lll, on 10.12.2022.

5. Prefatory Facts:-

I. The Respondent Nos. 1 and 2 (the original Applicants) had filed an
Application being O.A. N0.239/2021 before the Tribunal, raising a
grievance with regard to cutting of large number of trees by the
Appellant-Auroville Foundation, alleging inter alia that the Master
Plan for Auroville as envisaged by the ‘Mother’ was approved by the
Governing Board of the Auroville Foundation in consultation with
the Residents’ Assembly, and it further led to preparation of the
Auroville Universal Township Master Plan- Perspective 2025, which
was approved by the Ministry of Human Resources Development in
2001. However, now the Appellant-Foundation was focusing on the
manifestation of the roads mentioned in the Master Plan, e.g. the
Crown Road, a road encircling the centre of the Township, and the
outer ring road, and was intending to distract Darkali Forest by
using huge machineries causing deterioration to the environment.
According to the Respondents- original Applicants, the said lands
covered under the deemed Forest, were entitled to the protection
as mandated in T.N. Godavarman Thirumulpad Vs. Union of India
and Others, (1997) 2 SCC 267 case.

II. The Respondents Applicant therefore had sought the following
reliefs in the said O.A. N0.239/2021.

“INTERIM RELIEF:

A. Injunct the 1st respondent from felling any tree or clearing
undergrowth in the Darkali forest or any area in Auroville for the
proposed crown road project.

B. Issue such other orders as it deems fit in the interest of the
case and render justice.

MAIN PRAYER:

A. Direct the 1st respondent to prepare a Detailed Development
Plan including a mobility plan which is based on and respects
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the present-day ground re;lities, to be approved as mandated
in the Master Plan and implement projects based on such plan
after necessary impact assessments and feasibility studies in an
environmentally sustainable manner.

B. Direct the respondent to pay costs to the applicant.

C. Issue such other orders as it deems fit in the interest of the
case and render justice.”

lll. The Tribunal initially vide the order dated 10.12.2021 granted an
interim order directing the Appellant-Foundation not to cut any
further trees till the next date of hearing. The said interim order
thereafter was extended till the final disposal of the case.

IV. The Appellant-Foundation (1st Respondent before the Tribunal)
had filed a counter affidavit raising various contentions including
the maintainability of the Application itself as also the jurisdiction of
the Tribunal to entertain the Application. It was specifically
contended that neither the word ‘Forest’ did appear in the Auroville
Charter nor in the Act of 1988. Auroville or any part of it, was
neither a Forest nor a deemed Forest requiring protection or
clearance under the Forest (Conservation) Act, 1980.

V. The Respondent No.3-Union of India through the Ministry of
Environment, Forest and Climate Change (MoEF&CC- the
Respondent No.2 before the Tribunal) had also filed a counter-
affidavit stating in detail the stand and role of the Ministry and
contending inter alia that the requirement of prior Environmental
Clearance for certain categories of construction and developmental
activities (new construction projects and new industrial estates) in
the country was inserted in Schedule-l, after Item 30, through an
amendment in EIA Notification, 1994 (operative at that time) vide
the Notification dated 07.07.2004. The Central Government under
the Environment (Protection) Act, 1986 had issued Environment
Impact Assessment Notification dated 14.09.2006 superseding
Environment Impact Assessment Notification 1994, which required
prior Environmental Clearance from the concerned Regulatory
Authority. It was further contended that the Auroville Project was
examined by the said regulatory authority for the applicability of
environmental clearance as directed by the Tribunal and it was
found that the Auroville Township Project was under construction
much before the EIA Notification, 1994 and its amendment in 2004,
and substantial building work of Auroville Project was completed at
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various stages as far back as i'r!g()Q.Qherefore, it could not have
been considered as a new project under the provisions of the
Notification dated 07.07.2004. It was specifically contented that
there was no change in the scope of Township project from the
original Master Plan, and as such the Township project would not
affect the provisions of the EIA Notification, 2006 and its
amendments for grant of Environmental Clearance.

VI. The Tribunal raised the following points for consideration.

“65. The points that arise for consideration are:

(i) Whether the application is maintainable?
(ii) Whether it was barred by limitation?

(iii) Whether the intended activity of the 1st respondent
requires any prior Environmental Clearance or clearance under
the Forest (Conservation) Act, 1980 as claimed by the applicant.
Even if they are not required, is there any necessity to issue any
directions applying the “Precautionary Principle” to protect
environment and if so, what are the nature of directions to be
issued?”

VIl. The Tribunal assuming the jurisdiction observed that a
substantial question of alleged violation of environmental laws in
the implementation of the project having been involved, the
Application was maintainable. Disagreeing with the stand taken by
the MOEF&CC that the Project would fall within the exempted
category of 2004 Notification and did not require the Environmental
Clearance, the Tribunal held that any further activity to be done by
the Appellant-Foundation can be permitted to be carried out only
after obtaining the necessary prior Environmental Clearance. As
regards the disputed Crown Road, the Tribunal held inter alia that
the major portion of Crown Road has already been completed and
only a small portion has remained, and that if it was not allowed to
be completed, there would be hardship caused to the Appellant-
Foundation. The Tribunal, on the question as to whether the area in
question was a Forest as envisaged in T.N. Godavarman’s case,
held that it could not be treated as a Forest, as in none of the
Government documents produced, it was treated as Forest, and
admittedly it was man- made plantation of some species. The
Tribunal therefore held that it would not come under the definition
of “Forest” for the purposes of obtaining clearance under the Forest
(Conservation) Act, 1980.
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VIll. The Tribunal after recording such findings applied the
“Precautionary Principle” and issued the directions as stated earlier,
vide the impugned judgment and order dated 28.04.2022 in O.A.
No. 239/2021, and the impugned order dated 27.07.2022 in M.A.
No. 6/2022, which are assailed by the Appellant-Foundation in these
Appeals.

IX. It may be noted that one of the intervenors before the Tribunal,
Ms. Natasha Storey had also filed a Writ Petition being
No0.25882/2022 challenging the Notification dated 01.06.2022
containing the Standing Order No. 1/2022 issued by the Appellant-
Foundation, and the Civil Appeal No. 13651/2024 arising out of the
order passed in the said Writ Petition was also heard simultaneously
with the present set of Appeals. The said Appeal is also being
decided simultaneously by a separate judgment.

6. Statutory Provisions of the NGT Act

I. As the long title of the Act states, the National Green Tribunal Act,
2010 (for short “NGT Act”) was enacted to provide for the
establishment of a National Green Tribunal for the effective and
expeditious disposal of cases relating to environmental protection
and conservation of forest and other natural resources including
enforcement of any legal right relating to environment and giving
relief and compensation for damages to persons and property and
for the matters connected therewith and incidental thereto. Section
2(1)(m) defines “substantial question relating to environment” as
under:

“2(1)(m) "substantial question relating to environment" shall
include an instance where,—

(i) there is a direct violation of a specific statutory
environmental obligation by a person by which,—

(A) the community at large other than an individual or group of
individuals is affected or likely to be affected by the
environmental consequences; or

(B) the gravity of damage to the environment or property is
substantial; or

(C) the damage to public health is broadly measurable;

(i) the environmental consequences relate to a specific activity
or a point source of pollution;”
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[I. Chapter Ill of the said Act pertains to the jurisdiction, powers and
proceedings of the Tribunal. Section 14 and Section 15 thereof
being relevant in respect of the jurisdiction of the Tribunal, the
same are reproduced hereunder:

“14. Tribunal to settle disputes.—

(1) The Tribunal shall have the jurisdiction over all civil cases
where a substantial question relating to environment (including
enforcement of any legal right relating to environment), is
involved and such question arises out of the implementation of
the enactments specified in Schedule I.

(2) The Tribunal shall hear the disputes arising from the
questions referred to in sub-section (1) and settle such disputes
and pass order thereon.

(3) No application for adjudication of dispute under this section
shall be entertained by the Tribunal unless it is made within a
period of six months from the date on which the cause of action
for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed within a
further period not exceeding sixty days.

15. Relief, compensation and restitution.—
(1) The Tribunal may, by an order, provide,—

(a) relief and compensation to the victims of pollution and other
environmental damage arising under the enactments specified
in the Schedule | (including accident occurring while handling
any hazardous substance);

(b) for restitution of property damaged;

(c) for restitution of the environment for such area or areas, as
the Tribunal may think fit.

(2) The relief and compensation and restitution of property and
environment referred to in clauses (a), (b) and (c) of sub-section
(1) shall be in addition to the relief paid or payable under the
Public Liability Insurance Act, 1991 (6 of 1991).

(3) No application for grant of any compensation or relief or
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restitution of property or environment under this section shall
be entertained by the Tribunal unless it is made within a period
of five years from the date on which the cause for such
compensation or relief first arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed within a
further period not exceeding sixty days.

(4) The Tribunal may, having regard to the damage to public
health, property and environment, divide the compensation or
relief payable under separate heads specified in Schedule Il so
as to provide compensation or relief to the claimants and for
restitution of the damaged property or environment, as it may
think fit.

(5) Every claimant of the compensation or relief under this Act
shall intimate to the Tribunal about the application filed to, or,
as the case may be, compensation or relief received from, any
other court or authority.”

lll. Section 19 of the NGT Act pertains to the Procedure and Powers
of the Tribunal, which inter alia states that the Tribunal shall not be
bound by the procedure laid down by the Code of Civil Procedure,
1908, but shall be guided by the principle of natural justice. It also
states that the Tribunal shall not be bound by the rules of evidence
contained in the Indian Evidence Act, 1872. Section 20 provides
that the Tribunal shall, while passing any order or decision or
award, apply the Principles of Sustainable Development, the
Precautionary Principle and the Polluter Pays Principle.

IV. The enactments in respect of which the Tribunal has the
jurisdiction to grant relief under Section 14 and 15 are specified in
Schedule-l appended to the NGT Act, which reads as under:
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“SCHEDULE I
[See sections 14(1), 15(1), 17(1)(a), 17(2), 19(4)(j) and

34(1)]
1. The Water (Prevention and Control of Pollution) Act,
1974,
2. The Water (Prevention and Control of Pollution) Cess
Act, 1977,

3. The Forest (Conservation) Act, 1980;

4. The Air (Prevention and Control of Pollution) Act, 1981;
5. The Environment (Protection) Act, 1986;

6. The Public Liability Insurance Act, 1991;

7. The Biological Diversity Act, 2002.”

ANALYSIS:

7. As transpiring from the Section 14, the Tribunal has the
jurisdiction over all civil cases where the substantial question
relating to environment including enforcement of any legal right
relating to environment, is involved and such question arises out of
the implementation of the enactments specified in Schedule |I.
Therefore, for the exercise of jurisdiction by the Tribunal under
Section 14, it has to be shown that (1) a substantial question
relating to environment including enforcement of any legal right
relating to environment is involved; and (2) such questions arise out
of the implementation of the enactments specified in Schedule I.
The term “substantial question relating to environment” as defined
in Section 2(1)(m) of the Act would include, inter alia, the question
where there is a direct violation of a specific statutory
environmental obligation by a person by which (a) the community
at large other than the individual or group of individuals is affected
or likely to be affected by the environmental consequences; or (b)
the gravity of damage to the environment or property is substantial,
or (c) the damage to public health is broadly measurable. The
substantial question would also include the environmental
consequences relating to a specific activity or a point source of
pollution. In view of the said definition also the Tribunal before
exercising the jurisdiction has to satisfy itself that a substantial
question pertaining to the violation of or implementation of any
specific statutory environmental obligations contained in any of the
enactments specified in Schedule |, is involved.

8. Recently in case of State of Madhya Pradesh Vs. Centre for
Environment Protection Research and Development, (2020) 9 SCC
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781, this Court held as follows:

“42. In view of the definition of “substantial question relating to
environment” in Section 2(1)(m) of the NGT Act, the learned
Tribunal can examine and decide the question of violation of
any specific statutory environmental obligation, which affects or
is likely to affect a group of individuals, or the community at
large.

43. For exercise of power under Section 14 of the NGT Act, a
substantial question of law should be involved including any
legal right to environment and such question should arise out of
implementation of the specified enactments.

44. Violation of any specific statutory environmental obligation
gives rise to a substantial question of law and not just statutory
obligations under the enactments specified in Schedule |I.
However, the question must arise out of implementation of one
or more of the enactments specified in Schedule I.”

Similar view is also taken in case of H.P. Bus-Stand Management
and Development Authority Vs. Central Empowered Committee,

(2021) 4 SCC 309.

9. From the above, it is explicitly clear that every question or
dispute raised by an Applicant before the Tribunal pertaining to the
environment cannot be treated as a substantial question. It has to
be a substantial question relating to environment as contemplated
in Section 2(1)(m), and such substantial question must arise out of
the implementation of any of the enactment/enactments specified
in Schedule I. Though strict law of evidence may not be applicable
to the cases filed before the Tribunal, the Applicant has to raise the
substantial question in his Application specifically alleging the
violation of a particular enactment specified in Schedule 1.

10. So far as the facts of the present Appeal are concerned, as
stated hereinabove, the only grievance raised by the Respondents
(original Applicants) in their O.A. was with regard to the Appellant-
Foundation constructing the roads as mentioned in the Master Plan
which was already approved by the Governing Board of the
Foundation and by the Minister of Human Resource Development
way back in 2001, and published in the official gazette in 2010. The
allegation made in the Original Application was that while
constructing the said roads particularly the Crown road, or road
encircling the centre of township, and an Outer Ring Road, the
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forest area known as Darkali forest wageing destructed. According
to the Respondents, the said area was required to be treated as a
deemed forest and was required to be protected as mandated in the
T.N. Godavarman’s Case. Except the said bare allegations, there
was no other allegation made with regard to any violation of any of
the enactments specified in Schedule I.

11. Significantly, the Tribunal specifically negated the said
allegations raised by the Respondents by observing inter alia in
para 118 of the impugned judgment that the said area cannot be
treated as a Forest, as in any of the Government documents
produced, it was not treated as a Forest and not even shown as a
Forest, and that admittedly, it was a man-made plantation of some
species, and therefore, it will not come under the definition of
Forest for the purpose of obtaining clearance under the Forest
(Conservation) Act, 1980. Curiously, after having held that the area
in question could not be treated as a Forest and that there was no
clearance required under the Forest (Conservation) Act, the Tribunal
proceeded further applying the “Precautionary Principle” and
appointed a Joint committee to inspect the area in question and
ascertain whether any modification could be made in the width of
the road, and further directed the Appellant-Foundation to prepare
a proper Township plan in respect of the area in their possession
and in respect of the area visualized by the “Mother”.

12. In our opinion, the Tribunal has completely misdirected itself by
entering into the restricted domain of judicial review under the
guise of applying “Precautionary Principle” in extraordinary
circumstances, and in interfering with the implementation of Master
Plan which was already approved by the competent Authority way
back in the year 2001. As stated earlier, the original Galaxy Plan
envisaged by the “Mother” in 1968 was the structure with 4 zones
in Auroville with the centripetal force, being “Matrimandir”. The said
Galaxy Plan was revised in 1972 as the First Master Plan called the
“Town Plan”. Since the Auroville Foundation Act required Statutory
Master Plan as contemplated in Section 17(e) read with Section
19(2)(c), the said Master Plan was approved by the Governing Board
of the Appellant Foundation in 1999, and was further approved by
the competent authority- Town and Country Planning Organisation,
Ministry of Urban Development on 15.02.2001. The said Master Plan
was also notified on 16.08.2010 and published in the Official
Gazette on 28.08.2010.
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13. Thus, the said Master Plan having been approved by the
competent Authority as back as in 2001 had attained a statutory
force and a finality. There are about more than 2000 substantial
constructions/ developments, which have taken place in Auroville
since then till this date. The construction of roads as mentioned in
the said approved Master Plan including the Crown Road, a Road
encircling the Centre of the Township and an outer Ring Road, being
on the verge of completion, except few patches, which could not be
completed because of the obstructions caused by the disgruntled
Residents like the Respondents, the Tribunal thoroughly misdirected
itself by directing the Appellant to prepare a proper Township Plan.
It is also significant to note that the Auroville Foundation Act is a
Special Act enacted to provide for the Acquisition and Transfer of
the Undertakings of Auroville and to vest such undertakings in a
Foundation established for the purpose with a view to making long
term arrangements for the better management and further
development of Auroville in accordance with its Original Charter
and for the purpose connected therewith and incidental thereto. As
per Section 27 of the said Act, the provisions of the said Act have
the effect notwithstanding anything inconsistent therewith
contained in any other law for time being in force or in any
instrument having effect by virtue of any law other than the Act, or
in any decree or order of any Court, Tribunal or other Authority.
Thus, in view of the overriding effect of A.F. Act also the impugned
direction issued by the Tribunal without any jurisdiction as
circumscribed under Section 14 of the NGT Act, would not be
tenable at law.

14. The Tribunal has also travelled beyond its jurisdiction in giving
the impugned directions wunder the guise of exceptional
circumstances applying the “Precautionary Principle.” At this
juncture, it is very pertinent to note that as stated earlier, the
Ministry of Environment, Forest and Climate Change in its affidavit
filed before the Tribunal had made its stand very clear that the
Auroville Township Project was under construction much before the
EIA Notification, 1994 and its amendment in 2004 and therefore
could not be considered as a new Project under the said Notification
of 2004. It was also made clear that there was no change in the
scope of Township Project from the Original Master Plan and as
such, the Township Project would not affect the provisions of EIA
Notification, 2006 and its amendments for the grant of Environment
Clearance. Again curiously, the Tribunal without any material on
record, brushed aside the said stand taken by MOEF&CC in its
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affidavit, by holding that any1urther activity to be done by the
Appellant- Foundation, could be permitted to be carried out only
after obtaining necessary prior Environmental Clearance, and then
proceeded to appoint the Joint Committee to inspect the area in
question and to ascertain whether the width of the Road at suitable
places could be reduced so that the number of trees to be cut can
be minimized. Such directions clearly fall outside the purview of the
jurisdiction of the Tribunal particularly when there was no
substantial question relating to the environment was shown to have
arisen in implementation of any of the enactments specified in
Schedule | appended to the NGT Act. There is no whisper in the
impugned order as to which of the provision and which of the
enactment specified in Schedule | was violated.

15. It would not be out of place to regurgitate the law developed so
far on the protection of environment. In the landmark Judgment in
case of Vellore Citizens Welfare Forum Vs. Union of India & Others,
(1996) 5 SCC 647, it was stated that the traditional concept that
Development and Ecology are opposed to each other is no longer
acceptable. “Sustainable Development” has been accepted as a
viable concept to eradicate poverty and improve the quality of
human life, while living within the carrying capacity of supporting
ecosystems. “Sustainable Development” as defined by Brundtland
Report means “development that meets the needs of the present
without compromising the ability of the future generations to meet
their own needs.” The “Sustainable Development” therefore has
been held to be a balancing concept between Ecology and
Development as a part of the customary international law.

16. In Essar Oil Ltd. Vs. Halar Utkarsh Samiti & Ors., (2004) 2 SCC
392, this Court after referring to the principles enunciated in the
Stockholm Declaration, made very apt observations in Para 26 and
27, which maybe quoted hereunder: -

“26. Certain principles were enunciated in the Stockholm
Declaration giving broad parameters and guidelines for the
purposes of sustaining humanity and its environment. Of these
parameters, a few principles are extracted which are of
relevance to the present debate. Principle 2 provides that the
natural resources of the earth including air, water, land, flora
and fauna especially representative samples of natural
ecosystems must be safeguarded for the benefit of present and
future generations through careful planning and management
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as appropriate. In the same vein, the fourth principle says:

“man has special responsibility to safeguard and wisely manage
the heritage of wildlife and its habitat which are now gravely
imperilled by a combination of adverse factors. Nature
conservation including wildlife must, therefore, receive
importance in planning for economic developments.”

These two principles highlight the need to factor in
considerations of the environment while providing for economic
development. The need for economic development has been
dealt with in Principle 8 where it is said that “economic and
social development is essential for ensuring a favourable living
and working environment for man and for creating conditions
on earth that are necessary for improvement of the quality of
life”. The importance of maintaining a balance between
economic development on the one hand and environment
protection on the other is again emphasized in Principle 11
which says:

“The environmental policies of all States should enhance and
not adversely affect the present or future development
potential of developing countries nor should they hamper the
attainment of better living conditions for all;”

27. This, therefore, is the aim, namely, to balance economic and
social needs on the one hand with environmental considerations
on the other. But in a sense all development is an
environmental threat. Indeed, the very existence of humanity
and the rapid increase in the population together with
consequential demands to sustain the population has resulted
in the concreting of open lands, cutting down of forests, the
filling up of lakes and pollution of water resources and the very
air which we breathe. However, there need not necessarily be a
deadlock between development on the one hand and the
environment on the other. The objective of all laws on
environment should be to create harmony between the two
since neither one can be sacrificed at the altar of the other. This
view was also taken by this Court in Indian Council for Enviro-
Legal Action v. Union of India [(1996) 5 SCC 281], where it was
said: (SCC p. 296, para 31)

“While economic development should not be allowed to take
place at the cost of ecology or by causing widespread
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environment destruction and violation; at the same time the
necessity to preserve ecology and environment should not
hamper economic and other developments. Both development
and environment must go hand in hand, in other words, there
should not be development at the cost of environment and vice
versa, but there should be development while taking due care
and ensuring the protection of environment.”

17. Though it is true that the “Precautionary Principle” and the
“Polluter Pays Principle” are part of the environmental law of the
country, it is equally true that while the right to clean environment
is a guaranteed fundamental right under Articles 14 and 21 of the
Constitution of India, the right to development through
industrialisation equally claims priority under fundamental rights
particularly under Articles 14,19 and 21 of the Constitution of India.
There is therefore a need for “Sustainable Development”
harmonising and striking a golden balance between the right to
development and the right to clean environment. In N.D. Jayal &
Anr. Vs. Union of India & Ors., (2004) 9 SCC 362, it is observed as
under: -

“25.Therefore, the adherence to sustainable development
principle is a sine qua non for the maintenance of the symbiotic

balance between the rights to environment and development.
Right to environment is a fundamental right. On the other hand,

right to development is also one. Here the right to “sustainable
development” cannot be singled out. Therefore, the concept of
“sustainable development” is to be treated as an integral part
of “life” under Article 21. Weighty concepts like
intergenerational equity (State of H.P. v. Ganesh Wood Products
[(1995) 6 SCC 363] ), public trust doctrine (M.C. Mehta v. Kamal
Nath [(1997) 1 SCC 388] ) and precautionary principle (Vellore
Citizens [(1996) 5 SCC 647] ), which we declared as inseparable
ingredients of our environmental jurisprudence, could only be
nurtured by ensuring sustainable development.”

18. As demonstrated earlier, in the instant case, no substantial
question relating to environment had arisen, nor violation of any of
the enactments specified in Schedule-l was alleged. The Tribunal
therefore had committed gross error in assuming the jurisdiction
and giving directions untenable in law.

19. In that view of the matter, the impugned Orders passed by the
Tribunal being without jurisdiction and legally untenable deserve to
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be quashed and set aside, an?are‘!\ereby set aside. The Appeals
stand allowed accordingly.
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SUPREME COURT OF INDIA
K.N. SINGH AND N.D. OJHA, JJ.
Subhash Kumar, Petitioner

Versus

State of Bihar and others, Respondents.
Writ Petn. (C) No. 381 of 1988

Decided on 9-1-91.

Subject: Public Interest Litigation - Pollution Control

water pollution - slurry discharge - Bokaro river - Tata Iron & Steel Co. -
State Pollution Control Board - public interest litigation - fundamental
rights - personal grudge

Act Referred :CONSTITUTION OF INDIA : Art.21, Art.32

Constitution of India, 1950 - Article 32 - Water (Prevention and
Control of Pollution) Act, 1978 - Pollution of Bokaro river water
- Prevention and control of water pollution - Discharged from
washeries - Seeks to issue of a writ or direction directing the
Director of Collieries, West Bokaro Collieries at in the State of
Bihar and the Tata Iron & Steel Co. Ltd. to stop forthwith
discharge of slurry/sludge from its washeries at Ghatotand in
the District of Hazaribagh into Bokaro river - This petition is by
way of public interest litigation for preventing pollution of the
Bokaro river water from the sludge/ slurry discharged from the
washeries of the Tata Iron & Steel Co. Ltd. The petitioner has
alleged that Parliament has enacted Act, 1978 providing for the
prevention and control of water pollution and the maintaining
or restoring of wholesomeness of water, for establishment of
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Board for prevention and contro?of water pollution - Held,
Article 32 is designed for the enforcement of Fundamental
Rights of a citizen by Apex Court - It provides for an
extraordinary procedure to safeguard Fundamental rights of a
citizen. Right to live is a fundamental right under Art. 21 of the
Constitution and it includes the right of enjoyment of pollution
free water and air for full enjoyment of life. If anything
endangers or impairs that quality of life in derogation of laws, a
citizen has right to have recourse to Art. 32 of Constitution for
removing the pollution of water or air which may be
determined to quality of life - A person invoking jurisdiction of
this Court under Art. 32 must approach this Court for the
vindication of the fundamental rights of affected persons and
not for the purpose of vindication of his personal grudge or
enmity - Petition dismissed.

Cases Referred:

relied on : Bandhua Mukti Morcha v. Union of India, , 1984 3 SCC 161 -
Relied

Sachindanand Pandey v. State of W.B., , 1987 2 SCC 295 - Referred

Rwnsharan Aulyanuprasi v. Union of India, , 1989 Suppl SCC 251 -
Referred

Chhetriya Pardushan Mukti Sangharsh Samiti v. State of U.P, , 1990 4
SCC 449 - Referred

referred to : Kundori Labour Cooperative Society Ltd. v. State of Bihar ,
- Referred

Bharat Coking Coal Ltd. v. State of Bihar, , 1990 4 SCC 557 - Relied

JUDGMENT

SINGH, J.:— We heard the arguments in detail on 13-12-1990 and
dismissed the petition with costs amounting to Rs. 5,000/- with the
direction that the reasons shall be delivered later on. We are,
accordingly, delivering our reasons.

2. This petition is under Art. 32 of the Constitution by Subhash Kumar
for the issue of a writ or direction directing the Director of Collieries,
West Bokaro Collieries at Ghatotand, District Hazaribagh in the State of
Bihar and the Tata Iron & Steel Co. Ltd. to stop forthwith discharge of
slurry/sludge from its washeries at Ghatotand in the District of
Hazaribagh into Bokaro river. This petition is by way of public interest
litigation for preventing the pollution of the Bokaro river water from the
sludge/ slurry discharged from the washeries of the Tata Iron & Steel

Co. Ltd. The petitioner has alleged that the Parliament has enacted the
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Water (Prevention and Control of Pollution) Act, 1978 (hereinafter
referred to as the Act) providing for the prevention and control of water
pollution and the maintaining or restoring of wholesomeness of water,
for the establishment of Board for the prevention and control of water
pollution. Under the provisions of the Act the State Pollution Control
Board constituted to carry out functions prescribed under S. 17 of the
Act which among other things provide that the Board shall inspect
sewage or trade effluents and plants for the treatment of sewage and
trade effluents and to review plans, specifications or other data set up
for the treatment of water and to lay down standards to be complied
with by the persons while causing discharge of sewage or sullage.
Section 24 of the Act provides that no person shall knowingly cause or
permit any poisonous, noxious or polluting matter to enter into any
stream or well which may lead to a substantial aggravation of pollution.
The petitioner has asserted that Tata Iron and Steel Co., respondent No.
5 carries on mining operation in coal mines/ washeries in the town of
Jamshedpur. These Coal Mines and Collieries are known as West Bokaro
Collieries and the Collieries has two Coal Washeries where the coal
after its extraction from the mines is brought and broken into graded
pieces and thereafter it is processed for the purpose of reducing its ash
contents. A chemical process is carried out. which is known as froth
floatation process. Under this process the graded coal is mixed with
diesel oil, pine oil and many other chemical ingredients and thereafter
it is washed with the lacs of gallons of water. The end water is washed
coal with reduced quantity of ash content fit for high graded
metallurgical process for the purposes of manufacture of steel. In the
process of washing large quantity of water is discharged through pipes
which carry the discharged water to storage ponds constructed for the
purpose of retaining the slurry. Along with the discharged water, small
particles of coal are carried away to the pond where the coal particles
settle down on the surface of the pond, and the same is collected after
the pond is de-watered. The coal particles which are carried away by
the water is called the slurry which is ash free, it contains fine quality of
coal which is used as fuel.

3. The petitioner has alleged that the surplus waste in the form of
sludge/ slurry is discharged as an effluent from the washeries into the
Bokaro river which gets deposited in she bed of the river and it also
gets settled on land including the petitioners land bearing Plot No. 170.
He has further alleged that the sludge or slurry which gets deposited on
the agricultural land is absorbed by the land leaving on the top a fine
carboniferous product or film on the soil, which adversely affects the
fertility of the land. The petitioner has further alleged that the effluent
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in the shape of slurry is flown into the?okaro river which is carried out
by the river water to the distant places polluting the river water as a
result of which the river water is not fit for drinking purposes nor it is fit
for irrigation purposes. The continuous discharge of slurry in heavy
quantity by the Tata Iron & Steel Co. from its washeries posing risks to
the health of people living in the surrounding areas and as a result of
such discharge the problem of pure drinking water has become acute.
The petitioner has asserted that in spite of several representations, the
State of Bihar and State Pollution Control Board have failed to take any
action against the Company instead they have permitted the pollution
of the river water. He has further averted that the State of Bihar instead
of taking any action against the Company has been granting leases on
payment of royalty to various persons for the collection of slurry. He
has, accordingly, claimed relief for issue of direction directing the
respondents which include the State of Bihar, the Bihar Pollution
Control Board, Union of India and Tata Iron & Steel Co., to take
immediate steps prohibiting the polution of the Bokaro river water from
the discharge of slurry into the Bokaro river and to take further action
under provisions of the Act against the Tata Iron & Steel Co.

4. The respondents have contested the petition and counter-affidavits
have been filed on behalf of the respondents Nos. 2, 4 and 5 - State of
Bihar, State Pollution Board, Directors of Collieries and Tata Iron & Steel
Co. Ltd. In the counter-affidavits filed on behalf of the respondents, the
petitioners main allegation that the sludge/ slurry is being discharged
into the river Bokaro causing pollution to the water and the land and
that the Bihar State Pollution Board has not taken steps to prevent the
same is denied. In the counter affidavit filed on behalf of the Bihar State
Pollution Board it is asserted that the Tata Iron & Steel Co. operates
open case and Underground mining. The Company in accordance to Ss.
25 and 26 of the Water (Prevention and Control of Pollution) Act, 1974
applied for sanction from the Board to discharge their effluent from
their outlets. The Board before granting sanction analysed their effluent
which was being watched constantly and monitored to see that the
discharge .does not affect the water quality of the Bokaro river
adversely. In order to prevent the pollution the Board issued direction to
the Director of the Collieries to take effective steps for improving the
quality of the effluent going into the Bokaro river. The State Pollution
Board imposed conditions requiring the Company to construct two
settling tanks for settlement of solids and rewashing the same. The
Board directed for the regular samples being taken and tested for
suspended solids and for the communication of the results of the tests
to the Board each month. The State Board has asserted that the
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Company has constructed four ponds ensuring more storing capacity of
effluent, The Pollution Board has been monitoring the effluent. It is
further stated that on the receipt of the notice of the instant writ
petition the Board carried out an inspection of the settling tanks
regarding the treatment of the effluent from the washeries on 20th
June, 1988. On inspection it was found that all the four settling tanks
had already been completed and work for further strengthening of the
embankment of the tanks was in progress, and there was no discharge
of effluent from the washeries into the river Bokaro except that there
was negligible seepage from the embankment. It is further stated that
the Board considered all the aspects and for further improvement it
directed the management of the collieries for removal of the settled
slurry from the tanks. The Board has directed that the washeries shall
perform dislodging of the settling tanks at regular intervals to achieve
the proper required retention time for the separation of solids and to
achieve discharge of effluents within the standards prescribed by the
Board. It is further asserted that at present there is no discharge from
any of the tanks to the Bokaro river and there is no question of
pollution of the river water or affecting the fertility of land. In their
affidavits filed on behalf of the respondents Nos. 4 and they have also
denied the allegations made in the petition. They have asserted that
the effective steps have been taken to prevent the flow of the water
discharge from the washeries into the river Bokaro. It is stated that in
fact river Bokaro remains dry during 9 months in a year and the
question of pollution of water by discharge of slurry into the river does
not arise. However, the management of the washeries have
constructed four different ponds to store the slurry. The slurry which
settles in the ponds is collected for sale. The slurry contains highly
carboniferous materials and it is considered very valuable for the
purpose of fuel as the ash contents are almost nil in the coal particles
found in the slurry. Since, it has high market value, the Company would
not like it to go in the river water. The Company has taken effective
steps to ascertain that no slurry escapes from its ponds as the slurry is
highly valuable. The Company has been following the directions issued
by the State Pollution Control Board constituted under the 1974 Act.

5. On the facts as appearing from the pleadings and the specific
averments contained in the counter-affidavit filed on behalf of the State
Pollution Control Board of Bihar, prima facie we do not find any good
reason to accept the petitioners allegation that the water of the river
Bokaro is being polluted by the discharge of sludge or slurry into it from
the washeries of the respondent company. On the other hand we find
that the State Pollution Control Board has taken effective steps to check
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the pollution. We do not consider it necessary to delve into greater
detail as the present petition does not appear to have been filed in
public interest instead the petition has been made by the petitioner in
his own interest.

6. On a perusal of the counter-affidavit filed on behalf of the
respondents Nos. 4 and 5 it appears that the petitioner has been
purchasing slurry from the respondents Nos. 4 and 5 for the last several
years. With the passage of time he wanted more and more slurry, but
the respondent-company refused to accept his request. The petitioner
is an influential businessman, he had obtained a licence for coal
trading, he tried to put press through various sources on the
respondent-company for supplying him more quantity of slurry but
when the Company refused to succumb to the pressure, he started
harassing the Company. He removed the Companys slurry in an
unauthorised manner for which a Criminal Case No. 178 of 1987 under
Sections 379 and 411 of the Indian Penal Code read with Section 7 of
the Essential Commodities Act was registered against the petitioner
and Pradip Kumar his brother at Police Station Mandu, which is pending
before the Sub-Judge, Hazaribagh. One Shri Jugal Kishore Jayaswal also
filed a criminal complaint under Sections 379 and 411 of the I.P.C.
against the petitioner and his brother Pradip Kumar in the Court of
Judicial Magistrate, First Class, Hazaribagh, which is also pending before
the Court of Judicial Magistrate, 2nd Class Hazaribagh. The petitioner
initiated several proceedings before the High Court of Patna under
Article 226 of the Constitution for permitting him to collect slurry from
the raiyati land. These petitions were dismissed on the ground of
existence of dispute relating to the title of the land. The petitioner filed
a Writ Petition C.W.J.C. No. 887 of 1990 in the High Court of Patna for
taking action against the Deputy Commissioner, Hazaribagh for
implementing the Full Bench judgment of the Patna High Court in
Kundori Labours Co-operative Society Ltd. v. State of Bihar, AIR 1986
Pat 242, wherein it was held that the slurry was neither coal nor mineral
instead it was an industrial waste of coal mine, not subject to the
provisions of the Mines and Mineral (Regulation and Development) Act,
1957. Consequently the collection of slurry which escaped from the
washeries could be settled by the State Government with any person
without obtaining the sanction of the Central Government. The
petitioner has been contending before the High Court that the slurry
which was discharged from washeries did not belong to the Company
and he was entitled to collect the same. Since the respondent-company
prevented the petitioner from collecting slurry from its land and as it
further refused to sell any additional quantity of slurry to him, he
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entertained grudge against the resporgent-company. In order to feed
fat his personal grudge he has taken several proceedings against the
respondent-company including the present proceedings. These facts
are quite apparent from the pleadings of the parties and the documents
placed before the Court. In fact, there is intrinsic evidence in the
petition itself that the primary purpose of filing this petition is not to
serve any public interest instead it is in self interest as would be clear
from the prayer made by the petitioner in the interim stay application.
The petitioner claimed interim stay application. The petitioner claimed
interim relief from this Court permitting him to arrest/ collect sludge/
slurry flowing out of the washeries of the respondents Nos. 4 and 5 and
with a direction to the State of Bihar, its officers and other authorities
for not preventing him from collecting the sludge/ slurry and
transporting the same. The prayer for the interim relief made by the
petitioner clearly indicates that he is interested in collecting the slurry
and transporting the same for the purposes of his business. As already
stated a Full Bench of the Patna High Court held that the slurry was not
coal and the provisions of the Mines and Mineral (Regulation and
Development) Act, 1957 were not applicable, the State Government
was free to settle the same and the Tata Steel & Iron Co. had no right to
collect the slurry which escaped from its washeries. The respondent-
company filed an appeal before this Court. During the pendency of the
aforesaid appeal, the petitioner filed the present petition. The appeal
preferred by the Tata Iron & Steel CO Ltd. and Bharat Coking Coal Ltd.
was allowed by this Court and the judgment of Patna High Court was
set aside. The judgment of this Court is reported in (1990) 3 JT (SC)
533, wherein it has been held that the slurry/coal deposited on any land
continues to be coal and the State Government has no authority in law
to deal with the same and the slurry deposited on the Companys land
belongs to the Company and no other person had authority to collect
the same.

7. Article 32 is designed for the enforcement of Fundamental Rights of
a citizen by the Apex Court. It provides for an extraordinary procedure
to safeqguard the Fundamental rights of a citizen. Right to live is a
fundamental right under Art. 21 of the Constitution and it includes the
right of enjoyment of pollution free water and air for full enjoyment of
life. If anything endangers or impairs that quality of life in derogation of
laws, a citizen has right to have recourse to Art. 32 of the Constitution
for removing the pollution of water or air which may be determined to
the quality of life. A petition under Art. 32 for the prevention of
pollution is maintainable at the instance of affected persons or even by
a group of social workers or journalists. But recourse to proceeding
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under Art. 32 of the Constitution s?o!l?be taken by a person genuinely
interested in the protection of society on behalf of the community.
Public interest litigation cannot be invoked by a person or body of
persons to satisfy his or its personal grudge and enmity. If such
petitions under Article 32, are entertained it would amount to abuse of
process of the Court, preventing speedy remedy to other genuine
petitioners from this Court. Personal interest cannot be enforced though
the process of this Court under Art. 32 of the Constitution in the garb of
a public interest litigation. Public interest litigation contemplates legal
proceeding for vindication or enforcement of fundamental rights of a
group of persons or community which are not able to enforce their
fundamental rights on account of their incapacity, poverty or ignorance
of law. A person invoking the jurisdiction of this Court under Art. 32
must approach this Court for the vindication of the fundamental rights
of affected persons and not for the purpose of vindication of his
personal grudge or enmity. It is duty of this Court to discourage such
petitions and to ensure that the course of justice is not obstructed or
polluted by unscrupulous litigants by invoking the extraordinary
jurisdiction of this Court for personal matters under the garb of the
public interest litigation, see Bandeau Mukti Morcha v. Union of India,
(1984) 2 SCR 67; Sachidanand Pandeyv. State of West Bengal,
(1987)25CC 295 at p 331; : Ramsharan Autyanuprasi v. Union of India,
(1989) Supp 117 SCC 251 and Chhetriya Pardushan Mukti Sangharsh
Samiti v. State of U.P., (1990) 4 SCC 449.

8. In view of the above discussion, we are of the opinion that this
petition has been filed not in any public interest but for the petitioriers
personal interest and for these reasons we dismiss the same and direct
that the petitioner shall pay Rs. 5,000/- as costs. These costs are to be
paid to the respondents Nos. 3, 4 and 5.

Petition dismissed.

For Citation : AIR 1991 SC 420= (1991) | SCC 598 = (1991) | SCR 5.

Vikas Info Solutions Pvt. Ltd.
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Date 16/07/2025

To,

Subject:

Sir/Madam,
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File No: SIA/MH/INFRA2/523378/2025
Government of India ;
Ministry of Environment, Forest and Climate Change e N
(Issued by the State Environment Impact Assessment @_ﬂ
Authority(SEIAA), MAHARASHTRA)

dkk

Mahesh Kunkulol
BAJAJ FINSERV VENTURES LIMITED

m | t
L - - T

S. No. 208/1B, Off Pune-Ahmednagar Road, Lohegaon, Viman Nagar, Viman Nagar, PUNE,

MAHARASHTRA, 411014
mahesh.kunkulol@bajajfinserv.in

Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA

Notification 2006 -regarding.

This is in reference to your

application

submitted to SEIAA vide proposal number

SIA/MH/INFRA2/523378/2025 dated 13/02/2025 for grant of prior Environmental Clearance (EC) to
the proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No.
(i) File No.

(iii) Clearance Type

(iv) Category

(v) Project/Activity Included Schedule No.

(vii) Name of Project

(viii) Name of Company/Organization
(ix) Location of Project (District, State)
(x) Issuing Authority

(xi) Applicability of General Conditions as per
EIA Notification, 2006

EC25B3813MHS5661182N
SIA/MH/INFRA2/523378/2025

Fresh EC

B1

8(b) Townships/ Area Development Projects /
Rehabilitation Centres

Proposed IT/ITES/Commercial Building Project
Located at S. No. 84/3, 84/4A, 84/4B/1, 84/5, 84/6,
84/34, 84/35/A, 84/35/B, 84/35/C 84/35/D,
84/36/A, 84/37/A, & 84/38/G(part), CTS No 1215,
1217, 1218, 1234, 1257, 1258, 1268, 127 (part),
Mundhwa, Tal. Haveli, Dist. Pune, Maharashtra by
M/s. Bajaj Finserv Ventures Limited & Others
BAJAJ FINSERV VENTURES LIMITED

PUNE, MAHARASHTRA

SEIAA

No
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11.

12.
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. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A, B and C)/

EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA
notification 2006 and its subsequent amendments.

. The above-mentioned proposal has been considered by SEIAA in the meeting held on . The minutes of the meeting

and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH portal
by scanning the QR Code above or through the following web link click here.

. The brief about configuration of products and byproducts as submitted by the Project Proponent in orm-1 (Part A, B

and C)/ EIA & EMP Reports / presented during SEIAA are annexed to this EC as Annexure (1).

. The SEIAA, in its meeting held on , based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP report

etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant
of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to
compliance of Specific and Standard EC conditions as given in this letter.

. The SEIAA has examined the proposal in accordance with the provisions contained in the Environment Impact

Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the State
Environment Impact AssessmentAuthority(SEIAA) Appraisal Committee hereby accords Environment Clearance to
the instant proposal of M/s. Mahesh Kunkulol under the provisions of EIA Notification, 2006 and as amended thereof
subject to compliance of the Specific and Standard EC conditions as given in Annexure (1)

. The Ministry reserves the right to stipulate additional conditions, if found necessary.
. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not

tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The
Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as
applicable, to the project.

The Project Proponent is under obligation to implement commitments made in the Environment Management Plan,
which forms part of this EC.

General Instructions:

(a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MOEF&CC/SEIAA website where it is displayed.

(b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

(c) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors
(in case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks
and balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife
norms / conditions.

(d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during
perational phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be
kept in separate account and not to be diverted for any other purpose. Six monthly progress of implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.

(e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

(f) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data /
information/monitoring reports.

(g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

This issues with the approval of the Competent Authority

Annexure 1
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Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Specific

S. No

EC Conditions

1.1

1. PP to submit report / remarks of Central Water and Power Research Station (CWPRS) in view of
excavation for five number of basements on project site which is in the vicinity of Mula River.

2. PP to submit drainage NoC.

3. With reference to the directions given by Hon’ble National Green Tribunal, Central Zone Bench,
Bhopal in Original Application No. 93/2024(CZ) vide order dt., 08.09.2024, PP and Consultant to
jointly submit undertaking that the project site is not located in whole or in part within 5 km. of the
protected area notified under the Wildlife (Protection) Act, 1972, critically polluted areas and
severely polluted areas as identified by the CPCB, eco-sensitive areas notified under Section 3(2)of
the Environment (Protection) Act, and the inter-state boundaries.

4. PP to obtain IOD/IOA/Concession Document/Plan Approval or any other form of documents as
applicable clarifying its conformity with local planning rules and provisions indicating all required
RG area as per prevailing Hon’ble Supreme Court Order. PP to obtain all mandatory NOCs from
the concerned planning authority and the planning authority shall not issue occupation certificate
unless PP obtains the same.

5. PP to prepare and implement plan to make proposed project a plastic free zone.

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for
construction phase should not be drinking water.

7. PP and the planning authority shall ensure that, the construction and demolition waste (C and D
waste) is collected and treated at designated places as per Construction and Demolition Waste
Management Rules, 2016 amended from time to time.

8. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.

9. PP to ensure to achieve minimum 5% energy saving by using non-conventional energy source.

Annexure 2

Details of the Project

S Particulars Details
No.
Proposed IT/ITES/Commercial Building Project Located at S. No. 84/3, 84/4A,
Details  of  the 84/4B/1, 84/5, 84/6, 84/34, 84/35/A, 84/35/B, 84/35/C 84/35/D, 84/36/A, 84/37/A, &
a. Proiect 84/38/G(part), CTS No 1215, 1217, 1218, 1234, 1257, 1258, 1268, 1271(part),
) Mundhwa, Tal. Haveli, Dist. Pune, Maharashtra by M/s. Bajaj Finserv Ventures
Limited & Others
Latitude and
b. Longitude of the | 18.53331961261453,73.9145542294831 18.53877246654685,73.91655997982569

project site
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S. Particulars Details
No.
Nature of Land involved Area in Ha
Land Requirement Non-Forest Land (A) 7.0631
c. (in Ha) of the
project or activity Forest Land (B) 0
Total Land (A+B) 7.0631
Dat f Publi . - )
d. ate 0. YPHC 1 public consultation for the project was held on
Consultation
Rehabilitation and
Resettlement
. NO
© (R&R)
involvement
Proi .
£ roject Cost (in 343800
lacs)
g. EMP Cost (in lacs) 2541.04
h Employment
’ Details
Details of Products & By-products
Name of the product /B Product /B Mode of Transport / Remarks
P y Y | Quantity |Unit o, (eg. CAS
product product Transmission
number)
This is a
i building
Total Construction area Product 614387.19(SqM|- .
construction
projec
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To

No. SIAMH/INFRAZ/S23378/2025
Environment & Climate

Change Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

M/s. Bajaj Finserv Ventures Limited & Others,
S. No. 84/3, B4/4A, B4/4B/1, 84/5, 84/6, B4/34,
B4/35/A, 84/35/8, 84/35/C B4/35/D, B4/36/A,
84/37/A, & B4/38/G(part), CTS Mo 1215, 1217,
1218, 1234, 1257, 1258, 1268, 1271(part),
Mundhwa, Tal. Haveli, Dist. Pune.

Subject

: Environmental Clearance for Proposed IT/ITES/Commercial Building
Project Located at 5. No. 84/3, 84M4A, B4MBS1, 84/5, 84/6, B4/34,
R4/35/A, 84/35/B, B4/35/C 84/35/D, B4/36/A, B4/3T/A, & B4/38/G(part),
CTS No 1215, 1217, 1218, 1234, 1257, 1258, 1268, 1271(part),
Mundhwa, Tal. Haveli, Dist. Pune, Maharashtra by M/'s. Bajaj Finserv
Ventures Limited & Others

Reference : Application no. STA/MH/INFRAZ523378/2025

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 215" meeting under screening category 8 (b) B as
per ELA Notification, 2006 and recommend 1o SEIAA. Proposal then considered in 294" (Dray-1)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 28 May,
2025,

2, Brief Information of ithe project submitied by you is as below:-
Proposal Number | PARIVESH Proposal No. SIA/MH/INFRA2/523378/2025

Name of Project

Proposed IT/AITES/Commercial Building Project Located at 8. No. 84/3, B4/4A,
84/4B/1, 84/5, 84/6, B4/34, B4/35/A, B4A15/B, BA/3S/C, 34/15/D, B4/36/A,
84/37/A, and 34/38/G{part), CTS No 1215, 1217, 1218, 1234, 1257, 1258, 1268,
127 | {part), Mundhwa Tal. Haveli, Dist. Pune, Maharashtra by M/s. Bajaj Finserv

Ventures Limited and Others
Project category & (b). Bl
Type of Institution Private
Project Proponent Name M/s. Bajaj Finserv Ventures Limited and Others

Regd. Office address | Bajaj Finserv Limited, 5.No 208/1B, Off Pune-

Ahmednagar Road, Lohegaon, Viman Nagar, 411014

Consultant Element Consultancy Services, Pune (NABET Certificate No.
MABET/EIAZ2326TA 0127, Valid up 1o 11/08/2026)
Applied for Mew Greenfield Project

Details of previous EC

NA

Location of the project

S.No - 8443, B4/4A, B4/AB/1, B4/S, B4/6, B4/34, B435/A, B4/35/B, 84/35/C
84/35/D, 84/36/A, 84/37/A, and 34/38/G(part), CTS No 12135, 1217, 1218,
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[ 1234,

1257, 1258, 1268, 1271 (part), Mundhwa, Pune Maharashtra.

Latitude and Longitude

183226.63N T35501.92E

|
1| Total Plot Area (m®) 70.631.81 m?
1| Deductions {m*) 16,604.06 m*
1| Net Plot arca (m") 54,027.75 m’
1{ Proposed FSI area (m”) 3,47,700.51 m2
1| Proposed Mon-FSI1 area fm‘]n 2.66,686.68 m2
1| Proposed TRUA (m?) 6,14,387.19 m2
1| TBUA {m:! approved by Planning Authority till date | PMC Plan approval in process
1| Ground coverage (m*) and % | NA
1| Total Project Cost (Rs.) Rs. 3306.63 Cr
2| Details of Building Configuration
Proposed Configuration Reason for
Building Configuration Hfr'f}“‘ E{;j:::’;ﬁ"‘“
Bi+B4+R3 T: B2 + BJ + GR Tﬂ““m
Floor (Pk)t2 k)3 4% and 5
Jowegl Fo Ol o Trainiufzt R}:{;rmy Jaits | 12305
Previous =00y
EC/Existing Tower 2 BS+B4+B_’.+BE+BIH+ GR +!'ulz+l" .
Building Floor (Pkys2™ (PR3 (Pkp(4%and 5% | 0005 f  NA
Food Court and Training Room)+ 22
A Floors
Tower3 | B5+B4+B3 + B2+ Bl + GR +Mz+1®
Floor (Pk)y+2™ (Pk)+3™ (Pk)+4™ and 5% 125.95
Food Court and Training Room)+ 22
Floors
' C":f;'z' Ground Floor 8.40
2| Total number of tenements 22 office floors each Tower (Expected users: 43,945 Nos.)
Visitors: : 3070 Nos.
2| Water Budget
Dry Season (CMD) Wet Season (CMD)
Fresh water 1113 | Fresh water 1113
Flushing 840 [Flushing | 840
Gardening 90 | Gardening 30
Swimming pool [1] Swimming pool 0
HVAC S| 890 HVAC 200
Total 2933 | Total 2873
Waste Water A= Waste Water
Generation 1763 Generation 1760
Treated Sewage 1675 | Treated Sewage 1675
Total Utilized 1675 Total Utilized 1673
2| Water Storage Capacity for | Fire Fighting : 1400 m”, UGT for Domestic : 835 m’
Firefighting / UGT (m™) UGT for Raw : 835 m*, UGT for Flushing + Landscape : 1312 m?
21 Source of water Pune Municipal Corporation
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Rainwater Harvesting (RWH)

Level of the Ground
water table

Pre-Monsoon: 20.0 Mtr. to 22.0 Mir. BGL
Post Monsoon: 18.0 Mir. to 20.0 Mtr. BGL

Size and no of RWH

tank(s) and Quantity: | 176 m® Each

Total 32 no. Pits provided

Surface

1]

Quantity and size of
Roof top

22

recharge pits
9 m* Each

Details of UGT tanks if any

| As above

b

Sewage and Wastewater

Sewage generation (CMD)

1763 CMD

STP technology MBR

Capacity of STP (CMD)

1940 CMD

STP Area

1500 Sqg.m.

Solid Waste Management
During Construction Phase

 Type Quantity

Treatment /disposal

Dry waste 53 Kg/day

Swach

Through Authorized vendor-

Wet waste 23 Kg/day
Swach

Through Authorized vendor-

427703

. |

Construction
wasle

Gites,

Will be used in other construction

Type

Quantity Treatment /disposal

Dy waste

Wet waste

6238 Kg/day
2673 Ka/day

Through Authorized vendor - Swach

Hazardous waste

MNA NA

OWC 900 x 3 = 2700 Kg/day Proposed

Biomedical waste

NA NA

E-Waste

10745K a/A

Through Authorised vendar

STP Sludge (Dry)

11462 ke/day

Capital (Lacs Rs.)

24

Use as manure for Landscape

0 and M {Lacs /Y)

(.50

Solid Waste Management Durin

[

Total RG area (m*)

Operation Phase:

Total RG area (m?) 10%

1579739 m?

Existing trees on plot

776

‘Nmnb.:r of trees to be r.ul.F'Ihm.spllnt

326

119

_ Hl.unh:r of trees to l:rl.‘: anted Required

675 MNos.

556 Nos

[

Power requirement

Source of ly

MSEDCL

During Construction Phase (Demand Load)

500 KW (approx.)

During Operation phase (Connected load)

45442 KW

During Operation phase (Demand load)

18,254 KW

Transformer

2000 x 18 KVA

D5 set

M0 x 18 KVA

Fuel used

HSD»

Capital (Lacs Rs.) for DG

36,1592, 100

OandM (Lacs Rs./Y) for DG

40,000,000

Capital {Lacs Rs.) for Transformer

12,15,00.000

OandM (Lacs Rs.Y) for Transformer

12.50.000




1527

3| Details of Energy savings

Auto Timer control for external and Common lighting.
Use of CFL / LED lamps in all public/ common areas.
Electronic V3F Drives for Elevators.

Solar PV Panel power for common area lighting.
Total Energy Saving — 11.38 %

3| Environmental Management

plan budget during Type Details Cost
Construction phase Capital | Site Barricading, Personal Protective 33.50
Equipment, Site Sanitation- Mobile
toilets and Debris Management
O and 1. Water for Dust Suppression 4.20
M 2. Site Sanitation, Disinfection and 2.50
Safety
3. Environmental Monitoring 2.00
4, Health Check up 2.50
5. Environment Management Cell 12.40
Total 23.60

3| Environmental Management plan budget during Operation phase
Component Details Capital{Lacs) | O and M (Lacs™)
Storm Water SWD 1 00.00 1.00
Sewage treatment STP (Total 1940 KLY 1000,00 60
Water treatment MNA - =
RWH Rainwater Harvesting (32 64.00 3.50
Pits)
Swimming Pool MNA
Solid Waste OWC (3 x 900 Ka/D) 24 0.50
Hazardous waste Minimal - -
E-waste Dispasal - -
Green belt development | Landscape and Trees 6223 14.21
Energy Savings Saving measures 947 93
Environmental NA - 5.50
Monitoring
Disaster Management MA 343.81 30.27
Total 2341.04 209.98
37 Traffic Management A -
' : Requiredas |~ Actual Area per parking
Tpe _ perDCR | Provided (m?)
4-Wheeler 3546 4951
2-Wheeler 13004 14808 skt ki
Bicycles NA NA NA
3| Details of Count cases / litigations w.r.t. the project and project location if any | Not any
3 Proposal was considered by SELAA in its 294™ (Day-1) meeting held on 28" May, 2025

and decided to accord Environment Clearance to the said project under the provisions of
Environment Impact Assessment MNotification, 2006 subject to implantation of following terms and

conditions-
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Specific Conditions:
A. SEAC Conditions-

PP to submit report / remarks of Central Water and Power Research Station (CWPRS)
in view of excavation for five number of basements on project site which is in the
vicinity of Mula River.

PP to submit drainage NoC.

With reference to the directions given by Hon'ble National Green Tribunal, Central
Zone Bench, Bhopal in Original Application No. 93/2024{CZ) vide order dt,
08.09.2024, PP and Consultant to jointly submit undertaking that the project site is not
located in whale or in part within 5 km. of the protected area notified under the Wildlife
(Protection) Act, 1972, critically polluted areas and severely polluted arcas as
identified by the CPCB, eco-sensitive areas notified under Section 3(2jof the
Environment (Protection) Act, and the inter-state boundaries.

PP to obtain IODVIOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and
provisions indicating all required RG area as per prevailing Hon’ble Supreme Court
Order. PP to obtain all mandatory NOCs from the concerned planning authority and
the planning authority shall not issue occupation certificate unless PP obtains the same.
PP to prepare and implement plan to make proposed project a plastic free zone.

PP 1o ensure to achieve the standard parameters of the treated sewage as per order
issued by the Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the
water proposed to be used for construction phase should not be drinking water.

PP and the planning authority shall ensure that, the construction and demolition waste
(C and D waste) is collected and treated at designated places as per Construction and
Demolition Waste Management Rules, 2016 amended from time to time.

PP to provide electric charging facility by providing charging points at suitable places
as per Maharashira Electric Vehicle Policy, 2021. : '

PP to ensure to achieve minimum 5% energy saving by using non-conventional energy
SOUNGE.

B. SEIAA Conditions-

PP has provided mandatory RG area of 5797.39 nﬂ on mother earth without any
construction. Local planning authority to ensure the mmplmm of the same.

PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow effective fire tender
maovement.

PP to achieve at least 5% of total energy requirement from solar/other renewable
SOUTCES,

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide FN0.22-34/2018-1A UI de.04.01.2019.

SELAA decided to grant EC for- F81-3,47,700.51 m2, Non F5I- 2,66,686.68 m2, total
BUA-6,14,387.19 m2. (Plan approval No PMC-1117 dated 17.04.2024)
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General Conditions:
a) Construction Phase :-

L.

II.

.

V.

VL

VI

VIIL

IX.

Xl

XIE

AL

XIV.

XV.

XVL

AVIL

The solid waste generated should be properly collected and segregated. Dry/inert solid

waste should be disposed of to the approved sités for land filling afler recovening

recyclable matenal.

Disposal of muck, Construction spoils, including bituminous material during

construction phase should not create any adverse effect on the neighbouring

communities and be disposed taking the necessary precautions for general safety and

health aspects of people, only in the approved sites with the approval of competent

authority.

Any hazardous waste g:nr,mt:d -I:llll!'ll!'IE construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution

Control Board.

Adequate drinking water and sanitary facilities should be provided for construction

workers at the site. Provision should be made for mobile toilets. The safe disposal of

wastewater and solid wastes gencrated during the construction phase should be

ensured.

Arrangement shall be made that waste water and storm water do not get mixed.

Water demand during construction should be reduced by use of pre-mixed concreie,

curing agents and other best practices.

The ground water level and its quality should be monitored regularly in consultation

with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be obtained

from the competent Authority prior lo construction/operation of the project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use

of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in

horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites (to

the extent possible) so that natural drainage sysiem -:rf lhr: area is protected and

improved.

Soil and ground water samples will betestadmasmrhm that there is no threat to

ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Arcas)

Protection and Preservation of Trees Act, 1975 as amended during the validity of

Environment Clearance.

The diesel generator sets to be used during construction phase should be low sulphur

diesel type and should conform to Environments (Protection) Rules prescribed for air

and noise emission standards.

WVehicles hired for transportation of Raw material shall strictly comply the emission

norms prescribed by Ministry of Road Transport & Highwavs Department. The vehicle

shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and

night. Incremental pollution loads on the ambient air and noise quality should be
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closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, o as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-

II.

II.

Iv.

VIL

VIL
VI

IX.

a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/finert solid waste should be disposed of to the approved
sites for land filling afier recovering recyclable material.
E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016,
a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCE and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recveled’ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatment to sewage /Liquid waste and explore the pnas:hihty Lo m::}-cJe at
least 50 % of water, Local authority should ensure this.
Project pm;:-anem shall ensure completion of STP, MSW disposal fa-::-:]mr. green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

The Occupancy Centificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
NArms.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully intemalized and no public space
should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).
Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consuliation with the local DFOY Agniculiure DepL.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.
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Separate funds shall be allocated for implementation of environmental protection
measuresEMP along with item-wise breaks-up. These cost shall be included as pan
of the project cost. The funds carmarked for the environment protection measures shall
not be diverted for other purposes.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at parivesh_nic.in

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance Iel.ter shall also be put an
the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. S02, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be momitored and displayed at a convenient
location near the main gate of the company in the public domain.

)y Gseneral EC Conditions:-

L.
I1.

M.

IV.

VL

VIL

PP has to strictly abide by the conditions stipulated by SEACE SEIAA,

If applicable Consent for Establishment” shall be obtained from Maharashtra Pallution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
ha.s been started without obtaining environmental clearance.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the rﬁpachve Regional Office of MoEF, the
respective Zonal Office nfCPCB and the SPCB. '_

The environmental statement for each financial vear ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concemed State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent 1o the respective Regional
Offices of MoEF by e-mail.

Mo further Expansion or modifications, other than mentioned in the ELA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alierations in the project proposal from those submitied to
SELAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

This environmental clearance is issued subject to obtaining NOC from Forestry &
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Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental elearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has mot violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986,

1. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per ELA Notification, 2006, amended from time to time.

B. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there undér, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments,

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
{Western Zone Bench, Pune), New Administrative Building, 1® Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

j
(Member Sccretary, SEIAA)

Copy to:
1. Chairman, SEIAA, Mumbai.
Secretary, MoEF & CC, 1A- Division MOEF & CC
Member Secretary, Maharashtra Pollution Control Board, Mumbai.
Regional Office MoEF & CC, Nagpur
Dhistrict Collector, Pune,
Commissioner, Pune Municipal Corporation
Regional Officer, Maharashtra Pollution Control Board, Pune.
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	2025 Supreme(SC) 482
	2025 AIR(SC) 1721 ; 2025 139 CLT 739 ; 2025 INSC 347 ; 2025 KLT(Online) 1517 ; 2025 4 SCC 150 ; 2025 3 SCR 516 ; 2025 KHC(Online) 6234
	The Tribunal exceeded its jurisdiction by issuing directions without a substantial environmental question being raised, misapplying the 'Precautionary Principle' and disregarding the statutory force of the approved Master Plan.
	(A) National Green Tribunal Act, 2010 - Sections 2(1)(m), 14, 15 - Environmental protection - The Tribunal's directions regarding the construction of roads in Auroville were deemed outside its jurisdiction, as no substantial environmental question was raised. The Tribunal misapplied the 'Precautionary Principle' and failed to recognize the statutory force of the approved Master Plan. (Paras 11, 12, 14, 19)   (B) Jurisdiction of Tribunal - The Tribunal must ensure that a substantial question relating to the environment is involved before exercising its jurisdiction. (Paras 6, 10)   Facts of the case: The Respondents alleged unauthorized tree cutting by the Appellant-Foundation for road construction in Auroville, claiming it violated environmental laws. The Tribunal initially granted an interim order to halt tree cutting.   Findings of Court: The Tribunal's directions were quashed as they exceeded jurisdiction and lacked legal basis.   Issues: Whether the Tribunal had jurisdiction to issue directions regarding the construction activities of the Appellant-Foundation.   Ratio Decidendi: The Tribunal's directions were invalid as they did not address a substantial question of environmental law, and the approved Master Plan had statutory force.   Result: Appeals allowed.
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	Constitution of India, 1950 - Article 32 – Water (Prevention and Control of Pollution) Act, 1978 - Pollution of Bokaro river water - Prevention and control of water pollution - Discharged from washeries - Seeks to issue of a writ or direction directing the Director of Collieries, West Bokaro Collieries at in the State of Bihar and the Tata Iron & Steel Co. Ltd. to stop forthwith discharge of slurry/sludge from its washeries at Ghatotand in the District of Hazaribagh into Bokaro river - This petition is by way of public interest litigation for preventing pollution of the Bokaro river water from the sludge/ slurry discharged from the washeries of the Tata Iron & Steel Co. Ltd. The petitioner has alleged that Parliament has enacted Act, 1978 providing for the prevention and control of water pollution and the maintaining or restoring of wholesomeness of water, for establishment of Board for prevention and control of water pollution - Held, Article 32 is designed for the enforcement of Fundamental Rights of a citizen by Apex Court - It provides for an extraordinary procedure to safeguard Fundamental rights of a citizen. Right to live is a fundamental right under Art. 21 of the Constitution and it includes the right of enjoyment of pollution free water and air for full enjoyment of life. If anything endangers or impairs that quality of life in derogation of laws, a citizen has right to have recourse to Art. 32 of Constitution for removing the pollution of water or air which may be determined to quality of life - A person invoking jurisdiction of this Court under Art. 32 must approach this Court for the vindication of the fundamental rights of affected persons and not for the purpose of vindication of his personal grudge or enmity - Petition dismissed.




